Tuesday,
31st July, 1956

LOK SABHA DEBATES

VOLUME V, 1956

(16th July to 10th August 1956

THIRTEENTH SESSION, 1956

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS .
(Vol. V, Nos. 1—20—16th July to 10th August, 1956).

% 1. Monday, 16th Fuly, 1956, COLUMNS
Member Sworn, ... r
Oral Answers to Questions—

Starred Questions Nos. 1, 3 to 8, 10 to 12, 14 to 21, 23 to 25, 27, 29 to 31 . 1—29
Written Answers to Questions—
Starred Questions Nos. 2, 9, 13, 22, 28, 32 to 34. . i . 2 . 30—33
Unstarred Questions Nos. I to 22, 24, 35 . . P . . . 313—44
D.-uy Din't . . . . . . . . . . . . 45—4 6
No. 2. Tuesday, 17th Fuly, 1956.
" Oral Answers to Questions—
Starred Questions Nos. 35, 39, 41, 42, 44 1050, 520 §7,60a0d 61 . .  47—75
Written Answers to Questions— N
Starred Questions Nos. 36 to 38, 40, 43, 51, 58, 59, 62 to 67 . . . 75--80
Unstarred Questions Nos. 26 to 59 . . . . . " 80—96
Daily Digest . . " . . . . . . . . . §7=100

No. 3. Wednesday, 18th July 1956.
Oral Angwers to Questions—
Starred Questions Nos. 68, 69, 71 to 74, 76, 78, 80, 82, 83, 85, 86, 88, 90 1093,
96 t099 L] L] - . . . . " 1 - . IDI—”'
Written Answers to Quett.ims -_

Starred Questions Nos. 70, 75, 77, 79, B1, 84, 87, 89, 94, 95, 100 to 113, 115 to
128 . . . . . . 12044

Unstarred Quminns Non. 60 to 81, 83 . . ‘ . . » o I44=—51
Correction of Answer to Starred Qucn.lon— 15254
Daily Dxmm . . . , . i . . I55—48

No. 4. Ph'dcy, zoth Fuly, 1956.

Oral Answers to Questions—

Starred Questions Nos. 129 to 132, 134, 136 to 138, 140, 141, 143, 147, 15
153, 156, 157, 135, 139 .

Written Answers to Questions—
Starred Questions Nos. 133, 144 to 146, 148, 149, 154, 155, 15
Unstarred Questions Nos. 84 to 101 . . ] .

Daily Digest

No. 5. Saturday, 215t July, 1956.
Oral Answers to Questions—

Starred Questions Nos. 159 to 167, :69, 171,172,174 10 176, 18010 186 ., 203=31I
Short Notice Question No. 1 . . " . . . 231=3§
Written Answers to Questions—

Starred Questions Nos. 168, 170, 173, 177, 178, 187 to 196 . . Y. 235—40

Unstarred Questions Nos. 102 to 130 . . . . . . 240—%6

. Daily Digest . . . " . z . . . . . .. 257—60

®



(if)

¥
No. 6. Tuesday, 24th Fuly, 1956. CoLumng
L ]

Oral Answers to Questions— “
Stanod Questions Nos. 197 10 202, 204 to 206, 208, 209 :uz, 213. 21610 227, v
215,210, . . « & » 261—91 f

“Written Answers to Quesd.una— . -
-Starred Questions Nos. 203, 207, 211, 214. . . . . 291—93
Unstarred Questions Nos. 131 to 139 R . . : " . «  293=—p8

Dlily Dm e . . . . . - . & . . 299—300

No. 7. Wednesday, 25th July, 1956. ' .

Oral Answers to Questions—

Starred Questions Nos. 228 to 242, 244 10 252, 254 and 25§ . . 301—30

Written Answers to Questions—

Starred Questions Nos. 243, 253, 256 to 286 . . «  330—42
Unstarred Questions Nos. 140 to 176 : . . . ' . . 352—s8
Daily Digest ’ : £ . 5 @ . - 359—62

:No. 8. Thursday, 26th July, 1956.
Oral Answers to Questions—

Starred Questions Nos. 287 to 292, 294 to 298, 300 to 302, 304 to 311, 314 363—91
Written Answers to Questions—

Starred Questions Nos. 293, 299, 303, 312, 313, 315 10 339, 341 .. 391404
Unstarred Questions Nos. 177 to 210 . . . . . . " 404—16
Daily Digest . ‘ . . . . . ; . ; 417—20
'No. 9. Friday, 27th July, 1956.
Oral Answers to Questions—
Stmrred Questions Nos. 342, 344, 346 te 348, 354, 374, 349 10 353, 355, 356,
358, 359,361 and 362 . ‘ . i : . . 42145
Short Notice Questions Nos. 2to 4 . . . . . . < 445—57
“Written Answers to Questions—
Starred Questions Nos. 343, 345, 357, 360, 364 to 373..;75 to 3832, 384 to
393 . . . . 457=70
Unstarred Quetdom Nou 212 to 240 . . = . ' u . 470-82
Daily Digest . . . : ’ . , ) » ) . . 483—86
N3, 10. Saturdy, 28th July, 1956.
Oral Answers to Questions—
Starred Questions Nos. 396, 398 10 400, m o 406, 408, 411, 412, 415, 417, 418,

420, 421,423, 436, 429, 431, 433, 435, 436 e . 431—512
‘Short Notice Question No. 5 : : g - - S15=—
Written Answers 1o Questions—

Starred Questions Nos. 394, 3955 397> 401, 407, 409, 410, 413 414, 4!6, 419, 424, .

435,428, 430, 433, 434,437-4380447 . . . .. - st 3:

Instarred Questions Nos. 241 to 261 . . . : . " <2395
Daily Digest . . . . . " . . 539—4°



(iii)

No. 11. Monday, 30th July, 1956. CoLumns
Oral Answers to Questions—
Starred Questions Nos. 451 to 454. 56 to 460, 46:, 463. 466. 468. 469, 47:
10 477, 479; 480 541—69
Written Answers to Quesdom——- .
Starred Questions Nos. 4.48 to 450. 45 5 461. 464, 465, 461, 47o. 418.
481 to 500 . . . SEo—82 )
Unstarred Questions Nos. 263 to 296 . . . . . . . S5B8a—o8
Daily Digest . . . . - . 5 L a : . : $99—602

No. 12, Tuesday, 315t July, :95 e
Oral Afiswcrs to Questions—
Starred Questions Nos. 505 to 509, SI1 t0 $22, 525, §28, 529, 5§31, $34t0536 . 6c3—32
Written Answers to Questions—
Starred Questions Nos, SOI to SN: 5 I°a 5333 524, 536: 537: 53‘3: 533: 5333 53‘7 LY

539, 54110 557. 633—44
Unstarred Questions Not. 297 to 336 . . . p . . g . G4q=—s8
Daily Digest . " . . . . . . : . . . fSg—"4

No. 13. Wednesday, 15t August, 1956.
Oral Answers to Questions—
Sarred Quenions Nos. 560, 361. 563 to 365, 567, 56& 5711 573 to 577: 579: -
580 . 6( 59t
Written Anlwers to Quetﬂ.nna-—
Starred Questions Nos. 558, §59, 562, 566, 569, 570, 572, 578, 581 to 598, 600

to 606, 608 and 609 . . . . . . " . fg1—703
Unstarred Questions Nos. 337 to 35: . . : . . N . T04—I0
Daily Digest . . . . . . . ) . TI1—I3
No. 14..Thursday, 2nd August, 1956.
Oral Answers to Questiong—
Starred Questions Nos. 611, 6:3 to 6:7, 6:9 to 6:.4. 626 to 6:9. 63: to 634. 637.
638, 640 10 642, 644 713—40

‘Written Answers to Queniom—
Starred Questions Nos. 6:0, 6:3. 6:8, 635. 630, 635. 636, 639. 643, 645 to

672 . . 740—$6
Unstarred Qumions Nos. 352 to 382 ., . R . . . i .« 78°=70
Daily Digest . . . N : . . . " ; . T71—74

No. 15. Friday, 3rd August, 1956.
Oral Answers to Questionsi-
Starred Questions Nos. 673 to 678, 6Bo, 682 te 684, 686, 687,690, 691,
693, 695 to 698, 701 to 70§ " . " . . . . o 775803
Written Answers to Questions— .

Starred Questions Nos. 679, 681, 685, 688, 689, 692, 694, 700, 706 to 721 . . 803—13
Unstarred Quesdons Nos. 383 to412and 414 . . . ) 3 . 8ra—a6
Daily Digest . . . . . . . . 8a7==30
No. 16. Monday, 6th August, 19 36
Oral Answers to Questions—
Su;romgsg'wdm- Nos. 722 to 727, 739 10 733, 735 10 737, 741 10 743, 746, 748 831—38
Short Notice Question No-6 . . ; . 858amg
Written Answers to Questi '
+ Starred Questions Nos. 728, 734, 738 to 740, 745 747, 751 to 755, 757 to 776,
778 to 780, 783, 783. 860—7
Unstarred Questions Nos. 415 10 439, 441 10 443 . . . . B74—B

Daily Digbst | . . . = . . 887—90



(iv)
No. 17. Tuesday, 7th August, 1956.
Oral Answers to Questions—
Starred Questions Nos. 784, 786, 787, 789, 790, 792 10 797, 799 to 803, 805
M) 303 '-o 310 - - - - - - - - - L] L ]
Short Notice Qu:'ﬁon No. 7 . . . - . . .
Written Answers to Questions—

Starred Questions Nos. 785, 788, 791, 798, Bog, 807, 81110 836,838 to 847

'Unstarred Questions Nos. 444 to 486, 488 to 494 . . . . . .
Daily Digest . . , . B s . .

No. 18, Wednesday, Bth Awm, 1956.
Oral Answers to Questions—

Starred Questions Nos. 848 to 867, 869, 870 . . 5 .
Written Answers to Questions—

Starred Questions Nos. 868, 871 to 893 : . . s "

Unstarred Questions Nos. 495 to szj . . . .
Dally Digest . . . . . . .

No. 19. Thursday, 9th August, 1956.
Oral Answers to Questions—
Starred Questions Nos. 894, 896 to 900, 903, 905 t0 907, 909, 914, 915, 918
921 t0 923, 925 t0 931 . . . .
Written Answers to Questions—
Starred Questions Nos. 895, 901, 902, 904, 908, 910 to 913, 9:6, 917, 919,
920,924,93210942 . . . . .
Unstarred Questions Nos. §30to § 53 . . . . .
Daily Digest . ; . . : . . . .
No. 20. Friday, 10th August, 1956.
Oral Answers to Questions—
Starred Questions Nos. 944 t0‘947, 949, 950, 953 10 957, 959 to 964, 966.

984,967,968 . '
Short Notice Question No. 8

Written Answers to Questions—

C(LUNNS
8¢ 1—g17
917

91_ 5—34
934—S$3
957—50
961—88

988—97

997—I012

-

1013—16

1017—44

1044—52
10§2—62
1063—C€4

1065—93
1093

Starred Questions Nos. 943, 948, 951, 952, 958, 965, 969 to 983, 985 to 993 <1094—1104

Unstarred Questions Nos. §54 to 603 . . :
Daily Digest . : : " " . . . -
Index

1104—25
1127—30
1—172



LOK SABHA ¢
ALPHABETICAL LIST OF MEMBERS

A

Abdullabhai, Mulla Taherali Mullaj(Chanda)

Abdus Sattar, Shri (Kalna-Karwa).

Achal Singh, Seth [Agra Distt, (West)].

Achalu, Shri Sunkam (Nalgonda—Reser-
ved—Sch, Castes).

Achint Ram, Lala (Hissar). N

Achuthan, Shri K. T, (Crangannur).

Agarawal, Shri Hoti Lal [Jalaun Distt. cum
Etawah Distt,—(West) cum Jhansi Distt.—
(North)).

Agrawal, Shri Mukund Lal [Pilibhit Distt.
cwm Bareilly Distt.—(East)).

Ajit Singh, Shri (Kapurthala-Bhatinda—
Rescrved—Sch, Castes),

Ajit Singhji, General (Sirohi-Pali).
Akarpuri, Sapdar Teja Singh (Gurdaspur).
Aldgesan, Shri ‘O, V. (Chingleput).

Altekar, Shri Ganesh Sadashiv (North
Satara).

Alva, Shri Joachim (Kanara).
Amin, Dr, Indubhai B, (Baroda West).
Amjad Ali, Shri (Goalpers-Garo Hills).
Amrit Kaur, Rajkumari (Mandi-Mahasu).
J:nlnddund, Shri (Bilaspur).
Avsari, Dr. Shaukstullsh Shah (Bidar).
Anthony, Shri Frank (Nominated—Anglo-
Indians).
Asthana, Shri Sita Rama (Azamgarh Distt.—
West).
Ayyangar,
(Tirupati).
An:l, Maulana Abul Kalam (Rampur
Distt. cum Bareilly Distt.—West).

Azad, Shri Rbagwat Jha (Purnes cum
Santhal Parganas).

Shri M. Ansnthasayanam

liabunnh Singh, Shriff (Surgujs-Reigarh—
Reserved—Sch, Tribes).

Badam Singh, Chowdhary (Budsun Distt.—
West).

Bagdi, Shri Magan Lal (Mahasamund).

Bahadur Singh, Shri (Ferozepore-Ludhjana—
Reserved—Sch, Castes).

Balakrishnan, Shri S, C, (Brode—Reserved—
Sch. Castes).

Balasubramanjam, éhri S. (Madurai).
Baldev Singh, Sardar (Nawan Shahr).

Balmiki, Shri Kaphaiya Lal (Bulandshah
Distt.—Reserved—Sch, Castes).

Banerjee, Shri Durga Charan (Midnapore-
Jhargram),

Bansal, Shri Ghamandi Lal (Jhajjar-Rewari),
Bansilal, Shri (Jaipur).

Barman, Shri Upendranath (North Ben-
gal—Reserved—Sch, Castes).

Barrow, Shri A.E.T. (Nominated—Anglo-
Indians).

Barupal, Shri Panna Lall (Ganganagar-
Jhunjhunu—Reserved—Sch, Castes).

Basappa, Shri C. R. (Tumkur).

Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumsr (Diamond Harbour),
Bhagat, Shri B. R. (Patna cum Shahabad).

Bhakt Darshan, Shri [Garhwal Distt.—(Fast)
cum Moradabad Distt.—Norih-Eas.)}]

Bharati, Shri Goswamiraja Sahdeo (Yeotmal),
Bhargava, Pandit Mukat Behari Lal (Ajmer
South).

Bhargava, Pandit Thakur Das (Gurgson).
Bhartiys, Shri Shaligram Ramchandra (We
Khandesh).

Bhatksr, Shri Laxman Shrawan (Buldans-
Akola—Reserved—Sch. Castes).



(i)

B—conid,

Bhatt, Shri Chandrashanker (Broach).
Bhawani Singh, Shri (Bumcr-]'lwre).
Bhawanji, Shri (Kuich Wesi).

Bheekha Bhai, Shri (Banswara—Dungarpur—
Reserved—Sch, Tribes).

Bhonsle, Shri Jagannathrao Krishna Rao
(Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bijapur
South),

Birbal Singh, Shri [Jaunpur Distt.—(East)],

Biren Dutt, Shri (Tripura West).

Bogawat, Shri U, R. (Ahmednagar South).

- Boovaraghasamy, Shri V. (Perambalur),

Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch. Castes).

Boroogh, Shri Dev Kanta (Nowgong).

Bose, Shri P, C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya East).

Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).

Buchhikotajsh, Shri Sanaka (Masulipatnam).
c

Chakravartty, Shrimati Renu (Basirhat),

Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).

Chanda, Shri Anil Kumar (Birbhum).
Chandak, Shri B. L, ‘(Betul),

Chandrasekhar, Shrimati M. (Tiruvallur—
Reserved—Sch. Castes).

Charak, Th, Lakshman Singh (Jammu and
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Dabhi, Shri Fulsinhji B. (Kaira North),

Damar, Shri Amar Singh Sabji (Jhabua—
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Dholakijs, Shri Gulab Shankar Amritlal
(Kutch East). '
Dhulekar, Shri R, V. [JThansi Distt.—(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
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Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt.—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
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Dube, Shri Mulchand [Farrukhabad Distt.
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(MNorth)). .

Dubey, Shri Rajaram Giridharlal (Bijapur
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Durt, Shri Asim Krishna (Calcutta South-
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Dutta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Distt.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A, (Vikarabad).

Elayaperumal, Shri L, (Cuddalore—Rescrved
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Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir).
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Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <gowd, Shri (Kurnool).
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Gami Mailudors, Shri (Visakhapatnam—
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Gandhi, Shri Feroze [Prawpgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal Maganlal (Panch
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Decvi, Shrimati (Lucknow Distt.

cum Bara_ Banki Distt,—Rescrved—Sch,
Castes).

Ganpati Ram, Shri [Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C, D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam),

Giridhari Bhoi, Shri (Kalshandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Arcas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
Sch. Castes).

Gounder, Shri K. Perisswami (Erode).

Gounder, Shri K. |[Sakthivadivel
(Periyakulam).

Govind Das, Sett (Mandla-Jabalpur South),

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri’ Distt.—
East).

Gupta, Shri Sadhan Chandrs (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).
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Hansda, Shri Benjamin (Purnea cum Santa
Parganas—Reserved—Sch, Tribes).

Hari Mohan, Dr. (Manbhum North—
Reserved—Sch. Castes).

Hasda, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hmﬂbuh—ﬁeuﬂed—&ch. Tribes).
Hem Raj, Shri (Kangra).

Huksm  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,=
North),
I
Ibrahim, Shri A. (Ranchi North-East).
Iqbal Singh, Sardar (Fazilka-Sirsa).
Islamuddin, Shri Muhammad (Purnea—
North-East).
Iyyunni, Shri C. R. (Trichur).

J

Jagjivan Ram, Shri (Shahabad South—Re-
served—Sch. Castes).

Juin, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North),

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch. Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh),
Jangde, Shri Resham Lal
Reserved—Sch. Castes).
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaj
Madhopur—Rescrved—Sch, Castes).
Jayaraman, Shri A, (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jens, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes),

ethan, Shri Kherwar (Palamau cum Hazari-
bagh cum Ranchi—Reserved—Sch-
Tribes).

(Bilaspur—
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Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
wm). . .

Joshi, Shri Anand Chandra
Sidhj). i

Joshi, Shri Jethalal Harikrishna (Madhya
Saurashtra).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Wandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami

(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch,
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch. Castes).

Kandasamy, Shri S, K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D, P, (Dharwar North).

Karni Singhji, His Highness Maharsja Shri
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
War).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch., Tribes).

Kiatju, Dr. Kajlas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Faizabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).

(Shahdol-
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekay, Shri B, H. (Kolhapur cum
Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldans.
Akola).

Khongmen, Shrimati B, (Autonomous Distts,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

. bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankurs),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnea).

Krishna, Shri M. R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T. T. (Madeas).

Krishnappa, Shri M. V., (Kolas). L

Krishnaswami, Dr. A. (Kancheepuyem).

Kureel, Shri Baij Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch, Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatchpur Distt.—Rescrved—Sch, Cystes),

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sardar (Ferozepur-Ludhiana),

Lallanji, Shri (Faizabad  Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes),

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distr.—North—
Reserved—Sch, Castes).

M

Mgdish Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseswed—Sch. Tribes).

Mahata, Shri Bhajsharf (Manbhum South
cwn Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).

Maitra, Shri Mohit Kumar(Culcurta—North
West), .

Majbi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Tarsn).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinivasa (South Kanars—
North).

Malvia, Shri Bhagu-Nandu  (Shajepur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Rescrved—Sch, Castes).

Mandal, Dr. Pashupati (Bankura—Reserved—

Sch, Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriyva Din, Shri (Allahabad Distt.—
East cwm Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).
Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mchta, Shri Asoka (Bhandars).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Durg-Raipur
—Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandrs (Monghyr
North-East).
Mishra, Shri Bibhuti (Saran cum Cham,
paran).
Mishra, Shri Lalit Narayan (Darbhangs
cwm Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishra, Shri Mathura Prasad (Monghyr—
North-West).

Mishra, Shri Shyam Nandan (Darbhanga—

North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).
Mohd. Akbar, Sofi (Jammu and Kashmir).
Mohiuddin, Shri Ahmed (Hyderabad City).
Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shentaram (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako,
nam).

Muhammed Shafes, Chsudhurl (Jammu
and Kashmir),
Mukerjee, Shri Hirendra Nath (Calcutta—
Nor.h-East).
Mukne, Shri Y. M.
Sch. Tribes).
Munjswamy, Shri N. R. (Wandiwash).
Munjswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Bluru),
Musafir, Giani Gurmukh Singh (Amritsar).
Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).
Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).

(Thana—Reserved—

N
Naidu, Shri Nalla Reddi (Rejshmun-
dry).
Nair, $hri C. Krishnan (Oyter Delhj),

Nair, Shri. N. Sreckantan (Quilon cum
Mavelikkara),
Nambiar, Shri K. Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re-
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasjmham, Shri §. V. L. (Guntur).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes),
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri Jawaharlal (Allahabad Distt,—
East cum )aunpur Distt,.—West).

Nébru, Shrimati  Shivraj Vati (Lucknow
Distt,—Central)

Nehru, Shrimati Uma (Sitapur Diste,
cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R, (Dharwar—South).

#Nevatla, Shri R. P. (Sahjahanpur Distt,
—North eum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt.—
North—East). -

Pande, Shrit ¢. D. (Naini Tal Distt. cum
Almora Distt,—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambalpur),

Pannala), Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt.—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram (Zala-
wad). .

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch. Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bahadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhaj
(Kaira South),

Pateria, Shnn  Sushil
North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Patl, Shri S. K. (Bombay City—South),

Patjl, Shri Shankargguda Veeranagauda
(Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao ( South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (QOuter Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T, (Allenney),
R
Rachiah, Shn N, (Mysore—Reserved—
Sch, Castes).
Radha Raman, Shri (Dcl.h: City).
Raghavachari, Shri K. S. (Penukonda).
Raghavaish, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahai, Shri (Etah Distt.==North-
East cum Budaun Distt-—East).

Raghubjr Singh, Choudhary (Agra Distt,.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabad
Distt.—Central).

Raj Bahadur, Sh.ti (Jaipur-Sawali Madho-
pur).

Kumar (Jabalpur

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shastri, Swami (Unnao Dibtt. cum
Rae Bareli Distt.—West cum Hardoi-
Distt.—South-East—Reserved—Sch, Castes)
Ramananda Tirtha, Swami (Gulberga).
Ramasami, Shri M. D. (Arruppukkottai),
Ramaseshaiah, Shri N. (Parvathipuram).
Ramaswamy, Shri P, (Mahbubnagar—
Reseryed—Sch. Castes).
Ramaswamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch, Castes),

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagh
West).
Ram Saran,
West).

Ram Shankar Lal,

Central-East
West).

Ram Subhsg Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Sin Shn (Shahdol-Sidbi
—Reserved ibes),

Rane, Shri Sh.ivnm Rango (Bhusaval),

Shri (Moradabad Distt.—

Shri (Basti Distt,—
cum Goraskhpur Distr,—

‘Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinads).

Rao, Shri B, Rajagopala (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).
, Shri Kr Mohana (Rajahmundry

mfom:ved—ﬂ. Canres).

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Raso, Shri P. Subba (Nowrangpur).

Rso, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayasam Seshagiri (Nandyal),
Rao, Shri T. B. Vitwsl (Khammam).
Rll:t'i Shri B;h;?h‘(S&:l“n“;m Champaran
Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said Ullsh Khan (Sebore).
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Reddi, Shri B. Ramachandra (Nellore).

Reddi, Shri C. Madhao (Adilabad).

Reddi, Shri Y. Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Karim-
nagar),

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy, Shri Ravi Narayan (Nalgonda).

Reddy, Sbri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John @ominated—
Andaman and Nicobar Islands),

Rigshang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deogia Distt.
—West).

Rup Narain, Shri (Mirzapur Distt, cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Cem’rll).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ()Lucknow Distt.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri (Rayagada-Phulbanie—
Reserved—Sch, 'I‘Hben

Sankara jan, Shri M. (Sankaranayinar-
mll)?.nd )

Sarma, Shri Debendra Nath (Geuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat),
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr, Virendra Kumar (Karnal
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central),
Sen, Shri Raj Chandra (Kotah-Bundi),
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. eum Bijnor Distt.—North,)

( v )

Shah, Shri Chimanlal Chl.hlbhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-

Wara),

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South ecwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (Meerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt,
~West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morcna-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).
Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).

Singh, Shri Digvijaya Narain (Muzaffarpur
~—North-East),

Singh, Shri Dinesh Pratap
Distt,—East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West).

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). ¢

Singh, Shri Ram Nagina (Ghazipur Distt,
—East cum Ballia Dis(c.—South-West).
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Singh, Shri Tribhuan Nmyln (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr
cum  Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central),

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East),

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samastipur
East). _
Sinha, Shri
West).
Sinha, Shrimati Tarkeshwari (Patna East)
Sinha, Thakur Jugal Kishore (Muzaffar-

pur—North-West).
Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagsur-Pali),
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri),
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Ssharanpur Distt.—
West cum Muzaffarnagar Distt,—North—
Reserved—Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad),

Suriya Prashad, Shri (Morena-Bhind—
Reserved«-Sch. Castes).

Satyendra Narayan (Gaya

(=)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).

Syed Mahmud, Dr. (Champaran . East).
T .
Tandon, Shri Purushottamdas [Allaha-
bad Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rso (Nanded).
Tewari, Sardar Raj Bhanu Singh (Rewa),

Thimmaish, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).

Thomas, Shri A. V. (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur
Distt.—North cwn Farrukhabad Distt,=—
South).

Tiwari, Pandit B. L. (Nimar),

Tiwari, Shri Ram Sakai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang),

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rac Bareli Distt.—West cum
Hardoi Distt.—~South-East).

Trivedi, Shri Umashanker Mulji bha
(Chittor).

(Chhatarpur-

Tulsidas Kilachand, Shri (Mchsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt,
cum Bijnor Distt.—North-West aum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhysy, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatehpur Distt.).

Upsadhyays, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantraso Ganeshrao
(Ambad).

Vaishya, Shri Muldas Bhuderdas (Ahme-
dsbad—Reserved—Sch. Castes).

Vallatharas, Shri K. M. (Pudukkottai).
Varms, Shri B, B. (Champaran North).
Varma, Shri Manik Lal (Tonk).
Veeraswamy,  Shr V. (Mayuram—
Reserved—Sch, Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch. Castes).
Venkstaraman, Shri R. (Tanjore).

Verms, Shri Bulagi Ram (Hardoi Distt.—
North-West aom  Farrukhabad Distt.—
Bast cum Shahjahanpur Distt.—South—

* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch. Castes).

Vyss, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras Distt.—West).

Wodeyar, Shri K. G. (Shimoga).

z
Zaidi, Col. B. H. (Hardoi Distt,—North-

West cum  Farrukhabad Distt,—East
aom  Shahjahanpur Distt,—South).
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LOK SABHA written to the State Governments ‘to exa
mine and let us know the financial

Tuesday, 31st Fuly, 1956 implications of that proposal. _
——— Shri A. K. Gopalan: What is the dis-

The Lok Sabha miet at Eleven of the
Clock.

[Mr. SPBAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Teachers. . )

*g05. Shri A. K. Gopalan: Will the
Minister of Education be pleased to state:

(a) whether Government propose to
introduce identical service conditions
etc. for all primuz school teachers in
Travancore-Cochin State, employed either
in Government or private institutions; ,

(b) whether' Government propose to
introduce Public Service Commission
tests in the matter of recruitment and tests
for teachers for employment in private
schools in Travancore-Cochin State;

(c) if so, when; and

(d) if not, the reasons therefor ?

The Deputy Minister of Education
(Dr. K. L. Shrimall): (a) and (b). The
matter is under examination.

(c) and (d). Do not arise,

Shri A. K. Gopalan: May I know
whether it has come to the notice of Govern-
ment that the All-India Primary Teachers’
Association has 1equested the Government
that there must be uniform pay scales,
more or less uniform syllabuses and also
service conditions as far as the primary
tcachers all over India are concerned ?

Dr. K. L. Shrimalit As regards
syllabuses, I do not think it desirable to
have uniform syllabuses throughout the
country as conditions differ frem place to
place.

As regards salaries of teachers, as I
said, the marter is under examination. In
fact, the Planning Ccmmission had recom-
mended that teachers, both in Govern-
ment schools and private schools should be
brodght on the same scales and we have
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parity now, as far as Travanccre-Cochin
is concerned, in the service conditions, pay,
dearness allowance and other things of the
teachers in Government service as well as
in private service?

Dr. K. L. Shrimalit There were great
disparities inthe past in Travancore-Cochin,
but the Government has brought sbouta

ity between the teachers’ salaries in

rnment institutions and private insti-
tutions. The Government es for the
salaries of headmasters are Rs. 35-80 plus
D.A. and Rs 3/- supervision allowance;
.in private institutions the same saluy
Rs. 35-80, dearncss allowance and Rs. 3/-

" supervision allowance for headmasters;

for teachers in Government institutions
Rs. 35-80 plus dearness allowance and in
private institutions also the same Rs. 35-80
salary plus dearncss allowance. The only
difference is that the Government teachers
are appointed through the Public Service
ssion and in private schools they are
appointed by the . Government
servants get pensions and there is no pension
for teachers scrving in private institutions;
but they get the benefit of ent fund,
Leave is allowed as per rules in private
institutions and Goverrment leave rules
have been made applicable recently. In
Government schools the age of retirement is
£5; in private institutions it is 60.

Shri A. M. Thomas: May [ enquire,
with reference to part (b), whether quali-
pﬁvﬂﬁm. d picl'arlic - ool?':g: ni::

s an
the ufm and may I also enquire whether
when appointments are made by the
managements, is not Government

approval necessary ?

Dr. K. L. Shrimali: I think this is a
matter of detail and T shall require notice

to answer that.

Shri V. P. Nayar: Arising out of answer
to (b), may I know whether the Govern-
ment of India are aware that at”present the
managements of private schools in recruiting
tm}rdrl, insist Ihl.tllll graduates uh:}
8 a sory
Rr:,uool}f:nd m:mMumn a sum of
Rs. $00/- to the various communal insti-
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tutions to which the schools are attached,
and, if so, what steps do Government
propose 1o take 1o prevent this form of
corruption.

Dr., K. L. Shrimali: If the hon.
Member will bring any"%ase o my ''notios;
I will enquire into this,

Shri V. P. Nayar: Many.

Shri B, S. Murthy: May I know
whether any States have communicated
their reactions as to the parity in s
between Government servants and private
employees ?

Dr. K. L. Shrimalit The proposal has
been semt; we have not yet received the
reactions of the State Goveraments.

Shri B, D. Pande: May T ask why rthis
discrimination in the case of Travancore-
E:,ut_:hin? The rules must be on an All-India

By

Dr. K. L. Shrimali: The question was
asked with regard to’' Travancore-Cochin
I said we have written to all the State
Governments to examine this propossl.

_Shri V. P, Nayar: The hon. Minister
said that if T bring instances he will take
notice of that. May I enquire whether on
information given on the floor of the House
the Government of Indis will be prepared
to instirute an enquiry into this matter
whiich I allege that managements are taking
this form. ..

Shri A. M. Themses: Such allegations
can be made by any hon. Member.

Mr., Speaker: The hon. Minister
said that if the hon, Member brings to his
notice instances, he will look into them.

_Shri V. P, Nayar: How are we to
bring them to the notice of the Minisser
when a man pays Rs. 1,000 and gets a job ?
Will he come forward to bring this to his
notice ?

Mr. Speakert An cnquiry will also
meet with the same fate. The hon. Member
himself is the Chairman of an enquiry.

Shri V. P. Nayar: That is why 1
suggest that an enquiry should be made.

Mr, Speaker: The hon. Mcmber may
scnd his suggestions.

Shri Syamnandan Sshaya: Arc
Government trying to remove the disparity
cxisting between the teachers of aided colle-
gcs and Government colleges also ?

Mr. Speaker: How does this arise ?

Shrl Syamnandan Sahaya: Tea-
chers are teachers; whether in colleges or in
schools,
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Mr, Speaker: It is something like
palace is also a hut.

Crime Detection

*gs06 Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that a very large number of crimes in
Delhi remain undetected in spite of efforts
on the part of the¢ palices

(b) if e, whether Gevernmeat propose
to introduce morée modern and scientific
methods of detectipn of crimes;

_ (¢) thesteps that are bejng tgken in this
ion; and’

(d) whether any special technique g
to be adopted or training is to be impart
to police officers? .

The ‘Minister in the Mialstry of
Home Affairs (Shri Datar): (a)
It is not correct that a very large number of
crimes in Delhi remain undetected.

(b) to (d). Bfforts are being masdle con-
tinuously to bring the latest scientific
methods of detection, as far as practicable,
to bear upon the investigation of crime.
Training in Scientific investigation of crime
forms an important part of the syllabus in
all the Police Training Schools, For
advanced training in crime detection,
delected officers will also be sent to the
Central Detective Training School.

Shri Radha Raman: May I know
whether Government is aware that in Delhi
there are a very large number of cases where
the persons who go to lodge their reports
in the police stations are not allowed to oddge
the reports and they are roughly handled ?
Will ngcmmcnl: ensure that this does not
happen or has it not come to their notice ?

Shri Datar: I am afraid the hon.
Member is rather mis-informed. What
happens is that so far as non-cognizable
cases are concerned, it is for the parties to
make a complaint before the magistrate.
When such cases go to the police stations,
they naturally suggest that complaints
might be filed before the magistrates.

Shri Radha Raman: May I know
whether recently the Home Minister men-
tioned that there are a very large number of
cases of suicide? Have the detection de-
partment of the Delhi Police made any
investigations as to the causes for increas-
ing number of suicides in Delhi ?

Shri Datar: That is an entirely differ-
ent subject. Suicide by itself is not an
offence under the Indian Penal Code.

Sardar Igbal Singh: May I know
whether it is a fact that during recent years
sex crimes, murders and dacoitics have been
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on the ir:crease in Delhi; if so, have Govern-
ment gone into the. reasons for that?

Shri Datar: Fram the figures before
me, itis clear that there are a large number of
cascs so faras burgilary and (heft are
copcerned and not sex offences.

Acharys annhnl Ma I know
whether the dcientlfic'nfethods gf Investiga-
tion will lpgly to the criminals in the Palice
department o !

Shri Datar: The scicntific methods
are to be applied in respect of the investiga-
tion of offencks. B

Shrimati Tarkeshwari Sinha: What
provision have Government made for sn ing
training in detection of crime in the Police
department or in the Intelligence depart-
meat? Haye we got some:

Shri Dagar: We have got experts
and in all cases of a scrious nature, they are
sent to the CHiminal Thvestigation Depart-
ment and there we have got certain model
methods and with the hélp of théte methods
attempts dre made to degect crimes.

Shrimati Tarkeshwari Sinha: May
I know what percentage of cases his been
detected by the Crinfinal Investigation
Department and what is the percentage of
successful cases?

Shri Datar: [ may point out to the
hon. Member that T have not got that
break-up here, but I may give the percen-
tage so far as the cases’ which have been
registered and the cases which have been
detected are concerned. In 1955, 39 per
cent of the cases were revealed as antraced
for a certain time, but in this year, 1956, it
has come down to 26 per cc'nt‘; )

Shrimati A. Kale: May [ know
whether the thefts in general were due to
€conomic stress ¢

Shri Datar: Thefts are duc to a
variety of reasons, including the negligence
of owners also.

Mr. Speaker: Itstarts with economic
stress, and iater on it becomes a habit.

Shri Dabhi: May we have some idea
orfx tfhc? scientific method of detection of
thefts

Mr. Speaker: That has been answer-
ed.
Akbar’s Tomb

*“s07. Shri D. C. Sharma: Will
the Minister of Education be pleased to
state:

(a) the amount sanctioned by the Union
Governnent for repairs to Akbar’s Tomb
at Sikandara (Agra; during 1955-56;

(b) whether the repairs have been
carried out; and

{c) if so,by whom?
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The Deputy Minister of Education
(Dr. M. M. Day): (a) Rs. 15,842/-
have been spent  so far.

(b) Yes.
(¢) Union -Dcparlmem of Archaeology.

Shri D. C. Sharma: Is the hon.
Minister aware of the fa¢t that the adjyncts
to the Tomb are in a very bad state, and if
80, will the hon. Mjnister take some steps
to improve them?

Dr. M. M. Das: [ did not understand
the implication of the word “"adhinétd”.

Shri D. C. Sharma: There is the
main r's Tamb and there are also some
buildings which are attached to the right
or to the left of the Taomb, and they are, [
think, in & bad state of tepair. Is money
spent on them or is it spent only on the main
building bf Akbat’s Tomb ?

Dr. M. M. Das: These surroundin
buildings also are included within the wor
“;hbn'ﬁl‘ncntd". So,they are ¥so looked
after.

Sanskrit Commission

*508. Shri Dabhi: Will the Minister
of tlon bg pleased to refer to the reply
given 16’ Starred 5uesﬁﬁn N6. 1810 on the
3oth April, 1956 and state :

(a) whether Government have since
taken any decision about the appointment
of a Sanskrit Commidsion;

(b) if so, its terms of reference;
(c) its personnel; and

(d) when it is expected to submit its
report to Government ?

The Deputy Minister of Education
(Dyp. K. L, Shrimall): (a) Yes, Sir.

(b) and (¢). The matrer is being
finalised.

(d) The Sanskrit Commission will be
requested to submit its report within six
months from the date of its appointment,

Shri Dabhi; May [ know the approxi-
mate time when it will be finalised ?

Dr. K. L. Shrimali: Very shortly.
There had to be some last-minute changes,
and we arc hoping 1o issue the resolution
very shortly.

Shri B. S. Murthy: May I know how

many persons will this Commission contain ?

Dr. K. L. Shrimali: I should like 1o
withhold all the detailed information with
regard to personncl and terms of reference
until the Government resolution is actually
issued.
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History of Freedom Movement

*s13. Shrli S. C. Samanta: Will
the Minister of Education be pleased to
state:

a) whether it is a_fact that the Board
of Editors, History of Freedom Movement
had p _a catalogue, region, od
and subject-wise, of the material co
by them and handed over the same to Govern-
ment for immediate publication;

?_3) if so, whether the same has been
published; and

c) whether it will also be available
to the Members of Parliament and to the
public ?

The Deputy Minister of Education
{Dr. M. M. Das):t (a) Yes, sir, but the
<atalogue was not subject-wise, nor Was
it complete,

(b) No.

(e) Not till after the History has been
‘Written,

Shri 8. C. Samanta: s it not a fact
that since the work of the Board of Editors
for the History of Freedom Movement has
been transferred to the National Archives,
the progress of work is not satisfactory?
If so, may I know Whether Government
will consider publishing these things in ins-
talments so that the people may know the
position and suggestions may come forward ?

Dr. M. M. Das: Government do not
agree that the work is unsatisfactory.

Shrimati Renu Chnknnnt{: Even
if it is not unsatisfactory, may know
Whether the progress has been slow, and
if so, what is the period up to which the
National Archives has finalised ?

. Dr. M. M. Das: So far as the collec-
tion of materials is concerned, we have set
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target dates.  So far as the first phase of our
national movement is concerned, that is,
the phase which begins from the carliest
part of the British occupation of this country
uS to the year 1884, the collection of mater-
ials has been completed and the manuscriot
catalogue of materials collected is ready.
So far as the second phase is concerned,
that is, from 1884. the birth of the Indian
National Congress, till the adventof
Gandhiji, that is, 1919, it is almost complete
and wehoﬁethl: e whole of the materials
will be collected by the end of September
next. So faras the third phaseis concerned
that is, from 1920 to 1947, We hope that it
will be completed by the end of this year.

Shri Dabhi: May I know when the
actual writing of this History will begin?

Dr, M. M. Das: That question will
be taken up by Government as soon as the
collection of the materials is completed.

Shri B. S. Murthy: May I know
whether there was any change in the Board
of Editors, and if so, for what reasons?

Dr. M. M. Das: The Board of Editors
Was appoin&ed formthree]yun; they were
inted duri e earlier part of 1953.
m their ten:‘ame to an end, the Board
was dissolved and the work was taken over
by Government and given to the National
Archives.

Shrimati Renu Chakravartty: In
view of the fact that the Board of Editors
had been in existence for three years, ma;
I know what actually was the volume o
work which was done by them ?

Dr. M. M. Das: They have done

good work, I should say, but as the catalogucs
are not going to be ;;ublinhed now, it is
difficult to give an exact idea as to how far

they have collected the materials,

Shri B. D. Pande: May [ know
from the hon. Minister whether the part

the Communist yed in the Freedom
Hlmyoi[ndinwiﬂﬁheretmded?

Shrimati Renu Chakravartty: Of
course.

Shri S. C. Samanta: Is it not a fact
that the Director of National Archives has
to take on this work as an additional piece
of work? If so, may I know whether suffi-
cient staff have been engaged for speeding
up the work?

Dr. M. M. l::;: Y::,n;ier. of$uﬂiciem
staff is engaged an r of persons
“thm: who were recruited by the Board

is still continuing in that service,

State and District Libraries

*gz3. Shri Jhulan Sinha: Wil the
Mim"ue’:: of Education be pleased to refer
to the reply given to Unstarred Question
No. 2352 on 25th May, 1956 and state
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the special features, if any, of the States
as well as District Libraries opened so far
with the assistance from the Central Govern-
ment ?

The Deputy Minister of Education
(Dr. K. L, Shrimsli): A swtement is
laid on the Table of the House. [See Appen-
dix III, Annexure No. 47].

Shri Jhulan Sinha: May 1 know the
total amount of assistance given so far?

Dr. K. L. Shrimalit In reply to
question No. 2352 I gave full information
regarding the total amount of grants State-
wise on 25th May, 1956.

$hri Jhulan Sinha: May 1 know if
the features that are found in the statement
have ever been brought into action in any
of the States of India?

Dr. K. L. Shrimall: The statement
shows tie descriptive features of the district
libraries and the Central State libraries and
the grants Were given to set up these libraries,
Itis expected that the libraries that have been
set up and the State Gove rnments Will Keep
these special features in view. It is ve
difficult to see whether all the features will
be there but that is the ideal towards which
‘We are moving.

Mauzadar System in Manipur

*s14. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleased
10 state:

(a) the year in which the Mauzadar
system was introduced in Manipur under
¢ Assam Land Revenue Manual;

(b) the number of Mauzadars appointed
by the Manipur Government till the
abolition of the system;

(c) the amount still to be paid to the
Mauzadars as commissions; and

(d) the reasons for the abolition of
the Mauzadar system ?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) 1951,

(b) 14.

(c) Arrears of commission amounting
to Rs. 33,203 have been sanctioned early
this month and payments are being made
to the Mauzadars by the Statec Administra-
tion,

d) The Mauzadari system was started
in Manipur in 1951 as an experimemntal
measure in two tehsils only. This was,
however, not found o be successful as it
neither resulted in better collection of revenue
nor was the cost of collection lower than
under the normal Tehsil system, The
Mauzadars were found to be lax in remitting
the amount collected by them to Treasuries
and a large number of cases of mis-npﬁro-
priation also came to notice. For these
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reasons the Mauzadarl systbm was disconti-
nued last year by Ii:hc Chief C issioner
in consultation With his Counci) of Advisers.

Shri_Rishang Keishing : When will
the final payment of this arrear be made ?

Shri Datar: The payment will be
made now. It has been sanctioned

Shri Rishang Keishing: What is the
new system that has been introduced
in place of Mauzadar system and how is it
working ?:

Shri Datar: It is not a new system,
itis the reversion to the old tehsil system.

Indian Voters Overseas

*515, Shri Jaipal Sl.nfh: Will the
Minister of Law be pleased to refer to the
reply given to Starred Question No. 2323
on the 28th September, 1955 and state:

(a) the latest strength of Indian voters
overseas;

(b) the facilities available to cundidates
to appeal to Indian voters overscas; and

(c) the arrangements proposed to enable
Indian nationals overseas to exercise their
votes ?

The Minister of Legal Affairs (Shri
Patasker): (a) Not known. It is not

ssible to enumerate the strength of
ndian voters who are abroad at any given
time.

(b) The law does not provide for making
any facilities available to candidate to appeal
to any class of voters, Each candidate is
free to address his appeal to voters according
to his convenience.

(¢) All Indian nationals residing over-
seas are not entitled to vote in elections in
this country. Indian nationals abroad
who are members of the armed forces of the
Union or are employed under the Govern-
ment of India in posts abroad and their
wives are entitled to vote and they may do
s0 by post.

Shri Jaipal Singh: Are we to under-
stand that Government has no intention
whatever of enabling Indians overseas, in
Government employment and otherwise,
to exercise their franchise ?

Shri Pataskar: At present there is
no provision in the law as it stands, Second-
ly, the Election Commissioner thinks that at
the present moment there are many difficul-
ties. It is very difficult to find vut all these
people who arc abroad from India, except
a few who are there for probably longer
periods. They are not able to find out a
suitable machinery by which this could be
done.

Shri Jaipal Singh: Are we 1o accept
it as a fact that even the employees in our
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Jegarions abroad are also inaccessible to the
Government ?

Shri Pataskar: They can vote by post.
1 have already given the information in

reply to part (c) of the question.
Shri Raghavachari: What is the difficulty

in otlering  all these people to  register
themselves as voters and permitting them
to voie by post?

Shri Pataskar: There is a residential
qualification which, under the law, is exempt=
ed in the case of certain classes of people,
That has been made applicable so far as the
Government employees outside are oon-
cerncd, Therc is no such provision so far
as the others are concerncd. It is also realised
that people abroad are not in such large
numbers.,

Shri Kasliwal: May I know whether
the hon. Minister has no figures to show as
to what is the number of Indian voters
oyers;:as who voted at the last gencral elec-
tions

_ Shri Pataskar: If the hon. Member
gives notice, 1 will give him that information,

Sardar Igbal Singh:The hon. Minister
has said that there are certain difficulties.
There arc Indians abroad who are not natu-
ralised citizens of those countries and they
may want to register themselves as Indian
voters. Is there any provision for them to
do so?

Shri Pataskar: [ have already said
that as the law stands at present unless they
are said to be residents of some place in
India, they cannot be registered as voters.

Shrimati Tarkeshwari Sinha: May
{ know whether this facility applies to the
personinel serving in the armed or other
services in India? For instance, a person
i1 in Bangalore but he belongs to Bihar. As
far as I can remember this facility was given
in the general election but in a subsequent
by-election, such votes were disqualified.

Mr. Speaker: The hon. Member
may kindly read the Act and the rules.

Shrimati Tarkeshwarl Sinha: That is
why I say this. ‘They posted their votes
but they were disqualified.

Shri Pataskar: Within India there is
no difficulty. If the hon. Member brings
to my notice any particular case, I shall
enquire into the allegations.

Education of Anglo-Indians

*s516. Shri Krishnacharya Joshi :
Will the Minister of Education be pleased
to state:

(a) steps that Government have taken
towards advancement of the Lducation of
Anglo-Indians during 1955-56; and
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(b) the total amount spent onf various
schemes during the same period for this

purpose ?

The Deputy Minister] of Education
(Dr., K. L. Shrimali): (a) No specific
steps as such have been taken.

(b) (£) Rs. 9,09,361 fwas |budgerted
for the administrationg of Railway Anglo-
Indian Schools.

(i) Rs. 24,282 was given as direct grants
to Anglo-Indian institutions.

Shri Krishosacharya Josbhi: May I
know whether Hindi is a compulsory
subject in the Anglo-Indian schools ?

Dr. K. L. Shrimali: [ shall nced
notice to answer that gquestion,

Shri Jaipal Singh: In these Anglo-
Indian schools, there are quite a good
many non Anglo-Indians also. Could
Government  give us information of
the mtio beeween the Anglo-Indians
and non-Anglo-Indians ?

Dr. K. L. Shrimall : I am saying this
often. Most of the Anglo-Indian
schools — in most of them, there are
about ten or twelve per cent.  Anglo-
Indians and the rest are non-Amnglo-
Indians.

Sardar A. S. Saigal: Is Inglish the
medium of instruction in these schools
or is it the regional language ?

Dr. K. L. Sheimall : The medium is
English.

Shri N. B. Chowdhury : May I know
whether any amount has been  carmarked
for assistance to local bodies and corpo-
rations or municipalities for providing
special grants to Anglo-Indian schools ?

Dr. K. L. Shrimali: | am concerned
with the grants that the Central Govern-
ment has been giving and I have already
said that these grants were being given
according 1o constitutional provisions,

Oil Finds at Tengakhet, Assam

*s17. Shri Amjad Al: Will the
Minister of Natural Resources and
Scientific Research be pleased 1o
state :

(a) whether the new oil find at
Tengakhet in Assam by the  Assam
Qil Company has got the possibility
of an oil-well ; and

(b) if so, the cxpected annual out-
put therefrom ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (a) No indication
is available yet, but test drilling is still
in progress.

(b) Does not arisc.
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Shri Amjad All: When was the op-
eration begun and to Wwhat depth have

they gone by now ?

Shri X. D. Malaviyat The test well
at Tengakhet was started on I12th June
1956 and they have reached more than
2,000 feet, so far.

Shrimati Renu Chakravartty : May
I know if during the exploration, the
company is guided by certain sets of
rules ? Do those rules also cover the
subsequent stages ? S ing  there
is oil find in any particular ares, do
rules cover the terms for setting up &

company ?
Shri K. umn. M:rh\gigc :ohlo, sir. The
i ication iving
Ib}goeir?:l: compan Si' that if oil is struck
in a particular area t they will have the
first option to hold a mining lease for a
certain period of time specified in the rules.

shelt worRwqufee @y 0 WU AY
ww § fie varegel & et g § F
dw frer g ?

ot e R0 st ;o 7Y, et
p LR R R LR

L

Kasliwal : The hon. Minister has
on?ymwry recently “mei a mtﬁ

crores W nvested

i 6.5 May 1 fm::e whe;l;er t.hl:
money ent Ior catal nh:nen
of oil r‘:ﬁnme?; o'gly or will it also be used
for investigation of oil in Assam ?

Shri K. D, Malaviya : I have not made
any statement of that nature, but I have
read some news, Which is attributed to
such sort of an assessment, that an amount
ofnuﬂylll.@cmmulihdytobcin-
vested and all that, But all types of de-
cisions are still to be taken With
to specifications, financial implications
and all that

Mr, Speaker t 1 also saw in the papers
the hon. Minister's , OT some re-
port about it, in Dun about oil
Companies and so on. I want to make
an carnest request to all hon. Ministers,
whenever they make any statements of

icies when the Parliament isin sesaion
the Parliament n:fy be the first to hear
such statements policies.

Shri K. D. Malaviya : Sir, may [ just
say a word by way of an explanation ?
I have mot made any statement With
regard to facts or policy, which is attri-
buted to me in the papers. What h -
ed at Dchra Dun was that an organisarion-
al meeting in connection With the setting
up of our Oil Commission took place
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where all experts in the country, who are
m in oil exploration programme,

for reviewing the work which
has been going on. There, ‘perhaps, some
Press men came to the conference and
they gave some sort of statement in the

Press which was surely not authorised
or seen by me,

Dr. Rama Rao : It is reported that the
Assam Oil Company is expected to be
a partner with the Government of India
with less than so per cent. shares for
exploration oil. Does this area come
under that company ?

8Shri K. D. Malaviya : Yes, sir. This

area goes into the stretch of region fo:'h wtuﬁ
ations are going wi
Assam Oil Company, o !

Commissioned  Officers in Armed
Forces

*518. Sardar bal h: Wil
the *Minirter Of Defones e Newsed. o0
state :

_(8) whether Government propose to
give opermanent Commission to all
the non-regular Commissioned offi-
cers ;

. (b) whether any selection Board
:l'nctlo be appointed for this purpose ;

T IR T e ae—
to be adopted in this case ?

The ty Minister of
(Sardar Majithia) : (a) to (c). The whole
matter is under consideration of the
Government,

Sardar Iqbal Singh: May I know
whether the hon.
aware of the fact that the
for Defence Affairs gave an
mbﬁﬂoorofthhHm&dd;tohM
pu y at Allahabad on 2

that a t selection m.rdhw‘:ﬁ
the reasons for the contradiction between
the two statements ?

Sardar Majithia: There is no cont-
radiction between the two, it is only a
question of understanding. As I said,
recently we have decided to enlarge the
cadre and as a result of that enlargement
I do expect that most of these officers who
arc found suitable will get promotion.

Shri R. P, Garg : May I know what is
proportion of non-regular Commis-

sioned as compared to the per-

manent Commissioned officers ?

Sardar Malithia: It will not be in
the public interest to disclose it.

off W R : ®T oTERET A
w A ¢ fame e & s wioew
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ufeast ® T2 g7 wrfael sk faee-
frarergt ® Atfefear Al
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Sardar Majithia : All that has been
considered and, as it has been mentioned
before, we cannot have an Army of old
men altogether and new blood to be
brought in,

Shri R.P. Garg: May I know how

many regular and non-regular Commissio-
ned Officers hwebeenpemttedto.rp A
for the cmergency recruitment to

Mr. Speaker: How dees that arise ?

Sardar Majithia: I shall require
notice to answer that question.

Sardar Iqbal Singh : The hon. De-
puty Minister just now said that we are
not goius to have an Army of old men.
May I know if the Government is aware
that amons these noo-regular, Commis-

sioned Officers there are perm who are
much more qualified the regular
officers and if thlt is s0, will the Govern-
ment consider their cases ?

Sardar t I have alraedy re-
sl b L b sl o
cadre most of these people who are found
suitable will get a permanent commission.

Standard of Education

*s19. Dr. Ram Su Sh'hl will
the Minister of uu:':&
Lo state ;

(a) whether Government are

that the standard of education in the
country is gradually going down ;
and

(b) whether the Government  of
India have suggested any measures
to State Governments to guard against
further lowering down of the standard
of education ?

The Deputy f Education
(Dr. K.L. Shrlmll) (a) Ycl, Sir. In
some respects, there there has been a lowering
of standards.

(b) Yes, Sir.

Dr. Ram Subhag Singh : The hon.
Deputy Minhtermdthnmmeru-
pect:t!n:rehubeen:luwcﬂn of stan-
dards. May I know whether it is uni-
form throughout the country or whether
it has gone down in certain States ?
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Dr. K. L. Shrimali : No survey has beea
made, but the reports that we have
reccived from the Union and State Pub-
lic Service Commissions indicate that
there has been a general lowering of stan-
dards at cecrtain stages in cducation.

. Dr. Ram Subhag Singh : What are
the measures suggested by the Govern-
ment of India to the different State Gov-

ernments fi t
ernm cg‘suardlngm this lowering

Dr, K. L. Shrimali : The Government
of Ind.i.n have undertaken several mea-
mn oo since t.her estion m

whole system of education
from basic education to uyniversity educa-
tion, it will require a lot of time. If
the hon. Member is interested I am pre-
pared to place a statement showing the
various steps that have been taken to re-
sist this tendency,

Dr. Ram Subhag Singh : Ma:
whether this standard in educa hu
gone down in centrally administered
areas and, if so, what responsibility has
the Government of India for thia?

of I?d'hnl“ rd ﬂue'dn'iinnll :
as regards uca system
llnited responsibility. The Cen:
tnl Govemment is conccrned mainly
with co-ordination and  determina-
tion of standards,

Mr. Speaker t He wants to know about
the centrally administered arcas,

Dr. K.L. ShrimaH : I need notice to
answer that question,

uhieahb:-h in d:;lr?wn an'o{
9 s tsught p

secondary schools, thenumberof
tc:t—boohwhjchthednld.rm

much more than wntheuuinoldm
days. May I know what cxactly is the
reason for this lowering of s ds, is
itbauuseofbadquahtyoftmbooh?

Dr. K. L. Shrimali: The field of
knowledgé has advanced.

Mr. Speaker : The intensity has gone
down.

Shri N. B. Chowdhury: May I know
whether it is a fact that one of reasons
for deterioration in standards is that there
is inconsistency in the syllsbus at diff-
erent stages of education, like the

primary stage, secondary stage and so on ?

Dr. K.L. Shrimali: I do not know
to what kind of inconsistency the hon.
Member refers to.

Mr. Speaker: This is a general dis-
cussion on the educational system. We
will go to the next question.
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Alsiora Cantonment

_*520. Shri B. D. Pande: Will the
Minister of Defence be pleased to
state :

(@) whether it is a fact that the

Almora  Cantonment Authority noti-
fied through the Deputy Comtrmis-
sioner, Almora under its letter No,
769/VI/rofE dated October 4, 1933
that it would not be able to ly
drinking water to the homses waithi
the Sanitary Control Area;

(é:) the number of incinérators and
ﬂ,l:c water posts that have been

ted within the Sanitary Control
Area of the Almora Cantonment ; &nd

(c) whether it is proper for the
Almora  Cantonment  Authority to
demand conservancy and water char-
ges without providing those facilities ?

The Deﬁt:tii Minister of Defence
(Sardar jithia) : (a) Yes, in 1933.

(b) None.

(c) Charges are recovered for water
drawn by the residents of Sanitary Cone-
trol Area from Public Water Posts located
in Cantonment Area.

Similarly, charges are recovered for
dumping the rubbish and night soil
from this area into the incinerators
located in  Cantonment.

Shri B. D, Pande : Recently the hon,
Deputy  Minister  said, it is proposed
to abandon the Almora Cantonment.
I want 10 know whether any decision has
been arrived, or when it will be arrived,
to transfer it to the civil authorities,

Sardar Majithia : It hardly arises out
of this question.

Mr, Speaker : The question relates to
drinking water whereas the supplemen-
tary relates to transfer,

Defence Project in District
Hooghly

*521. Shri Tushar Chatterjea: Will
the Minister of Defence be pleascd
to state:

(a) whether il is & fact that the project
undertaken by Government at the village
RBishnubati,  Hooghly  District,  West
Benpal for some defence purpose and
for which scveral  plas of agricul-
tural land were acquired by Government
has since been abandoned: and

() if so, whether the plors of land
have been restored to the  original  ow-
ners ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (% No. Sir
(b) Does not arise.

Shri Tushar Chatterjea: In view of
the fact taht 1015 more than two vears

31 JULY 1956

Oral Answers 622

since the plots of land were acquired
and the Government has not so far pro-
cteded 10 start the work on this projeet,
may 1 kmow what exactly is the reason
for this delay and when the work is likely
to be undcetaken ?

Shrd Tyagi: The delay is due to want
of equipment, but the scheme is now
in hand and is going 1o be started
soon.

Shri Tushar Chatterjea: May I
know whether, as long as the work is
not actually undertaken, the agricalturists
will be allowed ro till their lands or
not? -

Shrl Tyagi: My hon. friend had
written a letter to me end I have also
answered that lerter. It is on aocount of
his request rhat we agreed o allow the
peasants 1o reap their crops from the field
in spite ol the fact that possession had
been taken over.

Shri Toshar Chutrerjea : As foras I
remember, the lerter referred to by
Lh: Minister was written about two years

ack.

I want to know what the present posi-
tton 1s.

Shri Tyagi: My friend had suggested
that these agricultural lands could be given
away and in their plac: some non-agrrcul-
tural lands could be had. That position was
examined and Iam sorry to say that technical
advice was in favour of the land which
we have selected. Other suirable lends
were not available in the vicinity.

Canberra Jet Bombers

*522. Shri M. S. Gurupadaswamy:
Will the Minister of Defence bc pleas-
ed to refer rothe replies given to Starred
Question No. 2014 on the 8th May,
1956 and state:

(a) whether it is a fact thar Gov-
ernment  have  finally decided to buy
Cuanberra Jet Bombers  from  Britaing
and

(b) if so, at what price?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) and (b). The matter
is still under consideration.

Shri M. S. Gurupadaswamy : May
1 know whether this matter will be decided
soon ? This has been pending since
along time. How long will the Minister
take 10 conclude this deal?

Is there any difference of  opinion in
regard to the price, if at all there is any
differcnee of opinion?

Shri Tyagi : The question is under
negotintjion, The  Secretary, Defence
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Ministry, thas only recertly retursed
from England, He had had some megotia-
tions in this maner. Thert are still some
points which arc under consideration
and examination.

Shrl M. S. Guarupsdaswamy: May
I know whether one of the points under
consideration is this, mnarhcly, that these
hombers are old models, that they are
not fit for use and they are not very
efficient ?

$hri Tyagi: No, Sir. It is not so. Our
technical team went there, They cxa-
mincd the bembers and  their report
is that they are quite fit for the func-
ns which are tequired of them.

Shri Jaipal Singh: Is it not a fact
that the whole matter _received publicity
from the British Information  Service
recenttly ?

Mr. Speaker: Recgarding the details
ot these negotiations also?

Shri Jaipal Singh: Yes. If 1 am not
wrong, I think there was a hand-out
given by  the British Information
Service, Delhi, in which they have indicat-
od that the Government of India have
tuken a decision on this mauer,

Shri Tymgi: The plan and the style
areaccording to our requirements and
we arc seriously necgotiating the deal.

Shri Jaipal Singh: Do we under-
stand that wc have already definitely
decided—the final decision has been taken—
that the Government will purchase the
Canberra  jet  bombers, and  that it js
now only a question of price that has
to be settled ?

Shri Tyagl : It is not only a question
of price. There are some other details also
which are still under negotistion, such as
ammunition, etc. The policy of the Gover-
nment is that so long as we are not sure
about the establishment for the manufac-
ture of ammunitions, we should dis-
courage buying-any weapon the ammunition
for which is not manufactured in India.

Shri Jalpal Singh : I do not quitc
understand the hon. Minister’s reply,

Mr, Speaker : Some of these questions
are still under ncgotiation. The hon,
Mcmber's questions may lecad to pin down
the Government or committing the Gov-
ernment in advance, whatever hand-outs
there might be,

Shri Jaipal Singh : If I have under-
stood the hon. Minister's English corre-
ctly, he means to tell the House that the
Government have finally made the choice
to purchase the Canberra jet bombers and
that the final choice has been made. Then,
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what is the difficulty in telling this House
“We are buying it*’

Mr. Speaker : It also depends upon
the right type of ammunitions. if facili-
ties are not ava:lable herc (0 manufa-
cture that ammunition, the bomber deal
would go down.

Shri M. S. Gurupadaswamy: May
I take it that the bombers elsewhere
compare much better, when compared
with the Canberra bombers about which
the Defence Ministry is negotikting.

Shri Tyagi: As I said, the Canberra
jet bombers meet our requirements best,

and therefore we arc negotiating for the
deal.

Western Higher Technologital
Institate

*s25. Shri K. C. Sodhia: Will
the Minister of Education be pleased
to State:

(a) whether it is a fact that a Mission
of UNESCO visited India during the
second week of June, 1956 and finalised
the lists of equipment Lo be procured
from the U.S.S.R. for the Western Higher
Technological Institute to be established
at Bombay;

(b) if so, the total estimated vcost
of the equipment;

(c) the number of Soviet Professors
whose services will be made available;
and

(d) whether this assistance will be
financed by the UNLSCO from the
contributions of the U.S.S.R. t UN.
Technical Assistance Fund?

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (d). A state-
ment giving the required information is
laid on the Table of the House, [See
Appendix III Annexure No. 48].

st wo Wo wfwmr : gg dveH
¥EIege 0 § WOAT T gE 6
a g ?

Dr. M. M. Das: It is not possible
to give the exact date but we aretrying

our best to develop these institutions as
soon as possible,

st o wo wifwar : wH It FAA
g 'y § T g W fF |-
9T #F ¥ av Fml ?

Dr. M. M. Das: It will be of the
same standard

Shrimati Renu  Chakravartty :
What are the various branches of tech=
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nology which will be taught in this parti-
<cular institute ?

Dr. M. M. Das: There is a large list
Ot:i-.l ltechnolo ical I:gludi;s.ld 'l;hil institute
will cover the whole field of enginee
and technology. i

Shri R.P. Garg: May I know how
many students will be enrolled for train-
ing in these Higher Technol Insti-
tutes for training in reserach in the different
subjects ?

. Dr. M. M. Das: So far as this institute
is concerned, 1000 will be under-graduates
and soo will be post-graduates.

Statues of Foreign Rulers

*s28. Shri N. B. Chowdhury: Will
the Minister of Education be
to refer to replies given to Starred
Question No. 86 on the 18th July, 1956
and state the action, if any, has been
taken by Government with regard to
the statues of foreign rulers in public
places in the Centrally administered
areas

The D;rn Minister of Eeducation
(Dr. M. Jll)t No action has yet
been taken.

| m%ﬂ:dd that the suggestion given
by the tral Government to the State
rnments of Madras, Bombay
Uttar Pradesh, that they may remove
the statues, etc.,,  of the British rulers
from public places and preserve them
in suitable museums, also applies to the
Centrally-administered areas.

Shri N. B. Chowdhury: In view of
the fact that it is now about a decade
since the British rule terminated in
India, may I know the reasons for the
inordinate delay in arriving at a decision
with regard to this matter ?

Dr. M. M. Das: The delay is dueto
the complicated nature of the subject.

Shri N. B. Chowdhury: May I
know when exactly and within what
period of time action will be taken with
regard to the removal of these R.:nhm‘g
forcign rulers from, say, Lra;
Bhavan, Delhi, and from other Cenu'l‘l’l.y-
;administered arcas?

Dr. M. M. Das: As soon asa suitable
place is found for accommodation and
ﬂ:eurvltion of these statues, they will

removed.

|s nitfe ww : it AT s
oY 7 qy wgy fe T8 T FORTA W
XH e F gt & wew or ywr §
X CE ST T WIRT T FTRTA WY
aT W § W R AW EANWH
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Dr. M. M. Dast It is not an order
but only a suggestion that has been issued
by the Central Government. The matter
falls under the State subject. The
Central Government gave their sugges-
tions only.

. So far as the second part of the ques-
tion of the hon. Member is concerned
I may inform him that so far as Delhf
is concerned, Delhi is still functioning
under a State Government and this matter
relates to the Delhi State Government.

Seth Govind Das: New Delhj ?

Mr, Speaker: We had a discussion
over this scmetime ago.

Soldiers’ Sallors’ and Airmen’s
Beard

*¢29. Shri Hem Raj: Will the
Minister of Defence be pleased to refer to
the reply given to Unstarred Question
No, 83 on the 18th July, 1956 and state:

(a) the ressons which led the Cen-
tral  Government to discontinue the
g:.ent for utilising the services of Wel-

workers by the Soldiers’ Sailors’
and Airmen’s Boards in the Punjab and
Himachal Pradesh from 1954-55 onwards;

(b) whether the Central Govern-
ment have received any representa-
tions from these Boards in the Punjab
for the restoration of this grant; and

(c) if so, the action proposed ?

The Dm!{ Minister of Defence
(Sardar ,l_thl.} : (a) A statement
is laid on the Table of the House, [See
Appendix III, annexure No. 49).

(b) Yes,

(c{_ For the reasons already explained it
is unlikely that the posts will be reviewed.

Shri Hem Raj: May I know whe-
&eg&ilggttfmﬂhﬂ%ﬁc&m the

t vernment st grant,
the Punjesb Government has dis-
pensed with the services of the welfare
workers ?

Sardar Majithia: They agreed to
it on a temporary basis, but the period
being over, their services will have to be

dispensed with.

Shri Hem Raj: May I know whe-
ther in view of the special circumstances
of the Punjab and the hilly terrain of most
of the portions there, the Board should



627 Oral Answers

utilise the services of the welfare workers
in the hilly areas where the transport
difficulties are felt?

Sardar Majithia : These posts were
there and they were paid for by the
rovincial Governments concerned.
Benou.l.ly, 1 should say that we would
certainly have no objection if they feel
that they want them, and if they want them
they can certainly employ men for the
purpose, ' '

Shri QGadilingana Gowd : May |
S Al Bo 474 6 g T b oo

irmen’s are going to
&t the district and nlukm; and, if so,
what are their specific !:'unctim?

Mr. Speaker: "The hon. Member’s
question is of a general nature; this question
relates to Punjab, .

Congress Meeting. in the Kotta
Diatrict R

*s31. Shri A. M. Thomas: Will the
Minister of Home Affairs be pleased to
state:

(n) whether it is a fact that the
c::n:de b u'dei:leung‘d - : Chengolam
v s in
in the yam District' in Travan-
core-Cochin  Were attacked s Yatha
which came marching from a distamt place
to the meeting on the 8th July, 1956;

(b) how many mgeﬂom died and how
many Were injured;

(c) what was the approximate
strength of the Yatha and whether the

persons in  that Yatha Were armed
with deadly weapons;
takes by the Botice for the pescelul con:
duct ofy the meeting; and

¢ steps, if any, subsequently

(¢) th
taken by Government to avoid a repetition
of such incidents?

The Minister in the Mhht:-hy of Home
Affairs (Shri Datar) : (a) On the 8th July
1956 a crowd came to engolam market
when a meeting convened by the Congress
Party was in progress, took place
between the two groups. A isterial
;neil;:iry in regard to the incident is being

(b) 2 persons died and 12 were injured;

(c) about 200 persons. It is reported
that some were armed with daggers and
knives;

(d) a police party was siationed short
distance away. 17 persons were arrested
oa the spot;

(e) the affected area is being patrolled
by an Armed Reserve Party and an order,
prohibiting meetings and processions for
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a period of 15 days from the 13th July,
1956 was issued by the Additi District

strate, period of the ban was
later extended by a fortnight.

Shri A. M. Thomas: May [ know
whether it is a fact that breach of peace
was Mdcf“d because of the ions
made at distant places from the venue of
the meeti:.:gdmg Whether a requisition was
made for additional Reserve Police and that
requisition was not compliéd with?

Shri Datar: That appears to be true,

a far as one version is concerned,

h:hhrl:ﬁhl. T'I]nmn: May 1 qul.}il'c'
whether the people attending the meeting
were all um.rmefP whereas ‘:ﬁe persons in
the Yatha were all armed with deadly
Weapons ?

Shri Datar:t That appears to be true;
but, I would appeal to hon. Members
not to put further questions because =
magisterial enquiry is going on.

Shri V. P. Nayar: May 1| uire
K eul:,..:re f th Atfi.mlsyg;e

ottayam sentatives of the a
Rajyam, ﬁm-ubhum'. Kerala Kaumudi,
Kerala bhooshanam and Amﬁm who
visited the area on the next day have made
a statement indicating that there Was no

meeting at all held in that place
and that on the subsequent day some
attempts Were made to show that a Congress
mecting was held ?

Shri Datar: I would point out to the
hon. Member that even  according to the
version of the Communist Party, a Con-

meeting Was held and a group led
y communist members did go there.

Shri V. P. Nayar: May [ know
whether Government have seen the Press
release of the State Government whicky
indicates that the labour side held the
meeting, While the meeting of those people
who were helping the employers, 1.c.
the management, was held after that?

Shri Datar: Whether this versionr
appears to be accurate is subject to
correction.

Shri Matthen! the Press
release just now referred to b mLhon.
friend, it was issued when the Adviser
was in Delhi and the Joint Adviser there
had no knowledge of it. May I know
who was rapomf;le for the issuc of the
Press release  that  prejudiced the
investigation ?

Shri Datar: There would be as fair
and complete an investigation as possible,

Shri A. M. Thomas: The Govern-
ment have 'mmt two hngm died.
May I enquire wi r out of the 8 persons
who m:e%d stab wounds, the stab
woundlwcrelllonthcbmkuée,whenthc
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persons  were running away from the
members of the Yarha? '

Shri Datar:.I am not aware of this
particular detail.

Shri V. P. Nayar rose—

Mr, Spesker: The hon. Mipigger
has said thl::,the ‘magter is under inveati-
gAtion,

Shri V. P, Nayar : May I ask whether
Government are aware that Mr. N. Sree-
kantan Nair, a Member of thiy House,
inspected the place the next day and gavg a
report that the local Congress people were
sufficiently armed and were in resdiness
to meet the Yacha?

Shri Datar: Masy I inform the hom.
Member that even according to the yerpion
given by the Communist Party, they had
spears and daggers with them and they
used them for the purpose of defence?

Chemical Ordnance Factories

fr'[u- Shrimati Renu Chakravartty:
Will  the ister of Defemce be pleased
to stage:

(a) the number of Chemical Ord-
nance Factories in India;

(b) the maximum capacity of cx&l;:
sives that can be manufactured in ¢
factories;

(c) the types of explosives manufactured
there; and

(d) whether any  explgsives are
being imported from :Earoad which
can be manufactured in the country?

The Minister of Defence Or, -
sation (Shrl Tyagl) : (a) Two. send

(b) and (c). It would not be in the
public interest to disclose this informa-
tion,

(d) No.

Shrimati Renu Chakravartty:
May 1 know if it is a fact that cordite,
which is manufactured in some of our
Chemical  Ordnance Factories, has been
certified to be as perfect and as good as
the imported stuff from abroad and still
cordite purchase is not being made from
those factories, and foreign imports are
being cntertained ?

Shri Tyaegi: As 1 haye said, the
information about the manufacture in the

ordnance factories is privileged informa-’

tion; I am sorry it will not be in the public
interest to divulge any details about the
working of those factories.

Shrimati Renu  Chakravartty:
I am not asking for any details. In reply
to part (d) of the question, whether any
explosives are being imported from abraad
which can be manufactured in the country,
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the Minister said ‘“‘no’”. My question
was spécific aboyt cordite: ~ Could we
manufacture cordite here and in spjte of
that, are we importing it from ab ?

Shri Tyagl: I want notice of that
question.

Shrimati Reanu  Chakravartty:
When the lifetime of the explosives is
exceeded, they are destroyed in the Bay
of Bengal; may I know the total amount
that has been destroyed during the last
three yegrs?

Shri Tyagl t Actually this is an in-
dependent question, it has nothing to do
with this question on ordnance factories.

Natjonal Technological Institytes

*535. Shri D. C, Sharma: Wil the
Minister of Educatlon be pleased to
state:

(a) whether the Pupjab Government
approached the ntral Govern-

ment with a request to esfa one
of the three propaséd National = Tech-
nological Institutes in that State; and

(b) if so, the result thereof ?

The Deputy Minister of Edugation
(Dr, M, M. Dap) : (a) TE: tgli;b
Government had suggested in rg48 that
the Northern ° Higher Technalogical
Inatitute be estghlished in that State,

(b) Government of India have since
decided that the Institute be established in
Kanpur.

Sbrl D. C. Sharma: May I know
what reason the Govérnment of India
gave.....

Mre. Speaker: The hon. Member
may put the question a little louder.

Shri D. C. Sharma:...... .... for
turning down the request of the Punjab
Government ?

Dr. M. M. Das: We asked all the State
Governments in the northern region to
give us an agreed decision. A conference
was held under the®chairmanship of the
Minister of Finance of Punjab; they
gave their verdict in favour of Punjab
that the institute be established in some
place between Delhi and Ambala within
100 miles from Delhi. But, it was con-
sidered by the Co-ordination Committee
of the All-India Council of Technical
Education that Kanpur was the centre of
50 many varied types of industrics and that
the institute should be established at
Kanpur.

Shri D. C. Sharma: Who were the
members of that Co-ordination Com-
mittee of the All-India Council of Technica|
Education ?



631 Oral Answers
. Dr. ML M, I have not
information at my :c:pm::?tw

eae., shwenmin:  wSeln
o uwE, texe & arcifew ser

AT 4o ¥ IO ¥ Aww ¥ ¥y

wR W w6 s

oft gl w  arordy

(@) 9% 3@ ¥ oy wwemw
wean wft § fe o frafeor arfyemat
&1 wf=m fafrewg s« v gy o)

Wt W WW : W1 A
oy oy S wredt q€ ST TR o
0 @ 5 v ot f7 TR g
Yt wft aw I ol w7 froly

aft oy ¥ 7

oft qrzeeT : TR ST 9 IT-
sTw & < ¢ wfyw 4 & e
39 ¥ % fir vom o & g ey w00
gl aw ug § fe ag X waw &
forr & gr€ ¥ @ o fzw Wt W
§ W amw gim e d a3 &
it Y ot dar e & i gftw W

31 JULY 1886  Ora). Anagers . 63a -

F @ rwbw S e

vt & ww o R gEd e

;m#mmmim-
1

t v Wiy W WA
wan qcfimy st g 87

sft-owe. @ w9 o §f
o e e, Wi g

WRITTEN WERS
QUESTIONS i
Income Tax Appesis

Will on u%'niu b = o L":l.-’:??ﬁ

state:

(a) whether it is & fact 1hat a large amount
recoverable by way of Income-Tax and
Surcharge etc is locked up due to a number

of cases ng before the Appellate
Asgistant amnuumncn of Income Tax;

(b) if so, the reasons for the non-disposal
of the Pl-'ndmg appeals; and

(c) whether any programme has been
chalked out to dispose of the pending

appeals ?

The Minister of and Civil
Expenditure (Shri M, bhah): (a) On
the 1s¢ April 1956, taxey amounting to
about Rs. 22 crores were in arrcars due to

pending with Appellate Apsistant
issioners.

(b) The main reason is that the increase
in the pumber of Appellate Assistant Commis-
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sioners could not keep pace with the increase
in the number of imstitutions of appeals.

(c) Apart from creating further addi-

tional ranges of I1ate Assistant Commis-’

sioners, the prob of reducing

s is being tackled from the organi
tional angle by the Reorganisation Unit of
the Central Board of Revenue,

Colombo Plan

L]

503. Shri Shree N-ﬂ{:n Dast
Will the Minister of Finance leased
to refer to the reply given to Short Notice

Question No. 2 on the 4th March, 1955
and state:

(a) whether any, and, if so, what:final
decision has been taken on the plans dis-
cussed with Mr. Stassen;

(b) whether the opinions of the member
Governments of the Colcmbo Plan Consul-
tative Committee were received; and

(c) if so, the gist thercof ?

The D?m; Minister of Finance
(Shrl B. R. Bhagat): (a) The points
discussed with Mr. Stassen were not of
such a nature that any specific decision
could have been taken on them by the
Government of India alone.

(b) Some of these points were discussed
at the meeting of some of the Asian
members of the Colombo Plan Consultative
Pommittee held in Simla in May 1955.

(c) A copy of the Press Communique
issued after the conclusion of the Simla
Conference has already been placed in the
Library of the Lok Sabha Secretariat,

P.T. O. Scheme

*g03. fShri T. B, Vittal Rao:
Shrimati Anusayabai Borkar:

Will the Minister of Home Affairs be
pleased to refer to the reply given to Starred
Question No, 2278 on the 16th May, 1956
and state:

(a) whether any decision has since been
taken with regard to grant of Privilege Ticket
Order for the Central Government ¢m-
ployees;

(b) if so, the nature of the scheme; and

\c) if not, the reasons thereof ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) to (c).
The matter is under active consideration.

Other Ranks Family Quarters

*s504. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that kitchens
in Other Ranks family quarters in Delhi
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arca are not provided any protection against
vagaries of weather like dust-storm, winter
Iains etc;

8)) whether it has come to the notice
of Government that as a result of this, the
soldiers and their families are -subjected
to considerable hardships; and ;

(c) if so, the steps Government pro-
pose to take to alleviate their  distress ?

The uty Minister of Defence’
(Sardar jithia): (a) Yes; in old type
married ORs Quarters,

(b) Yes.

(c) The type of the quarters has alread
been altered to i::.t:l'l.u'l;I the pmviaiono)}
8 scparate cook house and all new quarters
;zeu ing provided with a proper cook

se.

Solar-Cooker

*s10, Pandit D. N, Tiwary: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that there is a
proposal ‘to manufacture solar-cooker on =
commercial scale;

(b) the sale of solar-cookers in the last
WO years; and

(c) whether any outllide market has
been found for it?

The Minister of Natural Resoures
(ShriK.D. Malaviya): (? Solar=coakers
gre already being produced for sale.

(b) 247. :

(c) Enquiries have been received from
& number of countries including U. S. A.,
Singapore, Arabia, Bangkok, Amman and

Jordan to which a small number has been
exported,

Basic Training Colleges

*533. Shri Madiah Gowda: Will the
Minister of Education be pleased to state:

(a) whether any of the Universities

receiving grants from the University Grants

ssion have started post-graduate
Basic-Training Colleges;

(b) if so, their names; and

(c) the extra amount of grant that is
given for that purpose ? :

The Deputy Minister of Education
(Dr. M. M. Das): (a) No Sir.

(b) and (c). Do not arise.

Literary Prizes
* Shri Jethalal Joshi: Will the
Minister of Education be plepsed to state:

(a) the names of the recipients of prize
for the outstanding literary works in th

-
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Malayalam, Gujrati and Bengali languages
in 1955-<6; and

(b) whether there is any p sl to
render such literary works into aindl?

‘The Deputy Minister of Education
(Dr. M. M. Das): (a) Nil oSir.
{b) Does not arise.

foret wwm foren worewnt
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Class Il Gazeted Officers

. "527. Shri Kbardekar: Will the
Minister of Flnance be pleased to state:

(a) the lowest scale of salary for Class

IT Gazetted Officers in any department of

by the Fay Commnmipion B coaumended
y y ission and as ed

Government; and o

. (b) the date from which this has been
given cffect to?

The Minister of Revenue and Cilvil
Expenditare ESh-ll_\L_C.M): (a) The
Central Pay ssion recommended
that & scale of Rs. 275-25-500—EB—30-650-
EB-30-800 would generaliy be an lpl:l?l’L
scale for Class I1 posts in the Central Servi-
ces but observed that it was not
to go upto the maximum of Rs. 8co for:ﬁ
: in Class II. Government acc epted
this recommendstion.

If:fromﬁ%lbmttheolmti;aleof
pa cl G { O )
culvnr Departments of the Government
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of India would, in some cases, necessitate
a reference to Ministries concerned and
this will take time. However, some of the
Jower Class II scales prescribed for certian
posts are given below.

Rs. 275-25-3500
Rs. 350-25-500
Rs. 325-15-500-EB-30-590
Rs. 400-25-450

There are certain posts which have beea
classified as Class 11 and Gazetted for special
reasons but they carry lower scales of pay
than the general pattern.

(b[) 15t January 1947 or from any latter
dare from which the posts concerned were
created .

Death of Naga Doctor

.ﬂ)tf Shri Kamath: Will the Minis-
ter of ‘ence be pleased to state:

a) whether it is a fact that very recently
a Naga Doctor of Kohima, Dr. Haralu, was
killed by an Army Patrol ;

(b) if so, in what circumstances;

d(c) whether an inquiry has been held;
an

(d) if so0, with what result ?

The of Defence (Dr. Katju)t
(a) Yes, Sir.

(b) to (d). Preliminary investigations
are now complete and the matter is sub
'L"edi“’ and the Summary of Evidence will

recorded in a few days under Rule 23
of the Army Rules, 1944.

Basic Education

by Shri Shree Narayan Das:
wmﬁ:Mlm'mr of Bducation be pleased
to state:

(e) whether the Central Government
have reviewed the working of the schemes
in which uu?umtxhe was given ;? State
Governments for cxpansion of Basic
Education;

(b) whether information in respect of

results achieved so far in this respectindi  r~
ent States is available; and

(c) if so, whether a copy of the same
will be laid on the Table of the Sabha ?

The Deputy Minister of Education
or & T R K

or from the
State Governments but ies have beea

received so far from very few of them.
(c) Does not arise.
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Steamer Service to Lacoadive
Ialazids

*533. Shri T. B. Vittal Raot mu
the h{nmer of Hem Affaire
lcuedtcblgufeirontoNthe reply 'i:::ah

0. II7p on
April, 1956 and etate: i

(a) whether the armangements

theSh: Company fi run.nins
directppi:‘t‘umer Nee o

mlnhnd and the Llccldlve lll.mds
Mdve since been finalised;

) if e0, when the service is likely
to(go started; and

(c) the frequency of the service?

The Minister in the of
Home Affairs (Shri Dum Mot
yot.

(®) and (c). Do not ariee.

8chool-Cum-Community Centres

*$37. Pandit D. N. : wWm
the r of Bdulﬂun:elgnnd to
vefer tothe reply given to Starred Ques-

tlon No. 2357 on the 21t May, r9s6
and state:

(a) whether it is a fact that a Mﬁ
amount out of the allotment made
developing 454 primry nchool.n as school-

oem-cotnmun ros hes  been spent
during the im F;ve-Ym Plan; and
@) if s, the reasons therefor?

The Dﬂl ty Minister of BEducation
o tis Bt e 24 B, Take

Governments and will be laid on the Table
of the House in due cousse.

History of Fresdom Movemant

*¢38, Shri 8. C. Samanta: Will
tl.‘fte Minister of Education be pleased
Mate:

(o) the steps taken by Government
on the recommendations made by the
Board of Editors, History of PFreedota
Movement in their final report; and

(b) whether a co the said Report
will be. laid- on the” Tabie?

Deputy Minls f Education
1..". ”Du):uél: n:t.c:.mzm

[.S‘n Appendix III, Aanexure No. $1].
() Yes, in duc course,
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National Fundamental Educatioa
Ceatre

*s39. Shri Jhulan Sinha: Will the
Minister of ucation be pleased to
refer to the reply given to Starred
tion No. 15t on the arth

1955 and etate the made with
regard to the W establish-
ment of a Nat Fundamental Edu-

cation Centre?

The Deputy Misdster of Rducation
M. M.Das): The Dnrcctnr ofthe Ccn(t';:

""“"’@J‘m s oouhe UN
s edona
{fﬁoﬂhlpmm Et:lﬂmi'lin S -
ucation, St
to fill up afew more posts have b:cp:
taken the Centre is expected to stagt
functio l‘uu{,euly in 1957 after the
return the Director.

Police Headquarters im Travia-
core-Cochin

‘g4r. s Will
the ucr of lbmwgplm
to state:

(a) r it is a fact that build-
ings for Police Headquarters in Tre-
vancore-Cochin  are  being constructed
in the Public Cantonment Maikdan at
Quilon;

(b) whether Government have recei-
ved any uﬂmcnmiom from the public
to stay construction; and

if »0, the = taken in this re-
(C)_? " cpe

Mw Datar): () re ia no

g;opoul for the cons:mmon of a police
eadquarters in the Cantonment Maidan,

Quilon, The State Gov nt are

considering = al for construc- |
tion of residen rs for married
police officers in a corner of the Mai-

®) Rnpruenmicu have been received
for snd against this proposal.
(c) Does not arise.

Rupkund Piade
Dr. Ram Sublkeg Siagh:
"“‘{M Ram Dads:

Will the Minister of Edweatiom be
pleased to state:
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(c) whether there is any proposal to
declare the Rupkund area a protected
place under the Angent Moouments
Preservation Act?

The Deputy Minister of Education
{Dr. M. M. Das)t (a) Yes, Sir.

(b) The expedition has collected the
full text of a folk-song which is current
in the villages en route to Rupkund. From
this song it appears that a large party
of pilgrims who had been i a
pilgrimage to Trisuli at the foot of Trisul
mountain sometime in the past had been
overwhelmed by some natural tragedy
like an avalanche or severe hail-storm
and had perished in that region. The
existing skeletal remains are presumed
to be of those unfortunate pilgrims.

In addition tothis folk song, full infor-
mation about the old and traditional Nanda
;:t Jaroccssion which was the occasion
or devoted pilgrims for payidg a visit
to Trisul at intervals of 13 to 20 years
has glso been collected by the expedition.

(c) No, Sir.
Situation in Naga Hills
"Shri Amjad Alit

Shri MLS. Gurupadaswamy!
Shri Krishnacharya Joshi:
*543. { Shri Rishang Keishing:
Shri Matthen:

Shri Bha t Ell Azad:
Shri Bibhnti sheat

| Shri M. L. Agrawal:

Will the Minister of Home Affairs
be pleased to state:

(a) the results of the ‘“‘on-the-spot
enquiry”” by him in the Naga Hills in
June, 1956; and

(b) the steps taken to improve the
situation ?

The Minister in the Mm-tgl of
Home Affairs (Shri Datar): (a) During
my recent visit to Assam I discussed the
situation in the Naga Hills with the
‘Governor of Assam, the Chief Minister
and others, There was no enquiry.

(b) Necessary measures are being taken,
T am making a fuller statement in the
House rtoday.

Missionary Institutions

*s44. Shri Jethalal Joshi: Will
the%nﬁter of Defomos be pleased to
state the number of religious and edu-
cational institutions conducted by
Christian missions in the Military installa-
tions in the country?
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The Deputy Minister of Defence
(Sardar Majithia): The information
is being collected and will be laid on
21]:1 Table of the House as soon as poss

e.

Solar and Wind Power

*545. Shri Radha Raman: Will the
Minister of Natural Resources and
Scieatific Research pleased te
state:

(a) whether it is a fact that the Go-
vernment of Imndia propose to set up
Research Centres for the exploitation of
solar and wind power.

(b) if so, the names of the States
where these Centres will be establish-
ed; and

(c) thtc:P estimated cost of their cetab-

The Minister of Natural Resources
(Shri K, D. Malaviya): (a) to (c).
Work on solar energy is being carried
out at the National Physical Laboratory
as part of its programme.

For work on wind power, the Council
of Scientific and Industrial Research
proposes to establish a Wind Power
Division, Seven anemometer stations
have been established in Jodhpur District
of Rajasthan, two in Ajmer State and
one at Jatheri near Delhi. An experi-
mental windmill tower and a prototype
low-cost have been put up at
the premises of Technical Centre,
Safdarjung, New Delhi. More of these
may be set up at places to be decided.

The cost involved in the establishment
of the Wind Power Division during the

Second Five Year Plan period is estimated
to be about Rs. 4o lakhs,

wfufonr woeet © fod anfir
*Wye. oft www gWTeT . WT
fir wof o7 TR € g e fw

(%) Tefafea  agest & far
aifgrr  fa® o & 1w & oy
wift a% fFafr gk ferelt am et
& W

(@) 997 ¥ fraft ged swwrfery
e ar e ¥

fwwr Tt (w10 wo RYo TMW) :
(%) tex.

(@) 3.



641 Written Answers 31 JULY 1956 Written Answers 642
Religious Teachers leased to refer to the ly given to
gmred Question No mr;p on the 8th:

*s47. Shri Hem Raj: Will the Min-
ster of Defence be pleased to state
the number of padris and religious
teachers employed from 1953, upto
une, 1956, Year-wnse, in the Defence
orces in India ?

The Deputy Minister of Defence
SSlrdnr Majithia) : The information
s not available and will have to be col-
lected from the formations and units.
Government  consider that the time,
labour and expense involved in collect-
ing the information will not be commen-
surate With the reaulu that are likely to be
achieved.

General Elections

*548. Shri Kamath Will the Mini-
ster of Law be pleased to state:

(a) whether it is a fact that Parlia-
mentary and Assembly Constituencies
have, with a view 10 expediting pre-
g:;tiom for the Gen ons

tentatively re-delimitated ; and

fb) if 80, on what basls has the re-
delimitation been done ?

The Minister of Legal Affairs (Shri
Pataskar) : (a) No. ¢

(b) Does not anmset.

Fifth Oil Refinery

*s49. T.B. Vittal Rao1 Will the
Minister of Natural Resouroes and
Scientific Research be pleased to
refer to the reply given to Starred Ques-
tion No. 1297 on the gth April, 1956
and state ;

a) at wWhat stage is the proposal for
lﬂ(tmg up a fifth oil reﬁnery at Calcutta
by the Assam Oil Company; and

(b) whethcr it is a fmh that the
company is mpo:mg o lay a e
line of 690 ml rom Assam to &!’
cutta ?

The Ml:nhm of Nltm'}l.l (m

D. Malaviya) : (a

S1"]11: tcnutive proposals of the Assam
Cana:lg for the formsation of a

sty S &
uction an 0 i
under dlmonnmghh them.

0Oil Company

Shrimati Renu Chakravartty:
| *550. { Ram Krishana :

will the Minister of Natural
sources and Scientiic Research be
A Y

May, 1956 and state how far the ne-
gotiations with the Assam Oil Com-
pany over the quﬂtlon of setting up &

new Rugee pany to oit the
Qil in newly found cll elds in

Assam have progressed ?

The Minister of Natural Resources
(S8hri K. D. Malaviya): As the nego- '
tiatlons with the Assam Oil Company
are still in progress, it will not be in the

public interest to discuss the details.
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Grants to Bnﬁ:rhl Schools
in r

» Shri Sinha : Will the

Mighe: o Haueation: be plessed 1o

state Wwhether any t

given during the years 1954-55 and

1955-56 to—

() School of Civil
Ranchi ;

(i) School of Electrical and Mech-
anical Engineering, Sindri; and

Enginecring,

Engineering,.

() School of Civil
Bhagalpur ?

The Minister of Education
(Dr. M. ) 1 A statement lhowin;
the grants paid to these Schools during
;?g-sh ;5 6 is laid ou the Table
- the ]aule. Appendix III, Annexure

0. 52.

ML.E.S. Employees

3. Sardar Igbal Slnlh: Will the
Mi ster of Defence pleased te
Smte :

(a) whether it is a fact that Gov-
ernment propose to comnlet resi-
demtial quasters for categories of
MUE.S. employees in Nonhern Com-
mand j and

(b) if so, the demils thereof 2
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The Deputy Minister of Defence
{Sardar Maljithia) : (a) No,

(b) Does not arise,
YVigyan Mandirs

. Dr. Ram Subhag Singh : Will
the sghq.nistu of Natural Resources and
leased to
state the total number of *“Vigyan
Mandirs” which will be oc(rrened in the
«country during the peri 1956-57 ?

The Minister of Natural Resources
{Shri K. D. Malaviya) : It is proposed
to esmblish twenty Vigyan Mandirs by
the end of 1956-57.

Age-limit for Government Service

*s55. [Shri S. C. Samanta:
{sm Bibhuti Mishra ¢

Will the Minister of Home Affairs
‘be pleased to state :

(a) whether there is any proposal
20 reduce age-limit for entering Gov-
-€rnment service ;

b) If so, the main reasons for such
uction; and

(c) what would be the reduced age-
. 1imit ?

The Minister in the of Home
-Affairs (Shri Datar) : (a) to (cf. There
is no pro to reduce age-limits for
entering ernment service as such.
“The Public Services (Qualifications for
Recruitment) Committee appointed b
the Ministry of Education on 16th April,
1955, have inter alia made certain recom-
mendations in this regard and they are
under examination,

! unesco Programme and Budget

."556. Shri D.C. Sharma: Will the
Minister of Education be pleased to
“State :

(a) whether the draft P

rogramme
and Budget of UNESCO for 1957-58
has been received by Government ;

(b) if so, their comments thereon ;
and

(c) action proposed towards  the
y fulfilment of this programme ?
. The Minister of BEducation
(Dr. M. M. ) : (a) Yes, sir.

(b) The Government of India have re-
-commended to UNESCO that the Budget

31 JULY 1956

Written Answers 644

culture in the light of devel cnts
in connection with the Special United
Nations Fund for Economic Develop-
ment. Further, UNESCO has been
requested to include two major projects,
(1) mutual appreciation of ecastern and
western cultural values and (2) production
and distribution of reading material for
new literates. UNESCO has been also
requested to include a major project
for Asia in the programme for 1959-60
similar to the project for free and com-
pulsory education for Latin America.

(c) The UNESCO's programme is
im nted by the Ditector General
in co-operation With Member States and
necessary action will be taken as and
when desired by him after the programme
has been approved by the gth Session of
the Gene erence,
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Seminar of Education Administrators

297. Shri Ram Krishaa : Will the
Minister of Educstion be pleased to
state:

(2) whether Government have re-
ceived the report of the Seminar of
Educational  Administrators held at
Srinagar in last week of June;

(b) if so, the details thereof; and
(¢) the action taken by Government

for its implementation ?

of the Olgn.imion requires to be increased,
a1d in this connection the Organisation
sh>il d consider the crestion of an inter-
ai1:io nal fund for education, science and

The Mianister of Education
(Dr. Hl.)g.- &l) : (a) No sir.
(b) and (¢). Do not arise.
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Colleges snd Students in Travancore-
Cochin

248 . A. K. Gopalan: Wil the
M'jnme:ofl!dmﬂn be pleased to
state s

(a) total number of colieges and stu-
dents Si) under Travancore University
and (i1) colleges not affiliated to the
University in the State at present ;

(b) how many out of these students
get (i) general education (i) technical
edgclticm and (iii) professional education;
an

(c) the total number of students in
the State who and d
in tﬁhe following examinations in m:::h
1956 :—

LW 88 L. C, (i) Intermediate,
(iii) B.A. and B. Sc, (iv) M.A. and
M. Sc, W eering . (CiMl Elec-
trical and Mechanical—Diploma and
degree  separately), (vi) Medical?

Th‘ w Minister of Education
Dr. M. M. Das): fmc). The required
hfermation, ds in 1946, is baing
collected and will be placed on the Table
of the House as early as possible.

Gramts to Punjb

i99. Shri D: C. Skarma: Will
the Minister of Finance be pleased to
state the amount of money given by
way of grants-in-aid or subsidy to the
Punjab State from 1947 to 19557

The Minister of enus . and Civil
Expenditiire (9hrl M. C. Shahn 7s
information is being collected and will
be laid on the Table of the House.

Grants for Scheduled Castes

300. Shri D. C. Sharma: Wil
the Minister of Home Affairs be pleased
to lay on the Table of the House a
stateinent showing:

(a) the totad grant .given to the Punjab
State for the amuliomtion of Scheduled
Castes during 1955-56;

(b) the schemes for which the grants
were made; and

(<) whether eny grant was given for
boarding, Iodlin%, scholarships and other
amenities for the Scheduled Castes students
studying in primary, middle and high
schools in the Punjab State?

The Minister in the Minis of
Home Affairs (8hrl Datar): (a) and
(b). A statement is laid on the le of
the House, [See Appendix III, Annexure
Fo. s3]

(c) No

646

Bal Bhuvas, Dellid

301. Pandit D. N. Tiwaty: Wil
the Minister of Educatiom be pleased
to state:

(8) the amount spent on the Bal
Bhavan, Delhi durinﬁn the period of
the First Five-Yeat Plin; and

(b) the constructive leisure-time':
actlvities that have been planned to
be undertaken by this Bhavan?

)t (a) Rs. 45,218-13-0..

_(’b) The following leisure-time acti=
vitles are being planned by the Bal
Bhavan:

(D?.m:;mm of Edubstion

Physical Activities: Such as Games and.
Sports, uatics, Exercises, Boxing
and restling etc,

Social Activities: Such as Social Re=
creation, [Excursions, Picnics, Club.
Activities, Celebration of Festival and
Important  Events.

Cultural Activitiess Such as Arts and
Crafts, Music, Dancing, Dramatics,
Hobbies, Story-Writing and Story-telling,
Poetry and Recitations, Puppet and
Marionette  Shows etc.

Bdncational or Weifdre Activisies: Such -
a8 OQccupational Triiming, Audio-Visual
Education, Demonstrations, Exhibitions,
Camping, Nature Study etc.

Welfare Extension

§oa. Shri Ram Krishan: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1266 on the 218t April,
1956 and state: .

a) whether apy decjsion about the
luéuion of!i\e thtteo%dhm BExtension
Projects to be ned in District Mahan-
:;aprh (PEPSU) has since becn taken;

Projects

(b) if s0, the names of the places?

The Deputy Minister of Education
(Dr. M. M. Daa): (a) No, sir.

(b) Does not arise.

Mutation anl Partition QCases in
Manipur
Shri Rishang Kehhing: Wil
thg.rl.inim:r of Homie Affairs be pleased
to state:
(e) the pumber of mutation and

pertition cases exccuted . in the cffices
of the Sub-Divisional Officers of Imphal
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West, Imphal East, Thoubal and Bishen-
pur during the years 1954-95 and
1959-36;

(b) the number of unexecuted cases
:ﬂ“ with Kanungos and the Amins during
aforesaid ycars; and

(¢) the number of cases pending of
unexecuted for the last five or more
years ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (2) and
(b). A statement giving the required
information is pliced cn the Table of the
House. [.]Su Appendix III, Annexure
No. 54 ).

(¢) None.

Manjpur Communist Party

Shri Rishang Keishing: Wil
the”ﬁmum of Home Aflairs be pleased
to state:

(a) the number of members of the
Manipur Communist Party who sur-
rendercd in Mﬁw and June, 1056 in

Additional
Mnam:me of Manipur; and

(b) whether it is & fact rthat these
surrendered  members  of the C.P.I.
were wanted by the police since 1950
fn connection with the Manipur Com-
munist Party Conspiracy Case 19507

The Minister in the of
Home Affairs (Shri Datar): (z) and
®). o s wanted since 1051 in
connection with the conspiracy case
under sections 121 A/123 of the LP.C.,
lmnmn the Court of the Addi-
ti Magistoate, Manipur in
the months of May and June 19s6.

Judizs Settlers in Andumans

Shri Joshd : Wil]
inister of be pleased
to state:

ﬁnhow many families from Travancore-
State have been sent to Andamans
for settlement from the quota allorted for
the year 19$6; and

(b) what are the special facilities which
be provided to there.

The Minister in the Ministry of
Home Affaire (Shri Datar): (@) 42
families (193 persons).

31 JULY 1956
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thc Mliﬁu
given to the settlers is
;;‘ka]s-bh-. {SuAppenanlI Auelln
0. 55

Coerruption Cases

Mimmr of Home A
to state:

306. Shri D. C. Sharma: Will the
be pleased

m'én) the number of corruption cases
aguinet the officers of the eat
of India in 1956 so far;

the number of cases in which
ent has been awarded; and

(c) the number of cases that are still
g decision?

The Minister ln the Ministry of
Home Affairs (Shri Datar): (a) to (c).
A statement containing the required infor-
mation &3 on the oth une, xsﬁil‘hidol
the Table of the [See Appendix IT1
Angexure No. sq.

LP.S. Officers

307. Shri D. C Shlnnll Will the
Minister of Home Affalrs be pleased te
state:

() the total number of LP.S.
) in sach Part aifioess

B and C States and
::3 at :he Centre on the 18t January, 1956;

b) the total sanctioned strength of I.P.S,
oﬁgen)-s for each State ?

The Migpister in the of
nmmm&w> ¢ (2) and (b).
mation are laid on the Table 3 the Hmne.
[See Appendix 111, Anaexure No. 57).

All India Services Training Schools

Dr. Satyawadi: Will the Mini
1er%om&llh!bephud tum:'-

il.) the number of trainees in both the
ndia Services training schools st present;

(b) whether any reservation of segyy
is being observed in the totn.l oumber of
candidates taken for training ?
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airs (Shri Datar) : (a)

= - —

Name of the Name of the
institution service

No. of trainees Total

—_—

(i) Indian Administra- 1. ?' S

tive Service I. E. S.

Training school,

Delhi.

(1i) Central Police
TrnininxAb 1.P. S
Colle w
o Police officer from
ammu and Kashmir
yderabad State Police

Service Officer
Officers trom Nepal Gort,
(under .

57 67
10

(b) No. The training Schools are
intended for persons appointed to the res-
pective Services on probation. The ques-
tion of reservation of scats in the S Is
does not, therefore, arise. All direct recruits
to the LA.S. and the LP.S. have to go
through this training. .

Housing Grants for Scheduled

Castes
Dr. Satyawadi: Will the Minis-
ter 3&»;. Affairs be pleased to state:

(a) whether any financial assistance

been given to the State Governments
g‘: oonm:lction of houses for Scheduled

Castes in rural areas during 1956-57; and
(b) if so, the details thereof?

The Minister in the of
Home Affairs (Shri Datar): (a) Yes.
A suatement showing the amount

10 ;E?ana:::i to State Governments is laid
on the Table of the House. [Ssv Appendix

111, Annexure No. 58).

Hindl-Punjabl Dictionary

310, Sardar Igbal h: Will the
Minister of Educa be pleased to state
the help extended by the Government
of India to the Government of PEPSU
and Punjab so far in the compilation of
Hindi-Punjabi dictionary

The l;qlhhm ’5( Bdncd.-v;d
Dr. M. M. : No proposal was recei'
srom the State &ovemmu in this behalf,

Central Acts

11. Sardar Igbal Singh: Will the
Mi::'ner of Law be pleased to refer to the
yeply given to Starred Question No. 285
on the 28th February, 1956 and state:

(a) whether the information i
cases decided by the courts of law declaring
the Central Acts or any parts thercof as
invalid during 1955 has since been collected;
and

(b) if 0, their number?

The Minister of ch.l Affairs (Shri
Pataskar): (a) and (b). From information
received so far, no Central Act (::"ml'l there-
of has been declared to be in by any
High Court. Information is still awaited
from the Governments of Uttar Pradesh
and West Bengal. The Supreme Court
has, however, held section 5(1) of the Taxa-
ton on Income (Investigation Commission)
Act, 1962. as being violative of the provisions
of the Constitution.

National Bibliographical Committee
Dr. Ram Subhag Singh:
313, | Shri Raghunath Singh:
Will the Minister of Education be pleased
to state:
(a) whether the National Bibliographical
Committee has submitted its report; and
(b) if so, the script that has been sug-
gested by the Committee for the bibliogra-
phy?
The ty Minister of Education
(Dr. M. Das): (a) Yes, Sir.
(b) Roman Script.

Excavation in Punjab and PEPSU
13. Sardar Igbal Singh: Will the
Migin’e.r of Bdm:l‘ou be pleased to state:
(a) the pro e for excavations to
¢ undertaken jab and PEPSU this
year; and

(b) the names of places in these States
re t propose to start
excavations in the near future?

mbx-wmaumm
(Dr. M. Das): S:Lmd (b). There
are no immediate s to undertake
excavations in the jsb and PEPSU
States.
Educated Unemployed in Punjab
Sardar Igbal S : Will the
Mi:?l:‘:;rofﬂdmtli%nbep"&':dmmu:
(a) the amount of financial assistance
given to the Government of Punjab during
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1955-56 for the relief of educated unemploy-
ed; and

(b) the number of educated unemployed
have been provided with employment
| as a resulr of this assistance ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Rs. 27,77,960.

(b) 5 dszo during :953 54 and 1954-55
uring 1955-56.

Research in Public Finance

314, Blu-dnr Iqgbal Singh: Will the
Minister u Finance be pleased to refer
to the reply given to Starred Question No,
'396 on 23rd March, :956 and state the

e so far with regard to the
u-h:me for providing sections in universitics
and other private bodies for cond

&iﬁl research in public finance

utilities ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): The
matter is still under consideration,

Cantonment Boards

316. Sardar Igbal Singh: Will the
Minister of Defence be pleased to refer
to the statement laid on the Table in uslz
to Unstarred ion No. 1893 on the
May, 1956 state:

(a) whether any decision has been taken
regarding the develo . ntdof :!:1 Canton-
ments at empom ullundur
on the remnmend.nfcm of the Adﬂaccam-
mittee; and

(b) whether copies of the recommen-

dations and Government's decision thereon
will be hid on the Table ?

Sardar Maji %) F &
crozcpur
}u.llundur—‘{el. zmllfl—

f  (b) A statement showing the recommen-
dations of the Ad Hoc Committee and the
Government’s decision theéreon is placed
g‘n the 'l]‘ablc. [Ses Appendix ITI, Annexure

0. 59].

Sanskrit Rescarch

317. Sardar hal Will the
Minister of Ed! to state

£y
(Dr. M. Das): Government of India
have so far given a sum of Rs. 35,000/-.

A further sum of about Rs. 1,73,200 may
be given durin; 1956-57 for Sanaluit re-
search but the exact amount will depend
upon the needs of the Institutions concerned
and the total resources available.
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Welfare Extension Projects

318, Sardar Iqlul Singh: Will the
Minister of Education be pleased to state:

(a) the names of the States where new
Welfare Extention Projects will be opened
during r956-57; and

(b nditure to be incurred on
each 2:1' the mects

The Deputy Minister of Education
(Dr. M. M. Das): (a) All the States,

(b) The estimates expenditure on each
Welfare Extension Project is Rs. 29,480/-
recurring g year and Rs. 20,000/~ non-
recurring for & period of five years. In
addition, one jeep is supplied to every two
projects at an approximate cost of 12,000/-.

Sport-Teams
% Iqbal Singht Will the
Minsatﬂ: of Education be pleased to state:

. (a) whether Government have sanc-
tioned any amount to mect the ecxpenscs
different sport teams visiting foreign
countries during this year;
(b) the names of such teams;
(c) the respective dates of their
from India; m Sipeos

(d) the names of the countries, the
teams will visit ?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes Sir.

(b) Lawn Tennis,

(©) () 20-3-1956;
(W) 1-5-1956;

(d) () Ceylon;
(i) Japaa.
Foreiga Assistance
Sardar Igbal Singh: Will the
Min”h:e.r of l’hn:: be pleased to state:

(a) the extent of financial sssistance
secured so far or to be secured from abroad
during 1956-57; sad

(b) its allocation to different projects ?

The Prime Minister and Minister of

_ Affaire and Finance (Shri

lal Nehru): (a) No intimation

so far been received from any country

of the quantum of ext assistance
that may be made available to India during

1956-57;
(b) Does not arise.

Youth Camps

Sardar Igbal Singht Will the
M.i.n.i3:t‘.u of Education be pleased to state:
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the Conittunity Development Project and
umws.nmuu;m
(b) the tiumbet of students who parti-
cipated in this progrutune; and
() the names of such places where
the camps were organised ?

The Deputy Minister of Educatien
(Dr. M. M. Das) (a) 36.
(b) 3069,

(c) Alist is placed on the Table of the
Ecim. [See Appendix III, Annexurs No,

State Bank Branches

33s. Skri D, C, Bharma: Will the
Minister of Fimance be pleased to state:

(a) the =3 of the places in Hoshiarpur
Distrigt (Puniﬁ:), where branches and pay
offices of the State Bank of India exist;
- (b) whether bs:ew bua?mher pay offices

iwpo.odto opened {n the vame district
during 1956-57; and

(c) if so, the names of such places where
they will be opened?

The Miitlster of Revenue and Defence
Expenditure (Shri A. C. Guba) (a)
1“hzn: is a bnnc.:d of the Sarft‘t;e BnnkMo&_lm

Hmhﬁ-pur and a at i
in the Hoshiarpur D‘i’:tyrict.

®) Tthz %t:te.Bnntk":;dIlndin does not
0 open any or office
in tg Hoshiarpur District durlnspgn year
1956-57.
(c) Does not arise.

Post-Matric Scholarships for Scheduled
Tribes

23. Shri D. C. Sharma: Will
Migilter of Education be pleased to stltE:g
(a) the number of Scheduled Tribes
students of Hoshiarpur district, Punjab
ﬁo appnlse; f& the post«mstric seholar-
ps U post~mmtric scholarshlp
scheme during 1955 -57; and
(b) the names of such s who
have been awarded such H

r, M M Dy (o) aad o As chere

arc no Schedulod Tribes in the

district of the Punjab, the

does not arise.

Post-matric Scholarships for Schedaled
Castes

334. Shri D, C. Sharma: Will the
Minister of Education be please to state:

(a) the number of Scheduled Caste
students of Hoshiarpur District of Punjab
who applicd for the post-matric acholarships
under the post-matric scho'arship scheme
during 1955-56; and

(b) the names of such applicants who
have been awerded scholarships ?
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The Deputy Minister of Education
(Dr. M. M. Des): (2) 330.

(b) A statement is laid oo the Tsble of
ge I-goi.lu . [Ses Appendix III, Annexure
0. 61).

Sports and Physical Educsation

. Shri Jethalal Joshi: Will the
Minister of Education be pleased to state
the results of the activitics of Physical
Education and Sports in |the tountry
u;o?nmd by the Government during 1955-
5

The uty ¢ of Education
&)I:.”M. Das): ing 19s5$-$6, the

inistry has initiated a large oumber of
schemes for the improvement of Physical
Education and Sports, but it is too early
to indicate the results of these activities.
at this stage.

Bank Degosits

326. Shri Bheekha Bhai: Will the
Minister of Finance be pleased to state:

(u) the total amount of deposits by
Indians in foreign banks in foreign countries.
und in foreign banks in India; and

(b) whether it is a fact that these deposits
have been made due to the accrual of higher
interest or any other reasons?

The Minister of Rovenue and Defence:
ure (Shri A, C. Guha): (a) and

(b). The information is not avsilable with

the Government.

Tobacco Excise Duty

337. Shri D, C. Sharma: Will the
Minister of Finamoe be pleascd to state
the expenditure incurred on the ollection
of excise duty on tobacco in tl.c District
of Hoshiarpur (Punjab) dvring 1055-56 7

The Mhl-u(u of gevamn& D)cfelnu
Bgndm Shri Guha): It is
difficult to give any definite figureas ndi-
ture in each area has to be calculated along
with the overheads incurred at different
stages, Direot expenditure in Hoshiarpur
District on the collection of tobacco excise
duty i.e. without overheads, would be near
about Rs. §7,000/-.

Special Police Establishment

ga8. Shri M. & Gurupsdsswamy:
Will the Minister of Home AHairs be
pleased to lay on the Table of the House a
statament showing the location of various
bllﬁl;‘lﬂ of the Special Police Establish-
ment

The Minister in the Ministry of Home-
Affalrs (Shri Dutar): A statement <on-
talning the required ion is laid on
the Table of the House. {Se¢ Appendix.
111, Annexure No. 62].
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Stiuggled Gold
N. B. will

330. Shri
the Minister of Finance be peued to
state:

(a) whether any sm gold bear-
ing ‘Honkong® mark recently been
found out in Calcutta; and

(b) if so, the steps taken against the
effenders ?

Expenditure (Shri \Guba): (a
No smuggled gold bearing ‘Honkong’
mark hn“lbecn‘ detected at Ctlcummlso
far during the year 19$6.

(b) Does not arise,

Colombo Plan

331. Mulla Abdullabhai: Will the
Minister of Finance bc pleased to
state:

" (a) the number of students sent
abroad under the Colombo Plan during
the year 1955; and

(b) the names of the States to which
these students belong?

Jawaharlal Nehru): (a) Nil
(b) Does not arise,
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Ntckoprapt
s33. mnut Will the Min-

istet of Hoime be pleased to
state:

lgwhether it is a fact that Stenogra) heu

o l!]:lln C::tul of :
more cight years lcmoc

hgi:e:: heyyﬁ: beepuwdn hm‘d

t t ve the confirma-

tion test held by the Union Public Ser-

vice Commission;

5:)11’ %0, the roasons for such a

(c) the action being taken to expe-
dite their confirmation ?

nr
Hommmhrl Dum)s'j:) to&
ts of Stenographers in
ariat are ed from among thc
candidates who ?udlfg at a test held by
the Union Pub ervice Commission
but confirmations are made only to the
extent of permanent vacancies available.
So far persons have been confirmed.
All stenographers with seniority
of 1948 who are not yet within the zone
of confirmation will be confirmed in due
oourse,

Tobacco Excise Officials

Barman: Will the Minister
of?fnuoe be pleased to state:

(1) the number of excise officials
(Tobacco) that are ted in the rural
areas of West Bengal, cedre-wise;

(b) how many of such officials are
provided with Government residential
accommodation and how many are
required to make their own arrange-
ments; and

(c) whether any complaints from
officials have been received by Gov-
ernment in this regard?

The Minister of Renenue and
Defence Expenditure (Shri A. C.
Guhba)t (@) to (c). The information
is being collected from the Collector
of Central Excise, Calcurta and will be
placed onthe Table of the House assoon
as available.
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Girls’ Schools in Dharwaragur

338. Shri Dasaratha Deb: Will the
Minister of Education be pleased to

. state:

(a) whether it is a fact that the Gov-
~ernment of Tri has directed the
teachers of the rnment and non-
Government schools to teach in the
higher classes of Girls' school in Dhar-
r'nadragur without any extra remuneration;

(b) if 80, whether Government propose
to start full scale girls’ high school in
Dharwaragur without any further delay ?

The Minister of Education
(Dr. M.mu)t (a) and (b). Tw?.llc

_imformatien is being collected and
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be laid on the Table of the House im
due course.

Ex-Servicemen

336. Shri Hem Raj: Wil the
Minister of Defence be pleased to
state:

(a) the schemes which have been
sanctioned for the rehabilitation of the
ex-soldiers for the year 1956-57;

(b) the amount that was spent on
schemes in the years 1954-55
and 1955-56 State-wise; and

(c) the ratio in which this expendi-
Eut:: ;vu met by the Centre and the
es

The Deputy Minister of Defence
(Sardar Majithia): (a) No new schemes
have been sanctioned durinq the year
1956-57 for the rehabilitaon of ex-
servicemen. However, schemes already
sanctioned and under implementation
are being continued during the year,

(b) and (c). The information in
res of the continuing schemes is being
collected; and a statement will be laid
on the Table of the Sabha in due
course.
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LOK SABHA DEBATES
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LOK SABHA
Tuesday, 31st July, 1956

The Lok Sabha met at Eleven of the
Clock.

[MR. SpkaKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 Noon
PAPER LAID ON THE TABLE

BoOKLET ON INITIAL CONSTITUTION OF
INpIAN FoOREIGN SERVICE BraAncH ‘B’

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): On benalf of the
Prime Minister, ] beg to lay on the
Table a copy of the booklet on the ini-
tial constitution of the Indian Foreign
Service Branch ‘B’. [Placed in
Library. See No. S5-275/56].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“I am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on the 20th
July, 1956, has passed the follow-
ing motion.

MOTION

‘That thic House concurs in the
Tecommendation of the Lok Sabha
that the Joint Committee of the
Houses on the Bill to amend and
consolidate the law relating to
copyright be instructed to report
on or before the 16th August,
1956"."

371 LSD

(Part II-—I"roceedings other than Questions and Answers)

1;56

Mr. Speaker: B. G. Mehta to present
the Minutes of the Estimates Com-
mittee. Not present.

STATEMENT BY PRIME MINISTER
ON COMMONWEALTH PRIME
MINISTERS’ CONFERENCE AND
HIS VISIT ABROAD.

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): A number of
questions which refer to the recent
meeting of Commonwealth Prime
Ministers and my visit abroad have
b2en submitted to you, Sir, and you
have been pleased to suggest that I
make a brief statement on these mat-
ters to the House.

The conference and conversations
on which I was engaged, cover a widz
range of topics of common interest and
of world affairs, and were largely in
the way of exchange of views and clari-
fication of positions, Where possible,
we also tried to seek and find similari-
ties of views and approach to such
pro%lems. As a rule, such exchanges of
views are not about specific problems
that may be subsisting as between the
participants in such conferences or
talks.

Conferences of Commonwealth Prime
Ministers, or other Ministers, take
place at intervals, at times and places
arranged by conhsultation among
Commonwealth States.

At the recent meeting of Prime Min-
istars in London, the Prime Ministers
exchanged views on matters of commmon
interest to all of them, more particu-
larly problemg relating to current
developments in international affairs.
The Communique issued at the end of
the Conference has been published in
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the Fress and is laid on the Table of
the House. [See Appendix III,
annexure No, 63].

The House will note that the con-
munique states “that the common
understanding reached by the Prime
Ministers will form a valuable back-
groung which will assist each Govern-
ment in the formulation and pursuit
of its national policies.

This truly sets out the character of
the discussions and their general pur-
'pose. These conferences are forums
for exchange and understanding, whe-
ther it be of agreements or diffier-
ences. They enrich the experience of
the participants and serve to inform
them of both similarities and
divergences of views, but they do
not seek to condition, much less
formulate, national decisions. These
latter are matters within the exclu-
sive competence of each country, its
Government and Parliament.

i might, however, draw the attention
of the House to some of {these common
understandings. The direction of poli-
cies 10 the promotion of peace. the im-
portance of the search for a comprehen-
sive Disarmament Agreement, the de-
termination to strive for progressive
improvement in the standards of life
of their peoples, the recognition of
parliamentary government as a com-
mon heritage, the respect for the
aspirations of people to freedom and
self-government, the * furtherance of
their own economic development and
of rendering assistance to and co-
operation with other countries in
their development, are among those
initially set out in the communique.

Personal contacts and exchange of
views, resulted in our reaching a help-
ful, reasonable and realistic apprecia-
tion of the developments in the Soviet
Union in their differgnt aspects. These
durehpment.. were regarded as “Signi-
ficant” and were welcomed. It was
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recogniseqd that the improvement in the
relations between the USSR. and the
other Great Powers would help to re-
move the fear of war and further
peace. There was also the common
appreciation of the significance of Asia
in the world of today, and of the situs-
tion in the Middie East and Far East.
There was the recognition that a peace-
ful settlement of the problem of the
Formosa area was imperative to stabi-
lity and to removing the dangers of
coflict which would frustrate the hopes
of peace. I would also invite reference
to the paragraph which refers to the
part played by certain Commonwealth
countries in seeking to maintain peace
in Indo-China.

. Ceylon’s intention to become a Re-
public ang her desire to remain in the
Commonwealth was agreed to which
we, in this country, welcome most hear-
tily.

It is not the practice, nor would it be
helpful, to discuss at these conferences
problems of direct concernto two or
more Commonwealth States. A
Commonwealth Conference does not
seek to arbitrate, much less decide
by Resolutions or votes, the solution
to such problems. Nonetheless, the
occasion of their bzing in the same
capital at these gatherings presents
opportunities to Prime Ministers, if
they so wish, to have talks with one
another. Such talks, whether it be
of groups of countries who have cer-
tain common problems, e.g., Defence
arrangements, etc,, are, however, not
part of the Conference proceedings.

.The Conference has been a useful
one. The general approach to world
problems has been realistic and cons-
tructive. It is my belief that the com-
mon understandings ag set out in the
communique will make some useful

" impact not only on the thinking #nd

approach of the-participating countries,
but also on other countries and nations,
I would add that these Commonwealth
Conferences with their diverse com-
position and the divergences of out-
looks and backgrounds and yet dis-
playing a capacity for tolerance. and,
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for reaching common understandings,
are a good thing for the world, beset
as it is by the ‘sectional outlook and
much intolerance—ideological, racial
and other. The date and venue of the
next meeting of this conference was
not considered.

My visit t> the German Federal Re-
public impressed me greatly. Thisna-
tion, or part of it, after the most cru-
shing defeat and destruction in war,
and stricken prior to that by the crush-
ing of the human spirit and values
under the Nazis, has resurrected itself.
It i5 truly remarkable that West Ger-
many is today a highly successful in-
dust-ial nation. She has rebuilt much
of the ravages of war. The capacity
for hard work and the inventiveness
of these people is impressive.

The problem of German unity
remains. It is the main and under-
standable obsession of the German
people, of th West and the East. In
my talks with the Chancellor
Adeneur I expressed my understand-
ing of, and sympathy with, the
desire of the’ German people for the
peaceful achievement of their unity
which would be facilitated by a
lessening of tensions and which
would contribute to the improvement of
both the European and the World situa-
tion.

The German Federal Republic expres-
sed its implicit faith in the-economic
future of India and its desire for co-
operation in the technica], sclentific
and cultural spheres, which I recipro-
cated. The Federal Government offer-
ed to establish, in co-operation with
the Government of India, a technolo-
gical institut2 in some part of this
country, and a large number of stu-
dents have been offered scholarships
for technical studies in West Ger-
many. [ gratefully "“accepted these
offers.

The Chancellor and I issued a joint
communique at the end of my visit, a
copy of which is laid on the Table of
the House [See Appendix III, annex-
ure No. 64]). This communique reaf-
firms the faith of our two countries in
democracy and individual freedom and
that the approach to each other and
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other countries should be that of
friendly and peacefully co-operation,
respect for national independence and
sovereignty, territorial integrity and
non-interference in the internal affairs
of others. The basic aims of preserving
and strengthening peace were em-
phasised. Two days after the date of
our communique, the Chancellor
issued a statement, in the course of
which he said: “We reject energetic-
ally 2very war and share in regard to
this the view point of the Indian
Prime Minister, which he has laid
down in five political basic prin-
ciples”.

My brief stay in Paris enabled me to
meet French leaders, inc'uding the
President, the Prime Minister and the
Forzign Minister. We did not issue a
communique, but I am able to tell the
House that these talks have helped to
further the relations between our two
countries and for mutual appreciation
of our problems and outlooks.

At Brioni in Yugoslavia, where 1
went to pay a call on Marshal Tito,
opportunity for joint talks with him
and President Nasser occur. President
Nasser was paying an official visit to
Yugoslavia and my arrival there coin-
cided with the last days of his stay
with President Tito.

Our tripartite talks there were again
on matters of common interest and
World affairs. A communique issued
by the three of us as Heads of our Gov-
ernments is placed on the Table of the
House [See Appendix III, annexure
No. 65]. We expressed our common
understandings on the growing desire
for peaceful and active co-existence,
on the division of the World today
into blocs based on fears, the impera-
tive need for progressive disarma-
ment, and the immediate suspension
of nuclear explosions. We declared our
common belief that the co-operation
of the People’s Republic of China was
imperative for the solution of prob-
lems relating to the Far East, and also
expressed our Support towards find-
ing-a just and peaceful solutiom -of-the”
problems of Algeria and-the cessation
of violent conflicts there,
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The House will notice that in this
communique the ten principles of the
Bandung Conference have been reit-
erated.

On my way back home I halteq at
Cairo and also visited Beirut, the capi-
tal of Lebanon. I had previously been
to Damascus, the capital of Syria. I
had the opportunity to talk with the
Presidents and Prime Ministers and
others in Syria and Lebanon. We have
much in common with these countries
of West Asia, who like ourselves have
recently established their national
freedom and sovereignty.

At Cairo, President Nasser and his
Ministers and I had further opportuni-
ties of talks, more particularly on our
common problems in Asia and deve-
lopments in the Middle East, such as
the Baghdad Pact, as also on colonial
problems. These discussions did not
relate to the Suez Canal or any aspect
of Anglo-Egyptian relations, Thz re-
cent decizion of the Egyptian Gov-
ernment in regard to the Suez Canal
first came to my knowledge from the
reports in the Press after my return
to Delhi.

I had a happy and brief stay in Ire-
land with which country we have much
in common in respect of the back-
ground of our struggle for our
national freedoms.

Sir. I was out of India for a full
month during which. despite a crowded
programme of receptions, visits, con-
versations and conferences, India, a
modest sense of pride in her, in our
own endeavours and our achievements
in the creation of the New India, as well
as an overwhelming although invigor-
ating sense of the tasks ahead, has
always been with me.

The friendly and enthusiastic recep-
tion which my daughter and I and our
party received not only from Govern-
ments and at official gatherings but also
from peoples everywhere was a cons-
tant reminder to me of the tasks ahead
of us and of the vast and deep expecta-
tions that this country of ours, in the
short period of her freedom, has

-
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aroused in the peoples of the World.
It is a happy feeling to be aware of
this, but it is even mor> an over-
whelming one. The enthusiasm of
peoples, their desire for understand-
ing and friendship, their responses to
our approach to the problem of peacz
and co-operation, the prevailing re-
cognition of a resurgent Asia—all this
was exhilarating. It helped me to
realise more and more how shrunken
the world has become and how much
nations and peopics really must be-
long to each other.

The onward march of history has
brought continents together: and yet
the sharp struggles and conflicts div-
ide them. The overwhelming weight
of deadlv weapons and the menace of
atomic destruction have rendered
peaceful co-existence the only way of
survival in the immendiate future.
This was borne in on me by my talks
with people and Governments during
my travels, and I have come to realise
that this is our imperative need to-
day. For this, we need goodwill and
tolerance as between nations. We
can make our best contribution by
our example and by our persistent
endeavours to promote pzace and co-
operation. -

Shrimati Renu Chakravartty (Basir-
hat): May I submit to you. Sir, that in
view of the fact that we are deeply
interested in the affairs of Egypt and
the Suez Canal and in view of the fact
that even during the Commonwealth
Conference the stability of the Middle
East and the question of non-interfer-
ence in the affairs of other nations
came up, we would like to know if the
Prime Minister could enlighten us as
to our attitude towards this conflict in
th light of England and France freez-
ing the assets of Egypt?

Mr. Speaker: Houn. Members are
aware that after a statement is made,
no questions are put and no debate
takes place. Hon. Members will read
the statement at their leisure. There
are some questions which have been
pending and in view of the absence
of the Prime Minister I had kept
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them all together—they were address-
ed to him—and’'l rcquested him to
make a comprchensive statement. If
still there are any points which the
hon. Memb@&f want to be cicrified,
they may inform me, and by way of
questions, any other matters also may
be taken up in due course.

Shri H. N, Mukerjee (Calcnt_ta
North-East): Could I make a submis-
sion? If we are having an opportun-
ity of discussing an imporlanf: state-
ment of this sort, it is a different
matter, but if not,—and it does not
seem likely that this session perhaqs
we shall have time to discuss_ this
statement—could we have a clanﬁcg-
tion on one or two points? Therz‘ls
one point which, with your permis-
sion, I wish to place before you.

Mr. Speaker: I do not want to go
into it. I am also surprised at this re-
quest—not that I am surprised at the
request, but let me consider. I do not
want to make an innovation for the
first time. There may be opportuni-
ties for hon. Members. If there is no
opportunity they may put some ques-
tions of vital importance. I will consi-
der the admission of those questions
and give notice to the Prime Minister.
He may also consider it at a later
stage if there are any particular points
which require clarification.

I will proceed to the next item on
the agenda. Pandit Pant.

Shri B. S. Murthy (Eluru): You pro-
mised to give me some chance.

Mr. Speaker: The hon. Member will
kindly look into the agenda paper.

SITUATION IN NAGA HILLS

The Minister of Home Affairs (Pan-
dit G. B. Pant): The House will recall
that on the 30th May, 1956 the Prime
Minister e a statement on the
situation In the Naga Hills. Since
then I have myself visited the Assam
State and utilised the opportunity to
discuss the situation with the Gov-

ernor of Assam, the Chief Minister,
the Army Commander and others.

For some time past, a misguided
section of the Nagas has been claim-
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ing an indcpendeat Nuga State. It
was made clear to them ilat no such
claim could -po:sibly be recognised,
but that we were always prepared to
consider any lcgitimate proposals. It
is our declared policy to encourage
distinctive cultures in our land and
not to interfere with the traditional
ways of life of the people in any part
of the country. It was indeced with
this aim in view that som: special
provisions were made in the Sixth
Schedule of the Constitution of India.

The agitation in the Naga Hills was
carried on through the Naga Nationzal
Council and was, till some months
ago, comparatively peaceful. These
methods however, did not suit Zapu
Phizo, the President of the Council,
who on finding that the more res-
ponsible and sensible members were
opposed to the course of action an
which he was bent, dissolved the
Council ard thereupon entered upon
a campaign of violence and blood-
shed. Shri Sakrie, a respected
Naga leader and an ex-General Sec-
retary of the Naga National Council,
was murdered in a most gruesome
and brutal manner. He was tortur-
ed, tied 1o a tree and then shot. Since
then the misguided elements amongst
the Nagas have been coinmitting acts
of violence and terrorising the inno-
cent and simple inhabitants of the
Naga Hills District In some cases it
has been reported that the soles of
innocent victims have been skinned
and nails driven into them before the
men were finally done to death. In
others, people have bcen decapitated.
It is a matter of grief and distress
that under the intimidating and coer-
cive influence of these criminal and
misguided elements the peace of this
area should have been disturbed.

The respornsibility for the mainte.
nance of law and order in this Dis-
trict has been that of the State
Government of Assam. The resources
of the State Government are, however,
limited and the terrain js extremely
difficult consisting chiefly of hilly and
dense woods. The State Government
asked for ald from the Centre and
we sent our military forces to the
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area. The operations against the
hostile elements are now being con.
ducted by the milifary with the
assistance of the Assam Rifles, under
the overall control of the Army Com-
mander. Some of the strongholds of
the hostile Nagas have been ¢leared
up but as the monsoon set in rather
early this year, further progress of
operations has been retarded to some
extent since,

The hostile elements have taken
advantage of the difficult terrain and
indulged in sniping on our soldiers.
The task of the Army is not an easy
one. The Nagas are our fellow count-
trymen and we have to treat them as
such. It is sometimes difficult to dis-
tinguish between the guilty and the
innocent. Strict injunctions have,
however, been issued that every care
should be taken that the innocent
should not suffer. The army have
taken prompt action in a case which
recently came to notice and they will
not hesitate to punish such persons
as may deliberately commit any mis-
deeds.

We have issued instructions that
medical aid and other relief, food,
clothing and rehabilitation grant, must
be given to the people who suffer
either by hostile action or as a result
of action between our forces and the
hostile elements. Relief camps have
been opened. We have also decided
that civilian officers should accompany
the army columns on operations duty
so that they may administer relief on
the spot, These officers, with their
special knowledge of the area of
the people, should also be able to
give necessary advice to the Army
authorities in dealing with the local
people. It has to be remembered
that the civil administration has not
been superseded in the district; the
Army has been sent in aid of the
civil power. .

Casualties thus far inflicted on the
hostile elements have. been 371 killed.
No correct estimate of the injured is
available as they are usually carried
away. Our own casualties have been
68 killed and” 234 injured. These
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figures include the Army, the Assam
Rifles and the Police.

Large numbers of villages were
burnt by the hostile elements and
some as a result of exchange of fire
between hostiles and our own troops.
They are being rebuilt with our assis-
tance. A quantity of arms and ammu-
nition has been captured.

Though the military have been em-
ployed in dealing with these hostile
elements, Government do not consider
this as a purely military action.
There are political, human and psy-
chological aspects to which they at-
tach importance. It is not our desire
to crush the Nagas but to win them
over and make them h=althier ele-
ments in our national life, preserving
their own distinctive culture and ways
of living. They are a fine people and
we are anxious that they should share
in the benefits resulting from econo-
mic  improvement. Government,
therefore, consider that a solution of
the problem involves not only mili-
tary measures to put an end to vio-
lence and intimidation but also poli-
tical and psychological approaches..

It is clear, however, that Govern-
ment cannot be coerced or intimidated
into any course of action by threats
or use of violence, nor can any claim

impairing the integrity of India be
entertained. Any legitimate wishes
of the Nagas will always receive

favourable consideration. The quick-
est way by which this end can be
achieved would be for the hostile
eleménts among the Nagas to realise
the futility of their present methods
of violence and terrorism and for
those Nagas, who have the good of
the people at heart, to aid .the Gov-
ernment in speedy restoration of law
and order. Some time ago, Govern-
ment proclaimed amnesty for those
who surrendered their weapons and
were prepared to live in peace.

Shri H. N. Mukerjee alcutta
North-East): You will be pleased to
recall that as soon as this session be--
gan, some of us had sent to you a re-
quisition requesting for a discussion
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of this problem of Naga land. The
statement, which we have just now
heard, is, of course, a valuable docu-
ment, but we feel that there are
many people in the House, who
would very much like to have a.dis-
cussion of the ways and means which
ought to be adopted for the solution
of this very serious problem.

I would, therefore, beseech you to
fix some time for a discussion of this
point, because I feel that particularly
Membees from near that area are
perturbed and we also feel that a dis-
cussion in this House should be very
useful, and Government should agree
to that.

Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): May I
know whether this House will have
an occasion to discuss the Naga situa-
tion?

Mr. Speaker: I shall consider this
matter. The matter will be consider-
ed certainly.

STATES REORGANISATION BILL—
contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Pandit G. B. Pant on the 26th July,
1956. namely:

“That the Bill to provide for the
reorganisation of the States of India
and for matters connected there-
with, as reported by the Joipt Com-
mittee, be taken into consideration.”

Hon. Members are aware that the
sub-committee of the Business Ad-
visory Committee has made certain
vecommendations regarding the allo-
cation of time for the clauses of the
States Reorganisation Bill. The re-
port of the sub-committee was circu-
lated to hon. Members last night, to
give them advance information about
it. Subject to the wishes of the House,
I propose to follow the timings re-
commended by the sub-committee for

the consideration of the clauses and
schedules of the Bill

1 would, however, like to inform
the House that to the 25 hours origi-
nally allotted for the discussion of
the clauses, the sub-committee has
recommended an increase by flve
hours. So, in all, there will be 30
hours, and I think that will be enough.

Dr. Lanka Sundaram (Visakhapat-
nam): Subject to your further discre-
tion to increase the limit.

Mr. Speaker: Of course; certainly.
This is an important matter.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Thank youw

Mr. Speaker: Shri B. S. Murthy,
who was in possession of the House,
may resume_ his speech.

Dr. Lanka Sundaram: Before Shri
B. S. Murthy ig called, may I know
whether we are having the general
discussion till the end of this evening,
as was suggested yesterday morning?

Mr. Speaker: I found yesterday that
there were not many people anxious
to speak....

Shrimati Renu Chakravartty (Basir-
hat): No.

Mr. Speaker:....but a number of
them came to me. I suggested to them
that in view of the fact that there are
a number of clauses relating to the
separate States, hon. Members " who
are interested in particular States
would be given, certainly, an oppor-
tunity to speak on those States.

Therefore, 1 propose calling upon
Shri B. S. Murthy, and after him,
Shri R. N. S. Deo, and after him, T
shall call upon the Home Minister to
reply. ] .

Hon. Members who have not had
an occasion to take part in the general
discussion will certainly be given, to .
the best of my ability and time per-
mitting it, opportunity to speak on
the various clauses, wherever they fit
in.
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Shri B. 8. Marthy (Eluru): Yesler-
day, towards the end of the sitting,
1 was making a humble appeal to my
Maharashtrian friends, that there
must be tolerance and goodwill so
that passions may not be roused and
the States’ reorganisation may have a
smooth sail. In this connection, I
also pointed out to them that the
Andhras have also suffered. When
Madras was not given, they did not
quarrel. When Bellary was denied
to them, they did not agitate. When
Kolar was not given to them, they did
not make any demonstrations. Again,
even when Sirivancha, a place where
more than 50 per cent of the people
are Andhras, was not included in
Andhra, the Andhras did not bother,
because they had placed national unity
above all other considerations.

I think I have a special right to .

make this appeal to the Maharash-
trians. If they consider that their
case....

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): Is it the sug-
gestion of the hon. Member that
Bombay should not go tp Maha-
rashtra?

Shri B. S. Murthy: I am not sug-
gesting any thing. I am only making
an appeal. If my hon. friend, Shri
Veeraswamy is patient, he will un-
derstand the implications of my
appeal.

I was saying that I had a special
right to make this appeal to my Maha-
rashtrian friends. All of you know

+ that I belong to a community which
has for centuries been suppressed and
oppressed. What did the Harijans do
all along? Did they revolt? Did
they take their daggers and kill each
other? -They have waited patiently,
and perhaps, they have been praying
to God, and as a result of their pra-
yers....

Dr. Rama Rao (Kakinada): Pray to
these gods opposite.

Shri B. 8. Marthy:....Gandhiji
came and . delivered them of their
bondage. In the same mapner, all
injustices shall have an end. If it is

an injustice done to the Maharash-
trians namely that the Bombay city
should not go to them, that injustice
will have an end. But they should
have a peaceful method of approach.
Merely agitating and trying to jeo-
pardise national unity.and the count-
ry's security will be a very harmful
action on the part of any linguistic
unit in this country. Therefore, I
have to make a special appeal to Shri
Gadgil and Shri C. D. Deshmukh that
they should now take up the duty of
going to the masses of Maharashtra
and telling them that national unity is
parmount and supreme and, therefore,
for the time being they should accept
the decision of the Cemtral Govern-
ment. After all, what is the Central
Government? Is it an alien body?
It is a Government established by
vote. Today if this Government does
not do justice, the people.will teach
it a lesson. Why don't they wait un-
til such time as the people themselves
wil] throw out the Government....

An Hon. Member: When? After
five years?

Shri B. S. Murthy:....instead of
trying to rouse passions?

Therefore, I was telling them that it
was high time that they should, in-
stead of trying to tell us what they
wanted, go and say to the masses of
Maharashtra, ‘We are fighting on your
behalf. Be calm, be patient, be to-
lerant and wait until such time when
circumstances will get us Bombay in-
to our hands'.

Dr. Rama Rao: We never waited for
Andhra.

An Hon. Member: What about un-
employment?

Shri B. S. Murthy: - As both Shri
Gadgil and Shri C. D. Deshmukh are
Sanskrit scholars, I think I should also
recite to them a sloka.

A O AT gy v A

Shri Veeraswamy: Is it written in
Sanskrit or in Telugu?
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Shri B. S. Marthy: If he does not
know Sanskrit, let him come and sit

at my feet, and I shall teach him
Sanskrit.

A FAGTETY WTATE qqE W |

This is a sloka that has been handed
over to us by Hindu tradition. There-
fore, 1 want to tell my Maharashtrian
friends: ‘You have agitated. = You
have showed your resentment. You
have tried to tell us what amount of
passion is there in your hearts be-
cause Bombay has not come into your
group here and now, But that is

enough. Please stop here and see
that national unity is not jeopardised’.

Dr. Rama Rao: We,
fought for our State.

Shri B. S. Murthy: I know what I
have done and what Dr, Rama Rao has
been doing all along.

Andhras,

In this connection again, 1 would
recite another poem, by Ommar
Khayyam.

“The moving hand writes and
have writ Moves on—

Not all thy piety and wit
Shall lure it back to cancel half
a line

" Nor all thy tears shall wash a
word of it.”

Maharashtrians have been famous
in history. “They were responsible for
stopping the onslaught of Muslim rule.
They were responsible for making
Hindu culture thrive. Again, coming
to later stages, we know how Lok-
manya Bal Gangadhar Tilak has been
a revolutionary, first and foremost, to
lay the foundation of free India. In
these days of Tilak’s centenary and
the Buddha’s parinirvana, I do not
think Maharashtrians are entitled to
have passion roused because théy
want Bombay city. What is going to
happen to Bombay city? Is it going
to travel across the Arabian Sea to
Suez Canal to see the dramatic deve-
lopments there after the historic
action of Col, Nasser? It shall be
theps. It will be there.

A}': Hon, Member: If it is given to.
Maharashtra, will it go to -america?

Shri B. S, Muarthy: It will come to
them in course of time. If ‘here is
real agitation, -agitation of the type
which has been talked fo :n¢ nation
by the Father of the Nation, I think
Bombay will come to them. Ir the
same manner Andhras are hoping to
get Bellary, Kolar and other portions.
But today, we do not want 1o fight. I
do not think Andhras are in any way
inferior to Maharashtrians. Andhras.
have established empires, They have:
taken the culture of India to the eas-
tern countries where they have built
temples, Even Buddhism was spread
in China, in Indonesia and in Cambo-
dia by Andhra havigators and princes
and princesses,

Therefore, I am not counseiling my-
Maharashtrian friends an advice of
humility. I am only saying, let us give-
the elders the opportunity to go on
with this Bill. Then in course nf time,
we shall have our rights. The old
order will give place to the new.
Therefore, let us wait until changes-
come. Let there be a better atmos-
phere, and Maharashtrians will have
not only Bombay City but every other:

part which they rightly claim their-
own.

Mr. Speaker: Shri RNS. Deo.
After he concludes, I shall give oppor-
tunity to some other hon. Members

also. I will call upon the hon, Minis-
ter at 4 P.M.

Shri R. N. S. Deo (Kalahandi-Bolan-
gir): The proposals of the States Re-
organisation Commission created a.
maelstrom of trouble and turmoil
throughout the country. Then the
modifications and revision of those
proposals and the manner in which
the modifications were brought about,
instead of soothing passion, increased
and roused further passion and creat-
ed trouble in different parts of the-
country, resulting in destruction, re-
pression and suffering,

From the debate that has taken
place on this Bill sp far and also from:
the proceedings of the Bihar and West
Bengal legislatures as well as froms
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the debate on the Bihar and West
Benga: (Tiansier of Territories) Bill
in this House, it is quite apparer:t that
still many problems remain unsolved.
The Home Minister expressed the
hope that after the passage of this
Bill and the reorganisation of Statcs,
controversies would end and recons-
truction would begin. But it is quite
.clear from the large number of amend-
ments that has been tabled to this Bill
that many problems will still remain
unsolved even after the passage of
this Bill

Apart from the question of Bombay,
-which, it is quite clear, is not going to
be solved by the proposals ccntained
in this Bill, there are disputes regard-
ing the borders, not only the existing
.disputes but new disputes. New claims
are arising as a result of the vroposals
for reorganisation, and a large num-
ber of. amendments has been tabled in
regard tosuch border areas. Now, it is
quite apparent that it will not be
possible to arrive at decisions in re-
gard to those claims in the course of
this debate. Still many hopes and
aspirations will remain unfulfilled and
many legitimate demands will also
remain unresolved. Therefore it is
imperative that some machinery has
to be created to go into all these ques-
tions and to decide these disputes
once and for all. If the Siates re-
organisation is not going to be a stop-
gap arrangement or a temporary ex-
pedient, it is absolutely necessary
that these border disputes should be
settled amicably. It is not possible to
be settled as we have seen and, there-
fore, they must be settled on - some
principle by an impartial- body. A
large section of this House has ex-
pressed an opinion in favour of the
appointment of a Boundary Commis-
sion. I have also tabled an amend-
ment and when the time comes for
discussion ef the clauses, I would
speak in detail in regard to this
matter. But, at this stage, I would
just draw the attention of the House
t0 a news items which appeared in
the Times pf India dated the 28th of
this month. In that news item, with

-

regard to the reported speech of the
Prime Minister at a party meeting re-
ferring to border disputes, it is said:

“He was sorry that thz formula
they had devised for settling the
issues had fallen through. Ac-
cording to the formula, members
from the contesting States were
to sit across a table and come to
an agreed solution. In the event
of failure, these Membars were
to accept arbitration from a third
party. He saw no reason why
this approach could not be revi-
ved for settling minor controver-
sial border disputes.”

" Sir, this is a welcome suggestion.

But, there is also another report bear-
ing on the same subject appearing in
the Statesman. It is said:

“Mr. Nehru is understood to
have said that where the parties
to the dispute fail to reach agree-
ment they should refer the
matter for arbitration to a mu-
tually acceptable agency which
could be the executive of the Con-
gress Parliamentary party.” )

Now, with all respect, I beg to point
out that however eminent the mem-
bers of the Congress Parliamentary
Party or the High Command may be,
the settlement of border disputes is
not a party matter and it'is a matter
in which all parties and al] States and
all the people of India, irrespective of
party, are interested. ‘Therefore, I
suggest that this matter should not be
treated as a party matter. It is our
complaint and it is the complaint in
many quarters that these decisions are
vitiated by extraneous considerations -
and party feelings. Therefore, in
order to restore the faith of the people,

it is essential that Government should

keep aloof from being involved in
party disputes and the settlement of
these disputes should be referred to an
impartial body. That, in my opinion,
can be no other than a Boundary Com-
mission.

At this stage, I won't go into further.
details “regarding this question. The
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only thing that I would urge upon the
hon. Minister at this stage is that he
should keep an open mind on this sub-
Ject.

Sir, you are aware of the border
claims of Orissa and you are also
aware of the fact thatthe S.R.C. Com-
pletely ignored  conmsideration of
Orissa’s claims on their merits. In
addition to the injustice that was meted
out to Orissa by the SR.C., the Gov-
erpment of India also maintained that
injustice. And. now, this Bill, by com-
pletely ignoring Orissa's case, is going
to perpetrate that injustice. Though
you do not find any mention of Orissa
in the reorganisation proposals in this
Bill, yet Orissa is the State that is
most concerned with this Bill because
it has been completely ignored. We are
not only concerned; there is grave dis-
content and there is a sense of injus-
tice. Ours is a federal type of Union
where every unit, whether big or small,
and all people, in whatever State they
may live, should have this assurance
that they will get equal treatment from
the Union.

I am glad that the Prime Minister
yesterday made it clear that in regard
to these disputes, the Government of
India’s attitude was one of neutrality.
As the Prime Minister pointed out,
it mattered very little to the Govern-
meent of India whether one bit of terri-
tory is in this State or in that State.
But, while we appreciate the argument
that a bit of territory is not running
out of India and not going into Pakis-
tan or to any other foreign territory
if it is not conceded to a particular
State. the reason why there is discon-
tent is that this argument is applied
against only one particular State.
There cannot be a double standard.
one for Bihar and one for Orissa, for
example,

When Seraikela and Kharswanp were
merged in Orissa in 1948, there was
this dispute from Bihar side. At that
time, if Bihar had been told that these
States were not going to run out of
India and that it was unseemly %o
raise this controversy, it would have
been appreciated. But," Bihar raised
this dispute and these States were
transferred there temporarily because

there was no geographical contiguity
with Orissa. Now, when the circum-
stances have changed, when the
people have expressed again and again
their verdict in favour of coming back
to Orissa, if this argument is put for-
ward agaigst the people of Orissa, it
is natural that it is going to be resent-
ed. That is our objection.

Further I would say that, so far as
Singbhum Sadar and Seraikella Sub-
Division are concerned, now that the
controversy has been narrowed down
and our approach to the problem has
practically come to converge on one
point, the differevces having been
narrowed to the point of vanishing, If
I may say so, there is all the more
reason for the people of Orissa to ex;
pect justice even at this late stage
from the Government of India. From
the debates in the Bihar Legislature
on the Transfer of Territories to West
Bengal Bill as well as the previous
statements of the Government spokes-
menn of Bjhar and also from he
debates in this House, it is now
quite clear that the Bihar Gov-
ernment, Bihar Legislature and
Members of Parliament from Bihar
would now take the stand on
lthe wishes of the people. That is ex-
actly what has been our stand all
along. From Orissa’s side we have
always urged that the wishes of the
people should be given due considera-
\tion. We had been prepared for a
judicial tribunal: we had been pre-
pared for a Boundary Commission.
We were prepared for any of the al-
ternatives, but leaving aside the other
things, the Boundary Commission can
go into the question of Singbhum
Sadar Sub-Division. So far as Seral-
kella Sub-Division is concerned, how-
ever, the wishes of the people had
already been proved.

The other day Members from Bihar
in this House were prepared to suggest
that even if 40 per cent of the people
of Manbhum voted in favour of West
Bengal and 25 per cent voted in Kishen-
Zanj in favour of West Bengal they
were prepared to concede it. In today
morning's paper I saw that in the
Council of States, another Member
from Bihar has suggested 51 per cent.
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We are prepared to accept even 51 per
cet. In the last general elections the
members from Seraikella stood on this
specification  issu¢ of re-merger
with Orissa and he scored over 51 per
cen! of votes—51"46 per cent—defeat-
ing his four rivals, and the Bihar
Congress rival candidate forfeited his
deposit. That verdict was quite clear.
Then the municipal elections for
Seraikella in 1950 were fought on this
issue. All the eight members of the
eight wards were elected on this issue.
If you ignore even that, in 1956, only
last April again, there was a re-elec-
tion in the municipality and the elec-
tion was fought on this issue. All the
eight candidates were returned un-
opposed. This clearly proves, so far
as Seraikella is concerned, the verdict
of the people and the wishes of the
people. Under these circumstances,
when the Members from Bihar, the
Government of Bihar and the Ministers
of Bihar, and also the Bihar Legisla-
ture are all unanimous that the wishes
"of the people should be respected, is
it wrong on my part to make this
claim......

Shri Veeraswamy: On a point of
submission, Sir, When there is an
important Bill like this being discussed
and an hon. Member is arguing out his
case, I am sorry to say that neither
the Home Minister nor even the Minis-
ter in the Ministry of Home Affairs is
present in the House.

Dr. Lanka Sundaram: There is only
a Parliamentary Secretary on the
Treasury Benches.

The Minister of Legal Affairs (Shri
Pataskar): I am in the House but
sitting behind.

Mr. Speaker: Yes, Shri Pataskar s
coming to the front.

Shri R. N, 8. Deo: It is suggested
by the Bihar Government, that any

May I respectully point out that this
attitude was absent when this dispute

about Seéraik.:lla IRlarswan was rais-
ed in 19487 Because the wishes of
the people were not ascertained as had
beer; declared by the Government of
India,—they appoinied the Bavdekar
Tribunal to go into the dispute, whose
first term of reference was the wishes
of the people. Unfortunately the
Bavdekar Tribunal never functioned
and the matter was decided by
States (Ministry oo only one groun
that is, adminhtratig’ convenience.
Since then the people of Seraikella
and Kharswan have been uitatlng
and they have demonstrated again and
again their desire to go back to Orissa
because at that time the wishes of the

" people were not ascertained. That is

why today you have left behind a trial
of bitterness and a sense of injustice.

Even at this stage 1 would appeal to
the Prime Minister and the Home Min-
ister of India on behalf of the 15
milion people of Qrissa and also on
behalf of the 2 lakhs of people of
Seraikella and Kharswan that in the
changed context, when the wishes of
the people are clearly known, when
the Bihar Government and the Bihar
representatives have agreed to decide
this issue on this basis, there is no
reason why the re-transfer of Serai-
kella and Kharswan should be delay-
ed.

I, therefore, most humbly suggest
that a separate Bill should be brought
for the transfer of Seraikella Sub-
Division to Orissa immediately. As
regards our claim on Siggbhum Sadar
Sub-division, we are prepared to
accept the suggestion put forward by
our friends from Bihar that the matter
should be decided according to the
wishes of the people.

So far as my friend, Shri Jaipal
Singh, is concerned, he was at one
time opposed to this idea of the wishes
of the people, but I was glad to find
the other day that be also admits that
the wishes of the people should be
given first preference. Of course he
suggested that we should, instead of
having a plebiscite or referendum,
wait for the general elections. But I
would very respectfully point out that
waiting for the general elections does
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not solve the problem. As a matter
of fact, the verdict at a general elec-
tion is meaningless wriless the Govern-
ment first declare unequivocally that
they will abide by the decision of the
people, that they will accept the ver-
dict of the people. In the last general
elections we made it an issue for
Seraikella and our candidate won.
In the municipal election we have
proved it. But what has it achieved?
‘Where has it landed us? Therefore,
I say that the decision arrived at a
general elaction would be meaning-
less unless as a pre-condition the
Goverriment first declare their wil-
lingness to accept that verdict.

Now that there is practically agree-
ment on this point, I suggest that this
question of Orissa should be re-exa-
mined and a separate Bill brought to
meet out justice to Orissa,

1 pm.
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Mr. Speaker: The hon. Member will
kindly address the Chair.

Shri R. D, Misra: Yes, Sir. I will
‘address the Chair.

Mr. Speaker: If any hon, Member
wants to make an interruption or at
any rate intervene and put a question
or elucidate a particular thing, he
must kindly get up and then put the
question. If he does not want to get
up, he must keep quiet and wait for
his chance. Otherwise, I will have
to adjourn the House and go out,
while the hon. Member may carry on
the cross talks.
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Mr. Speaker: I am going to call
the hon. Minister 2t 4 o'clock and
the hon. Member knows the number

of hon, Members who want to speak
before that.

Shri R. D, Mishra: I will take five
more minutes.

Mr. Speaker: [ will give him one
more minute.

Shri R. D, Mishra: That will be
too little. I am not saying anything
against anybody or any State. I
only want to pacify the feelings
which have been roused by a long
discussion here for so many days
and convince those....

Mr. Speaker: If the hon. Member
has not been able to convince them
in 15 minutes, he is not going to do
it hereafter. He has taken 20
minutes. He can resume his seat
now. I will call another hon. Mem-
ber, Shri Veeraswamy.

Shri R, D. Mishra: I will finish in
two minutes.

7 ag ¥% @ o fE A N gEn
¥ fa mfex d sl d w8 fer fs
TTE ¥ ®TH TG TF WA | IFA T
T HAT W ALAFA HATHT AT THEFE,
Aty aw & sfa o fafa ¥
¥4 wwiq ofcasy s g,
wg @1 a4 arrey srefrenty ame

ar ugh 9T = S ¥ g JAgT-
e oft 7 ¥y fear fo S F v
g 8 § gw W @, s ¥ Fafave

(fegim) & w71 9 g A w4, &¢
fufasem & wwa a@ am, WX qw
o B AR 1 I vy fen
fiF W W OAT WX AV § qEET aw
Nl ¥ g &7 W, Y X deay
Yaw s gm oo qw s m g
oq T ¥ WA AP W &waT )
g 9 qHt TE Wi agw gk fe ser
TRIATTAT | OAF TOH F T
A A AW R § | I
= wfaww v e fow agm W

rnar) ¥ fag g @, it s
uaf’ﬂ?(mv) ¥ fag fa @

i g1 R wlwwA (wmdm)
F qan forar & a1 1€ gar @ f s
7 dmfear g

There are inconsistencies between the
reports of the various commissions,
betwe.n  History  and Guography.

o serCsfas an aren & o gy foig
Fon Ffer § @ gl fafaw

W @ wifew & @t Wk g@
ael ¥ @ T ¥ g X AW
ff 9T AHAT ETH T @ A g
A g W s g ¢ e e
FR @ @A et s o
el o< =« a@ @ AT awAl ¥ v
7 99 a¥ Fg1 ¢ fe feedt =fe ar a3
F wa ® WA W gar  wfe R
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mizat a1 They were all great
men; they b'came great be-
cause they were nationalists.
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Shri Veeraswamy: We the peo-
ple of Tamil Nad are a peace-
loving people. . We do not believe
in violent agitation. We believe
in non-violence. We also believe in
the constitutional way of agitation.
From the moment the question of
reorganisation of States was taken
up, that is, when Andhra was separa-
ted from Tamil Nad, we the people of
Tamil Nad have been demanding eer-
tain areas in other adjoining States
for inclusion in Tamil Nad. That
. agitation has been conducted in a very
peaceful and constitutional manner.
As 1 said) we do not believe in vio-
lence. We have been agitating peace-
fully for the inclusion of these areas
in the Madras State. But, the Gov-
eroment have not paid any heed to
our constitutional way of demanding.
But, I am so sorry to tell the House
that if the Tamilians constitutionally
agitate for certain things, our Prime
Minister called them scoundrels,
stupid, nonsense and so on. It is
very unfair on the part of the Prime
Minister to say so. Therefore, I res-
pectfully submit to the Government
to pay their attention to the demands
of the Tamil people.

After the submission of the S.R.C.
report to the House, the people of
Tamil Nad and all the parties in that
State have been demanding the change
of the name of that State from Madras
to Tamil Nad. This is, after all, a
small demand and the Government
will not lose anything, they will not
suffer any discredit, if they conceded
this demand. This will go a long way
to earn the goodwill -and co-operation
of the people of Madras State for the
implementation not only of the States
Reorganisation Bill, but also of the
Second Five-Year Plan.

I know that today our country is
passing through a very critical period
and the atmosphere is surcharged
with suspicion, tension, confusion,
disunity and illwill. All over the
country a situation is obtaining which
portends danger to our future. I am
also afraid that if the Government do
not come forward to respect the
wishes of the people and disregard

the interests of the vested interests,
a danger will develop and that would
destroy our bard won freedom and
demolish the unity existing among the
people in various parts of the coun-
try. Why all this? The greatest
blunder that the Congress Party ever
committed in pre-Independence days
was the pledge given to the people of
this country that the country would
be divided into linguistic states on the
birth of Independence. The next
greatest and Himalayan blunder com-
mitted by the party in power was the
announcement of the Prime Minister
on the floor of the House to the effect
that the Andhra State would bs
separated from Madras. The third
blunder that the party has committed

.is the appointment of the Commis-

sion with terms of reference that
States would be reorganised mainly
on the basis of languages. Having
committed all these blunders, I won-
der how the Government have not
given any serious thought and atten-
tion to the wishes of the people at
large. Had the Congress party been
sincere and honest in their pledges
and promises given to the people, the
Congress leaders should have taken
up this question of the reorganisation
of the States soon after Independence
was obtained. Had thev been other-
wise, that is, had they felt that a
linguistic division of the country
would jeopardise the progress of the
country and disrupt the unity of the
peonle, they should have taken cou-
rage in both their hands and declar-
ed to the people that a linguistic divi-
sion of the country would be against
the larger interests of the people and,
therefore, the Congress had given up
the policy of re-drawing the bounda-
ries on States on a linguistic basis.
They must have said that. But,
instead of doing that, they took up
this question and after having taken
up this .question, they should not go
back on their words to the people,

We the people of Tamil Nad have
been demanding .the inclusion mn
Tamil Nad of Devikulam, Peeramede
and Neyyatinkara in Travancore-
Cochin State. These three taluks have
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a large Tamil population. The majo-
rity of the people are Tamil speaking.
I have got a lot of points to put for-
ward in support of this demand. But
I am sorry I do not have much time
to go into all those details and show
to the House how Devikulam, Peer-
mede and Neyyatinkara taluks ought
to be included in Madras State. Even
from 1816 up to 1941 the census figures
show that the majority of the people
living in thosg areas are not Malaya-
lees but Tamilians, but now these
taluks have been included in Kerala
State. Even Shencottah tdluk which
was given to Madras State by the
States Reorganisation Commission has
been cut into two and the major por-
tion has gone to Kerala. They say
that would be very convenient for
drawing a boundary between Kerala
State and Madras State. If that be
so, Devikulam, Peermade and Neyya-
tinkara should also be included in
Madras State.

As I pointed out first, I urge upon
the Government to give the new State
of Madras the name ‘of Tamil Nad,
and. I do hope the Government will
consider this suggestion which I am
making on behalf of the people of
Tamil Nad. The Congress Members
of Tamil Nad may not have expressed
this view on the floor of the House
. with regard to this because they stand
by some decision, and if any advice
comes from Madras they would say,
otherwise they would not say. There-
fore, I speak on behalf of the people
of Tamil Nad and I urge upon the
Government once again with all the
emphasis and force at my command
that the existing Madras State should
be given the name of Tamil Nad.

Then I come to the question of
Maharashtra.

Mr. Speaker: Far away from
Madras!

Shri Veeraswamy: Culturally, geo-
graphically and historically Bombay
belongs to Maharashtra. To take
Bombay away from Maharashtra is to
deny the people of Maharashtra their
rightful claim over that city. The

resignation of our Finance Minister
is not a small event in the history ot
our Parliament and in the history of
India after independence. It is a
unigue event. He has done the great-
est service for a great cause, and
therefore to ignore his resignation and
attach any motive to his resignation
is to invite danger not only to the
people of Gujarat but also to the
people of India. I hope that the hon.
Members 4rom Gujarat sitting here
and elsewhere will come forward not
to disrupt the unity of the people by
standing in the way of inclusion of
Bombay.

I have stayed in Bombay City just
for two or three days, and when I
was staying and going about in that
city I felt that it was a Maharashtrian
city because everywhere the Maha-
rashtrians influenced the lives of the
other people there. And their popu-
lation is also about 41 per cent. If
we exclude the floating: population
which comes there fcr iabour and
goes back to their home towns and
villages the majority of the people
living there are Maharashtrians. You
might have noticed this significant
difference in Bombay City. Therefore,
instead of deciding the future of
Bombay City after one or two years,
or three or four years, we may decide
that issue here and now and see that
the States are reorganised in our
country without any enmity or ani-
mosity being developed and without
disrupting the unitv of our country.
If we take into consideration the
wishes of the people, we will make a
great success of the great and Hima-
layan task of reorganisation of the
States and we can go forward imple-
menting not only the Second Five
Year Plan with success but also other
plans to come.

Shri B. C. Das (Ganjam—South):
Certain friends, when they find con-
troversy and conflict following the
introduction of the States Reorganisa-
tion Bill, advise us to postpone imple-
mentation or passing of this BilL I
am afraid these friends are following
the advice or the footsteps of that
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learned doctor who advised a patient
to cut off his head when he was
suffering from headache. The cause
of the conflict or confusion or differ-
ence is not sought to be understood,
but these friends advise us to post-
ponc the evil day and ignore the
malady. By ignoring the malady, one
cannot cure the malady.

What is the cause of this conflict?
The cause is that the ruling party
today has forgotten its pledge; it has
forgotten history and tradition, it has
forgotten that India is not a monoli-
thic nation like England, France or
Germany but that India is a multicul-
tured, multi-lingual country. Our
nationalism is federal in character.
We are not monolithic. Every one
knows that we have different cul-

. tures, we have different languages,
we have different traditions. We are
proud of our own languages, our own
historical developments, our own
literatures, our own heroes, our own
fables, our own mode of living and
all that. In spite of the differences it
is also a fact that we love India, we
have a feeling of one common Indian
nationhood. When I love my mother
tongue, Oriya, I love India. When I
learnt to love Orissa, I learnt to love
India. I know that by making India
prosperous, I shall make Orissa pros-
perous. Every one of us who thinks
that he is an Indian does not forget
that he is a Maharashtrian, an Oriya
or Bengali or Tamilian. You cannot
forget that you are so-and-so when
you think you are an Indian. One
cannot forget the individual also
when one thinks of the nation. Many
individuals make a nation. While
thinking of the nation, one who
advises the sacrifice of the individual
is not a nationalist. One who thinks
of India, talks big about India and
advises in the same breath not to
think of the particular regions where
national cultures have flowered,
where national influences have flour-
ished, where people have developed
national outlooks, is not an Indian. [
am sorry he is really an enemy of
India. Those people who sweasr by
Indian nationalism and at the same

time deny the national heritage of the
different regions are the real enemies
of India.

[Mr. DxpuTY-SemaxEr in the Chair)

1-59. p.M.

1 am sorry our friends of the Hindi-
speaking area do not understand the
national growth of the regions such
as Bengal, Assam, Orissa, Andhra or
Tamil Nad. They forget 1t because
Hindi-speaking areas have a different
course of development. I know people
have adopted Hindi culture or Urdu
culture or Hindustani culture, but at
the same time they speak different
dialects, different languages at home.
So, their national development has
not developed with the languages. So,
they cannot understand that with the
development of languages, certain
national cultures have also developed
in different parts of India. This fac-
tor our friends forget and by denying
this essential truth they are striking
at the root of Indian nationalism. But
our nationalism is federal in character
and we can develop India into a
strong country if we realise this.

Why this trouble in Bombay? There
is trouble in Bombay because you are
not accepting some essential princi-
ples. There is trouble somewhere not
because you have accepted the
linguistic principle, but because you
have denied the linguistic principle.
There is trouble somewhere when
you apply one yardstick in the case
of one particular area and you refuse
to apply that same yardstick to
another area. When you become
unjust, when you become unethical,
when yvou become anti-national, whea
you become partial, when you
become timid, then alene trouble
arises. Our earnest hope is that the
national standard will be applied for
every region. Then there would be
no trouble.

2 p.M.

In my State of Orissa there was
some trouble, there was some conflict.
The House knows what look place
some months back. Why did it
happen? The Prime Minister said
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that for & small bit of territory to
create trouble was unnecessasy, when
frontiers are collapsing, whea the
' entire world is being knit into an
international society, to think oi smal!
boundaries is bad and indicates small-
mindedness. But he forgot at the
same time that if one does not think
of ones nation and if one duves nol
think of ones own home, one cannot
think of the world also. One who
does not know how to love his home
cannot love the world; one wno does
not know how to love man cannot
love the world.

Why was there trouble in Orissa?
‘The trouble in Orissa was *hat the
present Government failed to cealise
that the Oriya people in the course
of their development have met with
rebuffs, have met with set-backs,
have been ill-treated, maitreated
neglected by the British and today
when India hag achieved independ-
ence, Orissa has not got her pioper
due. You will be surpriscd 1o know
that the Oriyas who took an active
part in the independence movement
in the 19th century brokec away from:
the Congress in 1902 on the question
of linguistic provinces. Thea the
leader of Orissa, the late K. S. Das
wanted an assurance from thre Con-
gress that when India got freedom,
the map of India would bc redrawn
on linguistic basis. Ha Lroke away

from the Congress on this issue.

Gandhiji, that great visionary, thit
great genius of political movement
understood that to appeal to the
Indian masses, to make the Congress
a rzal mass movement, a mass organi-
sation, the linguistic principle should
be accepted. When he accepted that.
Orissa also under the leadership of the
late Gopabandhu Das joined ihe rest
of the country and her sacrifice in
the cause of pationa lmovemert is not
Insignificant. It was becaus2 Oriyvas
knew that they would have a home
of their own, that in the larger politic
of India, in the large Stat: of India,
Orissa will have a place and will be
allowed to develop her individuality
and culture, “and enabled 1o contri-
bute her best to the growla of Indis»

nationalism. Then Orissa took part
in the national movement,

I am sure the House miy be aware
that Orissa during the Britih rule
was dismembered, was put under
different regions, different provizces;
everywhere the Oriyas were a small
entity, a negligible minority. They
were not ruled by the British directly;
they were ruled by inwimiediaries
who belonged to the wmajority cuom-
munities _and acquired vested 'nterests
in those regions. They all treatcd the
Oriyas as an inferior race and that
was the reason for the discontent of
the Oriyas. The Oriyas thought that

_after independence, they vouid be
brought wunder one adwinistiation,

when they would become [uil-flcdged
Indians by developing their culure
and when they would not {eel that
they were suppressed by other Indian
nationals. This important factor has
not been understood by the Centre
even now, because Orissa is still
being neglected. We all know how
Saraikella and Kharsawan were
snatched away from Orissa. It was
done very. arbitrarily. When Orissa
placed her case before the Commis-
sion, the Commission had not the
patience to go into the issue of Sarai-
kella, Kharsawan and other bounda-
ries. It summarily disposed of
Orissa’s case. That was a tragedy.
They should bave known that in 1932
when the O’Donnel Commission was
appointed Orissa had not a Govern-
ment of its own; Orissa was under
several administrations. Her case
was not fully gone into by the Com-
mission, because Oriyas were nowhere
in dominant position, and the
provincial Governments whoSe areas
were claimed by Oriyas put every
spoke in the wheel. That was why
Orissa’s claims could not be properly
considered by the Commission.

Now when the States Reorganisa-
tion Commission was appainted Orissa
wanted her case to be fully gone into.
But unfortunately that was not done.

-The Central Government also treated

the claims of the Oriya people in a
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cavalier fashion. - That was why there
was resentment. It was not for a
small territory that people clamour-
ed. It was because of the cavalier
fashion, or the rude way in which the
Oriya people were treated. Had the
people been  sympathetically ap-
proached, had the Oriya people felt
that this Government is treating them
fairly and that they are applying the
same yardstick in every case, that
injustice is not being done to the
Oriya people, they would have been
even prepared to-surrender a part of
Orissa; they would not have cared for
it. That is why I appeal to this Gov-
ernment to accept certain norms, cer-
tain standards, certain principles and
apply those principles uniformly, in
every case. I am sure the patriotism
of our people is so strong that they
will abide by those decisions based on
principles whether they get a bit
of territory or not. If that is done all
agitation will die down. But if peorle
have a feeling that injustice iz being
done to them, that you are doing
things in an arbitrary fashion, to
please one interest or another, then
there is going to be trouble. The
trouble following the S.R.C. is due tc
the fact that the Central Govern-
ment has not followed sound ot
scientific principles. And unfortu-
nately today the leadership at the
Centre is in the hands of people who
do not understand the national or cul-
tural development of the different
regions of India. It is very unfor-
tunate. The pecople of the United
Provinces do not know the national
or cultural aspirations of the people
of Maharashtra, Orissa, Bengal or
Tamil Nad. They sit in  judgment
over the destinies of others and boast
of Indian patriotism. They do not
know that a good Maharashtrian is
also a good Indian, a good Oriya is a
good Indian and so also a good
Bengali is a good Indian. As one
who displays narrow Bengali nation-
alism or Oriya nationalism cannot
claim that he is an Indian first and
Indian last, so also one who boasts
of Indian nationalism and disclaims
his origin as Oriya is not a good
Indian. I doubt his patriotic bonafides.

-

- 1 say that in this Bill you have not

made any provision to satisfy the
Oriya people, I would, therefore,
urge upon the Government to make a
provision for setting up of a Boundary
Commission with precise instructions.
It should be made clear that boun-
dary disputes should be settled on the
principle of language and contiguity
and that village should be the unit.
In that case I am sure all will abide
by the decisions of the Boundary
Commission. Let a Boundary Com-
mission be appointed and much of our
trouble will disappear. .

Then in the case of Bombay, do not
fear, do not be timid, do not be weak-
hearted. Apply the principle of
language and contiguity. If you know
the principle you have enunciated is
correct, apply it and the right thing
to remember is that India is a multi-
national State. That rainbow of
Inidan nationalism is  beautiful
because it is composed of so many
different cultures, so many nationali-
ties.

.

Shri Khardekar (Kolhapur cum
Satara): Mr. Deputy-Speaker, Sir,
this opportunity to participate in the
general discussion is an unexpected
pleasure and because unexpected, is
greater, This question of reorganisa-
tion of States is important to all
States, but it is  question of life and
death for us, the poor Maharashtrians.
I am not able to understand how and
why Bombay has been excluded from
Maharashtra, in spite of all these dis-
cussions, and how the Central admin-
istration is going to work in practice.
Does it mean a few wise men here
are going to rule Bombay over the
telephone? Or does it mean two or
three less wise men from here are
going to Bombay to rule there? If
they go there, they will be peram-
bulating between Bombay and Delhi;
coming to Delhi for guidance and
instructions, inspiration and blessings
and going back to Bombay to act on
the advice of the two great men in
Bombay—I need not mention the
names. Every evil has some blessing



1€09 States Reorganmisation Bill 31 JULY 1956 States Reorgemisation Bill 1610

[Shri Khardekar]

in it. I am sure the general policy
that this Government has of increas-
ing the pumber of Ministers will
further be helped, as the rate of
increase of Ministers is even more
rapid than the rate of increase in
Indian population. A good deal has
been said on this question.

I want mainly and particularly to
examine rather carefully the declara-
tion of the Prime Minister on the 3rd
of June, in Bombay. The Prime Minis-
ter said that it was a declaration of
policy. In my humble opinion, it
was not a declaration of policy, but it
was a declaration of a decision. When
a Bill is pending before the House,
Government may make certain-propo-
sals, and even lay down broad poli-
cies, but it is this sovereign body, this
Parliament, that has to take deci-
sions, and Government has to imple-

" ment them. To appoint a Joint Com-
mittee and bring the Bill for discus-
sion here, when its fate is more or less
sealed, is waste of time, money and
energy. '

Now, we have not only one-man
party and one-man government, but
Mr. Nehru is something more than
that. I want to explain as to how his
opinion influences the views of others.
I have no particular liking for the
Congress Party. I find that the Gov-
ernment has many defects; I have no
love for it. But in spite of certain
defects, ar in spite of the wrong,
which, I feel, Mr. Nehru has done to
Maharashtra, I cannot help Iloving
him and liking him. He may have
gone wrong in one respect, but he
has done a hundred good things to
the country, and I cannot be ungrate-
ful. When I. a person from the
Opposition, and a really unattached
Independent, who can take—I think
so—entirely an objective view, feel
that my opinion is likely to be influ-
enced by the Prime Minister’s views
or opinions, how much more would
his views or his opinions influence
those who are members of his party,
who have béen his colleagues, and
who have been working with him for

several years in lhe.mtioml struggle
and s0 on?

Therefore, Mr. Nehru is not only a
Prime Minister. He is more than
that, and he is even more than the
Government.  Yesterday, he said
rather too loudly—I think that a man
should not speak so loudly—that he
has studied and known the democra-
cies throughout the world, and the
Indian democracy also. That is quite
true. But there is a lack of perspec-
tive, in that he does not know the
difference, I think, between our infant
democracy and a mature democracy

like that of England.

I could just give an example. You
know that at the time of the war,
when Chamberlain was thrown out,
Churchill was requested to form a
coalition government, and through his
wisdom and words, Churchill steered
clear the State out of dangers, and
probably saved democracy from being
trampled upon by dictators like Hitler
and Mussolini. But Churchill, who
proved such a successful Prime Minis-
ter, was thrown out, when the war
was over. The English people thought
that he was not the right type of
man, or he was not a man for peace,
and therefore they threw him out, not
that the English people were ungrate-
ful to Churehill; not at all, they had
appreciation of his abilities. But
there the people are educated, their
politica! consciousness has grown, and
people could think independently and
properly. Here, personality cult pre-
vails with a vengeance. It is good
for some times otherwise, the people
would not be galvanised in any great
effort in a country like ours where
there is so much of illiteracy and so
on. But as regards Parliament, I
think it would have been'good if the
Prime Minister had not led the Mem-
bers of the Joint Committee and the
Members of the House to a certain
conclusion, before they themselves
had arrived at it.

But what really hurt me, and more
than surprised me, and shocked me,
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‘was that a person like the Prime Min-
ister should have tried to wriggle out
of his speech by saying that the Joint
Committee and Parliament are free to
do what they like. As a follower of
Gandhiji, and as a successor of
Gandhiji, it would have been very
dignified and grand on the part of the
Prime Minister to have admitted the
mistake, ] am prepared to say, even
blunder. Everybody makes mistakes.
It is human to err. Infallibility is
only in the nature of the gods. If
you do not make mistakes, you make
nothing. But if you do not learn from
your - mistakes, you learn from
nothing. Unfortunately, the Prime
Mlmster has been sticking to his say-
ing, by saying that the Joint Com-
mittee and the Parliament can change
it as they like. That is really being
<lever. It would be a great misfor-
tune if a great leader degenerates into
a politician. The Joint Committee
has bowed down to the dictation of
the Prime Minister, I hope that Par-
liament, if it is a sovereign body, will
try its best to retain its sovereign
<haracter.

Babu Ramnarayan Singh (Hazari-
. bagh West): 'No

Shri Khardekar: 1 think it will
follow the dictators of its conscience
rather than the dictations of any per-

son. If this Parliament loses its
sovereignty, then it becomes some-
thing like an ineffective debating
union. . ..

Shri Khardekar: ....and not only
that, but a dictated debating union,
servile and even slavish. If Members
do not rise on such an important occa-
sion as this, I do not know what sort
-of democracy we would be having; it
will be a democracy which is not
only infant, but fictitious, even
farcical, and our dictatorship we have
seen what sort of it we have weak
and vascillating, even pus:llmunous
as we have seen, in dealing with the
problem of Goa.

I do not know whether you remem-
ber that just two years ago, while

‘speaking on foreign affairs—I do not
think people would bother to remem.
ber what I said—I threw a sugyestior
to the Prime Minister—because I am
very much interested in world peace,
human brotherhood and.so0 on—that
instead of wasting a good deal of his
time here, he should po round the
world and preach for peace, Not in
a direct reply, but indirectly, the
Prime Minister said that he disagreed
with me and said what is important
is what we do here. Now, in some
measure, the position seems to have
been reversed. He has been going
round the world, talking about Panch
Shila and other things. But to us,

Maharashtrians he has been doing in-

justice.

Of course, yesterday, there was a
good deal of toning down in his
speech, and there is a hand
of friendship offered, but stili
there is some obstinacy lin-
gering behind. I am defifiitely certain
that there is no animus. It is impossi-
ble. Mr. Nehru as a man is almost
childlike with childlike innocence.
But the trouble is he is impression-
able. He is always surrounded, és
The Times of India has very often
been writing, by flatterers and cour-
tiers, and like a child, he is obstinate.
That is the whole trouble,

Now, I want to say a few words ‘o
the Congress. It is a great organisa-
tion, based on the ideals of Mahatma
Gandhi, namely non-violence and
truth. Is it not the dufy of the Con-
gress Party and the Congress Gov-
ernment here and elsewhere to find
out the truth about the disturbances
in Bombay? People have been asking
for an enquiry. And the Congress,
particularly, should find out the truth,
because healing of wounds, some of us
feel, means merely addmg insult to

injury.

1 shall just draw your attention to
one or two sentences from Mr. M. R.
Jayakar, which will make you aware
of the gravily of the situation.

“Some of these incidents reminded
me of the days when I served on the
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Congress Committee, appointed in the
year 1919, to consider the affairs
relating to the Jallianwalla Bagh. I
then worked in close association with
Gandhiji, Motilal Nehru, C. R. Dass
and Malaviya".

'I‘henhehumdeannpi)gdtothe
Prime Minister.

“I have, however, no doubt that, if
the factg nlleged as authentically
established as stated above, are
brought to the notice of our Prime
Minis‘er, he will, in his usual fair-
mindedness desire an imprtia! inquiry.
if for no  better purposze than
to clear the administration concerned
of what might otherwise remain as a
dark blot on its fair name”.

I want this administration to enjoy
the reputation of being fair. I hava
no doubt the Prime Minister's mind
is very fair. But I do not know,
somehow clouds seem to gather some-
where, and unfortunately, the feeling
of the people is not understood.

Then I have all along been an ad-
mirer of Morarji Desai, I must say
this, being an independent person. I
thought of him always as a good ad-
ministrator. Pandit G. B. Pant also
paid him a great tribute by saying
that he is the purest of men, and if I
were to use the words of Tennyson
while describing Sir Galahead of King
Arthur's Knights of the Round Table.

Shri Raghavachari
If you cannot criticise a person while
he is not here, can you compliment
him?

Mr, Deputy-Speaker: We take
objection to making commentg against
a person if he is not here, because he
is not able to answer. But if some-
thing is said in hig favour, that is all
right.

Shri Khardekar: ..“My strength
is as the 'strength of ten because my
heart is pure”. In support of that, I
will read two or three sentences, to
show his fairmness. While introducing

(Penukonda):

* the solution.

1614

the S. R, Bill on the 27th March 1958,
he said:

“l have served all parts of this
State as impartially as it can be given
to a man to do it. I am prepared to
be judged in any impartial manner
by any impartia] person in this mat-
ter. Let that happen and I am pre-
pared to put my case. Let them also
put their case. If any impartial judge
says that there is something partial
which I have done, I am prepared to
pay any penalty that may be demand-
ed of me".

Maharashtrians in Bombay accuse
Shri Morarji of being responsible for
the murder of Maharashtrians. Why
does he not order an inquiry?

Coming- to the last point—becauge T
did not expect that I would be called
—that is, about border areas like Bel-
gaum from my part, Nepani. Khana-
pur and so on, for these things, as has
been suggested by several hon. Mem-
bers, a Boundary Commission, with
suitable t2rms of reference, should be
appointed so that all these minor
bickerings will come to an end.

Finally, I want to say a word about
I am, and 1 have
always been, for a bilingual Bombay
State of all Maharashtrians and all
Gujaratis. I have lived with Gujara-
tis, Shri C. C. Shah is a friend of
mine. We were students together. I
am always surprised why he sits on
the fourth row when he is far better
than those on the first row.

Shri S. 8. More (Sholapur): The
hon, Member is also a back-bencher.

Mr. Deputy-Speaker: Comparisons
may not be liked.

Shri Khardekar: But the first thing
for a bilingual State is that an inquury
should be held, because people must
know who has done the wrong, and
what has been done. So without an
inquiry, the atmosphere will not be
cleared un.

Shri Kanavade Patil (Ahmednagar—
North): It has been said by some hon.
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Members that while we are trying to
reorganise States on the  linguistic
basis, ill-blood against each other has
been created and bad tfeelings have
been aroused by certain circumstan-
ces; some of us have, losing our tem-
per, made rather hot speeches and
instead of considering ourselves as
brothers and sons of the same common
soil, we have, so far as this issue is
concerned, been acting as strangers
towards each other. I do not tifink
such a charge is correct. I humbly
submit that all that is needed is a
broader outlook towards the solution
of these difficult problems.

It has been accepted by all our
politicians and leading statesmen that
by establishing linguistic States, we
shall be able to further the general
welfare and progress of this country,
and on the .basis of that, our country
has decided to reorganise our States,
mainly on the linguistic basis, though
some other factors have been suggest-
ed by some friends. From this point
of view I am quite sure that when
we have re-established our States on
the basis of language, a great asset

would have accruzd to the Union. It.

is not going to weaken the Union at
all.

Some of my hon, friends from U.P..
who have nothing to bother about
bilingual or mullilingual States, have
come forward and tried to give us
lessons on patriotism. I am very
sorry to say that that sort of attitude
is not correct, I wish to look at this
problem as one of readjustment of
our own affairs with the consent of
each other.

I come to the question of the re-
organisation of the proposed Maha-
rashtra State and the integration of
Bombay with it. I would like to sub-
mit that it would have been better
if Bombay had been infegrated with
Maharashtra S‘ate. There is not a
single, cogent, .valid or convincing
reason advanced up till now to show
why Bombay has not been included
within the prtposed State of Maha-
rashtra, when it has been very clearly
admitted even by our Prime Minister

that geographically Bombay is part
and parcel of Maharashtra, I may
add here that even culturally and
otherwise, there are thousands and
thousands of links which connect
Bombay with Maharashtra. The
argument of some of my friends from
Guijarat that it is an island, has beén
sufficiently answered and it needs no
further answer. Bombay is appa-
rently, and on the very face of it, part
and parcel of Maharashtra. The hear-
est ‘point of the Gujarat border ix
more than 90 miles to the north of °
Bombay city. It is very surprising,
when Bombay is connected with
Maharashtra in so many other ways
and when the very prosperity of the
city depends on its cordial and close
relationship with Maharashtra, that
such arguments against the inclusion
of Bombay ‘in Maharashtra should be
advanced. )

Let us look at the facts. For its
daily supply of water, for its electri-
city, for its daily supply of food,
fruits,  vegetables and several other
essential items including milk, Bom-
bay city depends on Maharashtra.
More than all, who supplies manual
labour in the city of Bombay? On the

" sweat of millions of Maharashtrians

during the last one century, Bombav
has been built up.

May I know who is coming in the
way of Bombay's inclusion in Maha-
rashtra?

An Hon, Member: Money-bags.

Shri Kanavade Patil: A small sec-
tion of influential—I do not call them
Tnoney-bags—vested interests, some of
the non-Maharashtrian commercial
community, not all. I know some of
the Gujaratis are also supporting the
case of Maharashtra for Bombay. But
some of them are coming in the way.
It is very unfortunate that the per-
sons in authority, who can solve this
problem, should have been swayed by
the influence of this small negligible
section of wested interests living in
Bombay today. Therefore, I submit
that it is really an unfortunate thing
that the claims of the Maharashtrians
which have been accepted should be



1617 States Reorgenisation Bill 31 JULY 1956 States Reorganisation Bill ,6.8

(Shri Kanavade Fatil]

overlooked. 1 imay say very humbly
that if you look into the statement of
our beloved Prime Minister which he
made yesterday, you will see he was
rather inclined to think that the time
has come for Bombay to be given to
Maharashtra. Excepting the question
6f Bombay, all other linguistic issues
have been solved. We are debating
the issue of Bombay, That unfortu-
nate city has been the subject of such
vast and bitter controversy in the
country and on the floor ¥ this House
that I would appeal to all the hon.
Members and to the conscience of
India through this House and especial-
ly to my friends from Gujerat that
they should reconsider the whole posi-
tion and should consent to the inclu-
sion of the city of Bombay in Maha-
rashtra. (Interruption).

We are claiming that we are having
a socialist pattern of society; that our
aim is social democracy. It is our
duty to see that the citizens of Bom-
bav get their rightful place in the
future set-up of this country. The
city of Bombay was foremost, at the
helm of India’s struggle for freedom,
and these citizens have now been
denied, under the present circumstan-
ces, the right of exercising their fran-
chise. I do submit that it would be
good in the larger interests of India
and Maharashtra to hand over the
city to Maharashtra of which it would
be natural capital.

I would like to answer a few points
which have been raised durlng this
debate by some of our friends. Some
of our friends, including my friend
Shri Tulsidas Kilachand and others,
have gone to the extent of advising
the Prime Minister that this linguisfic
affair should altogether be cancelled
because they feel that this issue of
Bombay has become a headache to
most of them and they are afraid that
in course of time Bombay will be
handed over to Maharashtra. We do
not understand this attitude, What
Calcutta is te the Bengalis what
Madras is to Tamil Nad, what Hydera-
bad is to Andhra Telengana, that

Bombay is to Maharashtra. Others
may be in a minority. All these cities
are cosmopolitan cities, Bombay is
not the only cosmopolitan city in the
country where all the peoples of India
are mixed. You go to Calcutta; you
go to Madras; you go to Delhi, you
will find all these cities the same. To .
say that Bombay is the only cosmo-
politan city is wrong, So, at this
stage, after we have spent so much
of money and wasted so much of time,
our precious time, your advice to the
Prime Minister and Government to
postpone or tancell this issue of re-
organisation of Stateg is not proper.

One point has been suggested here,
—especially by my worthy friend Shri
S. K. Patil—that it is high time, even
according to him, to think in terms
of a bilingual—a larger Bilingual
State of Bombay and Gujerat. [**¥nay
not be out of place here if I deal in a
minute or two with the history of this
bilingua] State. After the S.R.C.
Report was published, wherein the
so-called balanced State of Gujerat
and Maharashtra was mentioned, the
Maharashtra Provincial Congress
Committee held its meeting. With the
co-operation of all other parties in
Maharashtra a resolution was adopted
under the inspiration and guidance of
Shri Shankar Rao Deo, whose patrio-
tism is unguestionable and whose
sacrifice is. also unquestionable, that
Maharashtra and Gujarat should have
a large Dbilingual State including
Vidarbha. It was alsp suggested in
that resolution_that if Gujerat, aftey
the end of 5 years, did not find it con-
venient to remain in that bilingual
State, it should be free to go out ot
that State and to have the Maha Guje-
rat State, There was nothing wrong
in that. After that resolution, the
Gujerat Provincial Congress Commit-
tee immediately held a meeting and
passed a resolution in haste not only
rejecting our very honest and clear
offer but also imputing designs and
motives to our sincerd and genuine
efforts for a bilingual State. I had
long talks with some of my_ friends
here, including our worthy friend,
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Shri C. C. Shah, on this point. In my
-opinion, they thought thit the Maha-
rashtrians would be in a majority in
that State and therefore they would
suffer., I may humbly submit that in
my opinion—I am a very small man—
that resolution of the B.P.C.C. would
‘be giving a lead to the whole of
India. Even the High Command and
.our Government did not pay the
slightest attention to that resolution.
‘They did not even say a word of
thanks or a word of appreciation
.about the strenuous efforts of Shn
.Shankar Rag Deo and Shri Bhau-
saheb Hiray, Shri Deogrikar and Shri
wChavhan, our leading Congressmen in
Maharashtra. Instead of that, look at
‘the Bihar-Bengal merger proposal.
When the Bihar-Bengal merger pro-
_posal came, our leaders said that they
were showing us the way, that they
‘were giving us a lead and they were
leading us to a happy condition. It
‘was still-born proposal. Instead <f
laughing at that proposal. the leaders
were highly admiring it though the
result was nil. We do not know what
sins the Maharashtrians had commit-
ted. That is the ill-luck of the whole
affair. This is the history of the bilin-
.gual State.

There are so many people in Maha-
rashtra who would have been very
glad to have a bilingual State on the
‘pasis of the resolution of October 21,
1955, passed by the M.P.C.C. They
would have been glad iff it had been
‘accenled with cordiality and friend-
ship by the G. P. C. C. Instead of
“that, the G.P.C.C. thought that theyv
would get the help of some section
.of the Maharashtrians and with its
suppori they may overpower the per-
.sons who were for the larger bilingual
‘State. With that expectation. pro-
‘bably, the G.P.C.C. committed an
crror of judgment. That is my view
of this bilingual State.

One more point. What really pricks
+us is not so much the non-integration
-of Bombay with Maharashtra but, as
Shri G. H. .Deshpande stated the

]

other day, the mistrust or suspicion
that has been shown about us as a
race, Therein lies the crux of the
whole trouble. Every Maharashtrian
feels that he has been looked upon by
some section of this country as not
sufficiently patriotic; a suspicion has
been cxpressed about his honesty.
Therefore, every Maharashtrian feels
that it is a challenge to his racial
character and has accepted it ag such,
for which I also feel very much sorry.
We, the Maharashtrians, are proud of
India as much as any body from
UP.is. We arc proud of India's
tradition; we are proud cf its
glory. We have played our role as
eminently as we can and we have
sacrificed as much as we are capable
of. We have done it during the last
500 vears. Maharashtra has stood for
the preservation of the highest cul-
ture and the traditions and the an-
cient institutions of this country.
We gave Shivaji; we are proud of
Shivaji and Ramdas as much as we
are proud of Guru Govind Singh and
Guru Teg Bahadur, Rana Pratap of
Rajasthan and thousands and thou-
sands of heroes and heroines of Rajas-
than, Punjab and all other parts of
India—people who have sacrificed for
the preservation of the independsnce
and greatness of this country, We
are proud of Bengal, of its emotional
race that .gave us Swami Rama
Krishna Paramahamsa, Swami Vive-
kananda and Chaitanya Mahaprabhu.
*2 ¥® &% W2 are proud of Shivaii,
of evervbody. We are proud of India
and proud of the heritage and great-
ness of India. To charge the Maha-
rashtrians with being provincial is
wrong. I very much regret........
(Interruption). Please do not divert
the attention of this debate. We are
proud of Mahatma Gandhi and Sardar
Patel, who brought together 500
Princes and integrated their States
with India in a day. We arz proud
of India’s common heritage.

Mr, Deputy-Speaker: Now, the hon.
Member has gone to a very elevated
position. He should not com2 down,
but should conclude,

**Expunged as ordered ;y—the Chair.

27 T.EM™
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Shri Kanavade Patil: I would hum-
bly request the House to think about
it and judge the mental attitude of
Maharashtrians, Why should such an
attitude have been crzated?” I appeal
to my friends on this side of the
House to understand and appreciate
the critical condition in which we in
Maharashtra are placed today. 1 told
somz of my friends what kind of diffi-
culties we are passing through.

When our racial character is chal-
lenged by some unjustifiable remarks,
very unworthy remarks, we naturally
are placed . in a very critical condi-
tion. I may humbly submit that more
than 54,000 Maharashtrians have off-
ered satyagraha. Do you mean to say
that they are all Socialist and Com-
munist Party people? Socialists and
communists are ne2gligible in Maha-
rashtra, and the Congress people are
still very strong there and the Con-
gress has a very big following there.
But unfortunataly during the last six
months every day we are finding that
we have been singled out, On the
one side there is disciplin2; on the
other side there is the pressure from
the people. The most pitiable figures
today in Maharashtra are the leading
Congressmen.

Mr. Deputy-Speaker: The hon. Mem-
ber should concludz now; otherwise I
shall have to call the next speaker.

Shri Kanavade Patil: I would re-
quest tha House to take the situation
into account and would appeal to you
in th2 name of justice and fair-play
that Bombay’s case should be consi-
dered on a proper and just basis, and
as a bigger bilingual State is not
likely to come into being, it is in the
interest of the nation to give Bombay
to Maharashtra and settle this case
once and for all.

st To do forardt (grregzafaar-
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“As from such date as the
President may by order appoint,

there shall be a Legislative
Council for the new  State of

Maharashtra
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In the said Council there shall be

72 seats....
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Clause 35 (Original clause
31)—The Committee considered
the question whether Legislative
Councils should be provided in
the States of Andhra Pradesh,
Madhya Pradesh and Maha-
rashtra.

T A oot & fao fer
w7 & 7

As regards Andhra Pradesh
and Madhya Pradesh, the Com-
mittee consider that, since there
is no Legislative Council in any
part of the territories of these
two States, it would be prefera-
ble to leave it to these States to
take the necessary steps under
the Constitution after they come
into existence.

WA q% 929 ¥ 99 9g% af 18
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Shri D. C. Sharma (Hoshiarpur):

Sir, we have been discussing this
question for a long time and as I was

sitting here listening to the speeches
from all sides of the House, I have
asked myself one question. Have all
these discussions produced any change
in our outlook, in our temper, in our
policy? The answer to this question
has been that, though the outlook has
been slightly modified, though the
policy has changed very occasionally,
there has been a distinct improve-
ment in the temper with which we
have faced this problem. I think it
is not a slight gain which has come
out of the-democratic process of dis-
cussing a very vital and controversial
problem in this country.

I will be failing in my duty if I do
not tell you that I am an advocate
and votary, confirmed, unrepentant
and unabashed votary, of bilingual
States, [ think the solution of India's
problem lies in the creation of bilin-
gual States. If we have created some
unilingual States, I think it is only a
transitional stage and the day is not
far off when we will be in a position
to merge some of these units into a
bigger unit. I think it will be the
next stage in our onward journey to
progress and prosperity. '

I find that this principle of bilin-
gual States has been given the go-by
in this Bill but there is one excep-
tion, I am glad that we have that
exception and that exception is Pun-
jab. In Punjab we are going to try
the experiment of a bilingual State
and though the name of Punjab
spells, at this time, controversy—con-
troversy not on that big scale as the
name of some other States denote—

. still, I think we are going to make—

I say this with a due sense of respon-
sibility—a success of this bilingual
State in Punjab.

The name of Punjab has been very
much in the news for some time. I
know that, I also know that it has
not been very happily in the news for
some time. I confess that As an
Indian and not as a Punjabi, I do not
feel very happy about it. But, I
must submit that the trouble in
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Punjab—of whatever kind, intensity
or duration—has been due, not =o
much to the circumstances that are
prevailing in that Statz now, but due
to the hang over from the days of un-
divided Punjab. We have brought
certain things from undivided Pun-
jab and we have not forgotten those
things. Unfortunatelvy, they have
been revived and resurrected during
the recent times and they have caus-
ed a lot of harm,

What did undivided Punjab mean?
It meant communalism—three com-
munities, Hindus, Muslims and Sikhs.
It meant: city versus village, agricul-
turist wversus non-agriculturist. It
meant one caste against another caste.
It also meant linguism. In the un-
divided Punjab there wused to be
trouble between Hindi, Urdu and
Punjabi. But, mav I tell vou. Sir,
and appeal to you, not as Deputy-
Speaker of this House but as one
coming from that area, to consider
this: In the wundivided Punjab, it
was left to any person wha professed
Punjabi as his or her mother tongue
or who thought Punjab as one of the
languages of his own, to write Pun-
jabi in -Punjabi or Gurmukhi seript or
in the Hindi script or the Urdu script
1 must say that that privilege is not
given these days. But. that is a dif-
ferent thing.

What I mean to say is this. There
was this linguistic battle going on in
the undivided Punjab and we are
carrying on that battle even now.
The biggest thing that we found in
the undivided Punjab was denomina-
tionalism, That was there in various
institutions, They say that human
beings forget nothing and learn
nothing. For sometime, Punjab was
moving along the path. of prosperity
and unity. Unfortunately, as a result
of certain factors, into which I will
very briefly go just now, all these
controversies have now been revived.
We find that Punjab is not as happy
a place as it used to be.

You were quite right when you said
yesterday that thete was fear in the

minds of one community or the other.
If 1 am not quoting you, I am 2t least
giving the substance of your argu-
ment. You have ‘said that the majo-
rity community does not want to find
itself in a subordinate position in any
linguistic division of India. I do not
think so. I think this talk about the
majority community and the minority
community has not been very much
to the fore in the battle of the life
of Punjab for some time but unfor-
tunately, there have been certain
communal forces at work which have
created that fear in the minds of the
members of one community and in
the minds of the members of the
other community. Therefore, the
condition of Punjab has been rather
unhappy all these days.

3 P

But, what I was going to say is
this: Though there is trouble I can
say that the trouble is, temporary.
Things will settle down and the Hin-
dus and the Sikhs will learn to live
side by side as fellow brethren. In
this connection I must sayv, Sir, that
I appreciated vour gesture very much
when you said that if there are any
troubles betwoen the Hindus and the
Sikhs they should settle them =itting
across a table, Sir, vou were very
oracious to mnake that gesture. And,
if the members of any community
did not respond to your gesture, I can
assure veu that it was not because
thev did not want to come to an
agreement or solve the problem in
Punjab but because what you said was
whittled away or taken away by
other leaders and therefore the trou-
ble arose,

All the: same, I think that I wel-
come the new State of Punjab, a
bilingual State. While 1 am saying
so, I must pav a compliment to the
inhabitants of PEPSU, the people liv-
ing in PEUSU and the administration
of PEPSU for they have not placed
any obstacle in the way of the union
of Punjab and PEPSU and they have
welcomed it. I wish the attitude of
my friends from Himachal Pradesh
had been the same arid tney should
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have also come in. Even if they have
not come in now, I know that they
would come into this bigger Punjab
sooner or later because, I believe, the
economic development of Punjab, the
cultural development of Punjab, the
defenee potential of Punjab, all these
things demand that the Punjab State
should be as big as possible. 1 know
thaf this thing is going to work.

Now, what have we done in order
to bring about the dovetailing of the
two units into one unit? That is the
regional formula. I know there has
been a great deal of controversy about
this regional formula. But the regio-
nal formula has been with us all these
years, Formerly it was given one
name and now it is being called by
the name of regional formula. I
think this regional formula does not
work against the development of any
language. On the other hand, it
makes for the development of both
the languages, Hindi and Punjabi. If
a man says that this regional formula
is going to be a thorn in the flesh of
a Hindu or a thorn in the flesh of a
Sikh, I think he is not speaking from
any academic, cultural or ever poli-
tical motive, but he is speaking only
with a motive to stir the waters and
create trouble. There is nothing in
the regional formula which is revolu-
tionary or difficult.

There was one thing in the Punjab
and it is this. In the Unitd Punjab
the West Punjab was developed at
the expense of East Punjab. Now the
people of Hariana say that their deve-
lopment has been retarded because
they have not been able to keep pace
with the people who come from the
non-Hariana province or Jullundur
Division. In order to make provision
for the balanced development of the
Punjab, there is one guarantee and
that guarantee is given by the Regio-
nal Committee. I am sure that the
future of the Punjab lies in balanced
development and, if these Regional
Committees function properly, all
parts of the Punjab will be at par
economically and otherwise,

Now I come to ithe Punjabh of the
future. When 1 look ut the Punjab
of the future, I think Himachal Pra-

desh will also form a part of it. But
when I consider the views of my
friends here 1 have to say one thing.
The debates or the discussions in this
House are not confined to the four
walls of this House.

Shri Raghavachari: That is the
only hope.

Shri D. C. Sharma: That is your

only hope, but that i not my only
hope. Every word that falls from

“our lips here is diffused all over this

country, not only in this country but

in other parts of the world also.
Therefore, 1 would say. that  while

-we are discussing very controversial

matters, we should not let any word
drop from our mouths which would
make the tempers already excited
more excited, which would make
passions already excited more diffi-
cult to control, which would make
the outlook already embittered in
some ways more difficult to manipu-
late. Nothing should happen like

that.

Sir, there has bezn controversy
about Bombay. I think we should
agree to what our Prime Minister has
said. As he said vesterday, he made
a statement in Bombay after consult-
ing the Maharashtrian leaders. There-
fore, I think the voice of controversy
should cease. I would also say that
the voice of controvarsy should cease
s0 far as the new Punjab is concern-
ed. I would again appeal to you, Sir,
and through you—because you are a
leader in Punjab—to the people out-
side, that the voice of controversy
should cease so far as Punjab also is
concerned and that all of us should
now march together to build up this
Punjab in which there should be as
much room for a Hindu as for a Sikh,
in which there should be as much
room for Hindi as for Punjabi, in
which there should be as much room
for the development of our joint cul-
ture—Hindu-Sikh culture—as for the

e b 2 SR
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development of Indian culture. I
‘would say, it is up to us to say that
the’ Punjab, which is a border State
and on which depends the defence of
our country, will be one, united and
undivided, and that, though it may
be speaking different languages or
different tongues and inhabited by
«differsnt kinds of persons, it will be
Indian in spirit and will be loyal to
the Indian Constitution and to the
<country of India.” That is the appeal 1
want to make, Sir, to you and through
Yyou to this House as well as to the
people of our country outside this
House,
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Shri R S. "Diwan (Osmanabad):
Mr. Deputy-Speaker, in this sessign
and in the previous sessions also, in
the discussion on the reorganisation
of the States, much of the time of the
House has been taken by the
Bombay problem. Speeches after
speeches were made and the oppo-
nents to Bombay being included in
Maharashtra could not enlighten or
convince us about what is going to
happen, if Bombay is included in
Maharashtra. Yesterday, the Leader
«of the House,..our Prime Minister,
also said that there were forceful
-arguments on behalf of the h;a.hn-
rashtrians who demanded the inclu-
sion of Bombay in Maharashtra; but,
there were equally forceful argu-

¢ ufnts on the other side also. But,
‘he never gave ys any details about
those arguments, namely, what is
going to happen if Bombay is in-
-*":%‘ in Maharashtra. Other hon.

Members spoke about national in-
terest, 1 fail to understand how
national interest is going .to be
affected by the inclusion of Bombay
‘in Maharashtra. They do not look
to the other side also. Do they not
think that, if 3} crores of Maha-
rashtrians are kept dissatisfied and
disappointed, the national interest will
be affected? How can, they .my

that for the sake of the nation, Bom-

bay should not - be included in
Maharashtra, without giving any
reasons and without . showing what

harm is going to come? The only

reason for Bombay not being given

to Maharashtra that a man like my-
self can guess is the sin of one man,
whose name, I think, you will not
permit me to mention here. That is
the punishment given to the Maha-
rashtrians for the sin of one man. If
this attitude, which is being repea-
tedly taken by some Members mur-
mering now and then, is also taken
by the Government, it is very unm-
fortunate not only for Maharash-
trians, but for the whole nation. So
many Members have spoken on the
Bombay problem and I do not want
to enter into the merits and demerits
of that issue.

I come to border questions. I come
from the Marathi-speaking area of
the Hyderabad State. There are so
many border problems and difficul-
ties regarding the redistribution of
the districts and taluks. Yesterday
we were told, “Are we going to forget
national borders, while thinking of
State borders?” We are prepared to
follow that method, but why do you
not decide on one principle?  Take
either the village or the taluk or the
district or the firka as the unit and
stick to it. The Commission took Up
the district as unit, but that principle
has been violated in many places and
the taluk or the firka had been taken
as the unit. The same mistake has
been committed by our Government
also, They should lay down one
standard principle or formula for
deciding the borders and stick to it,
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whether justice or injustice is done
10 one district of taluk. But, they do
not do that. Suppose you fix the
firka or the taluk as the unit and if
some Marathi-speaking villages go to
Karnatak or Andhra, I will not be
sorry, because I will be satisfled that
it has been done on some principle.
On the basis of some principle, 1
should not be sorry even if 1 lose
something. So, let the Government
decide this thing.

If you do not want to appoint a -

boundary commission because you are
satisfied that there will be contro-
versy going on, let us agree to have
some arbitrator. At least we shall
be daciding our own problems with-
out enhancing the trouble of the
‘Governments and the people. Unless
you decide these things, there would
not be any settlement of the boun-
dary problems also.

If 1 were to repeat again what I
have said, you appoint a boundary
commission or let the States who
have border problems come to a
settlement as decided by an arbitra-
tor. Let a unit be fixed and accord-
ing to that unit, let thé boundaries
be fixed. Whether it is satisfaction
or dissatisfaction, decide always
according to a formula.
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T FAg SF & AFRiwa 2, 59
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T% q9E F a7 W a9 7 fzuww
mar g S9e1 g faur smoan)

Shri Raghavachari: After so much
debate for so many davs, I do not
wish to repeat wnat has bzen said. 1
shall only state what I feel about cer-
tain broad things that concern my
State,

First and foremost I would like to
congratulate tne Government for
bringing together -Andhra and Telen-
gana into one State though the States
Reorganisation Commission said it will
have to wait for five years. . But now,
looking to the statements that are
+being published by r2sponsible peo-
ple and protagonists on the side of
Telengana, it looks almost impossible
for the Andhras to conceive what the
shape of things is going to be. It
almost looks as if we do not know
whether we have got a State, a united
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Andhra or whether it is going to be
like an animal, with two mouths and
one stomach or two stomachs and one
tail. It has become practically im-
possible, to conceive it. I have been
reading statement after statement, and
we do not know what those state-
ments and those commitments are.
The House has not been taken into
confidence and w2 do not know what
arrangement or agreement has been
entered into, seeirz that thess ar-
rangements and agreements are only
between Congress Chief Ministers and
the Government. The other people
also have a right to know what it is
that these people are doing before
they can agree or not agree. That is
one thing which I wanted to say about
Andhra.

Unfortunately, the Andhra leader-
ship was only anxious to have a State.
When it was formed, they did not
care to think of including all th2 peo-
ple who really are Andhras. And
now also in their anxiety for Visha-
landhra the same thing is happening.
It is most unfortunate.

I only wish to say one thing. In
the whole bargain of this game, the
Kannadigas seem to be most pro-
fiting.

Dr. Lanka Sundaram: Beneficiaries.

Shri Raghavachari: I am also one
of the Kannadigas, but I only put one
question: How many lakhs of Andhras
are included in the Karnatak area and
how many Kannadigas are included
in Andhra? If you make a compa-
rison of thess two you will find that
the Kannadigas have been most bene-
fited and the Telugus have been least
benefited,

I only wish, therefore, to suggest
one solution, and that is a solution
that must really allay not only the
differences between Karnataka and
Andhra, but betwesen many other
States in many parts of India.  Un-
fortunately, it is ghe auestion of the

boundaries that is agitating the minds
of all people everywhere, including
Bombay. The most correct, accept-
able and reasonable solution to this
question—fortunately there are only
about 10 or 12 boundary disputes of
a serious kind—is the lppointment of
a boundary commission or commis-
sions, and the whole thing can be re-

" solved very quietly. In thinking of

a2 boundary commission certain prin-
ciples are necessary. Many friends
have pointed out while in certain cases
the district has been taken as the
unit by the States Reorganisation
Commission, in others it has been
broken up. Linguistic States are being
formed for quite some time, tc my
mind they are not going to be formea
and re-formed and re-altered every
day, though legally it is possible.
When a dispute arises, government
might say: “Whoever has said this is
final. No finality in anything.” But,
as practical people we must realise
that once this thing is done, it is
not likely to be altered soon, There-
fore, the present linguistic States will
be a fairly permanent solution of the
problem in India. When you ars
going to do that, you must have cer
tain principles.

What are those principles? One, it
is rightly conceded, is the percentage
of a particular language speaking
population. What is a unit? Why do
you take a district? People did not
settle in districts. They sgttled in
villages. As somebody has elready
pointed out, these language areas are
like the rainbow. They become thick-
er and thicker and then fade out inte
another. That is how it happens.
The last census result was there on a
linguistic basis, but there was a lot
of manipulation, Therefore, the best
thing would be to take the contiguous
areas and have the village as the unit.
And then in the village, do not b=
guided by 50 or 49 per cent and
create  quarrels, Go to 67 or 70 per
cent. as the deciding factor, and when
it is on a margin line, certainly con-
sult the people and take into cons:-
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deration the sconomic cenveyicnees
and other factors. These are tke
things that should have guided us.
Even today it i8 not too late to apply
them, because as I said there are only
ten or 12 places where serious border
disputes have arisen. The best thing
is to have one or more bpundary com-
missions to apply these principles and
settle the questions locally. Then, all
this agitation, bitterness and conse-
quent unpopularity—all tnese things
will be avoided. That is how, I res-
pectfully submit, it can bc dore,
"The only thing is: where is the time
today? Well, there are two ways.
‘As'my leader Acharya Kripalani said,
put it off for a few months and settle
this matter once for all. The whole
hurry seems to be because of the im-
pending elections. That itself might
be put off for a iew months and all
this may be done. Or, it may be
done after electicns, it does nct
matter. T am not anxious it must be
" done this way or that way, but the
thing .should be done car2fuily and
in a way that a satisfactory sclution
is found.

As regards certain observatiors
which Shri Sivamurthi Swami was
submitting, I shall make my sbserva-
tions when the amendments are
moved, but this much I can submit
now. My own feeling is thet the
present Mysore leadership whom they
consulted has been more stiff so far
as the claims of the Andhras are con-
cerned, but I expect that the 'eader-
ship of the united Karnataka when
it comes into being will be more
reasonable and realistic, and not obsti-
nate to stand on their prestige.

One word about Bellary, I wish to
Say only this much. 1 am surprisea
that after the publication of the
States - Reorganisation Commission
Report, man after man, Congress
leader after Congress leader went on
praising the three gentlemen consti-
tuting the Commission and said that

swwhere there was a unanimcus recom-
mendation of the Commission it should
be accepted and :t cnuld be changed
only if there was mutual agreement
among the parties concerned. All the
encomiums, all the regard and certi--
ficates were given to these three peo-
ple. They did unanimously recom-:
mend that Bellary should ygo to-
Andhra for economic reasons. After
going into the decisions and awards.
that had already been given, and after-
examining the whole thing carefully..
they said it is absolutely necessary:
that in the economic interests, some-
portions of that district where the
Tungabhadra project is situated—and:
this is necessary as the life-line for-
Rayalaseema, should go to Andhra..
That was the unanimous recommen-
dation. What was done? The Home-
Minister one day here answering"
a question, said: *The Andhra Gov-
ernment have agreed. They do not
want to say openly that they have-
agreed. They have agreed before us,
They have whispered in our ears”..
Is this the way in which the Andhra
Ministers should behave” Are they-
Ministers with a sense cf responsi-
bility? Why should they be ashamed"
or afraid of saying publicly that they
have accepted? Can the Central’
Government accept the words cf such
Ministers who merely wkisper into
their ears but do not say things pub-
licly? I am afraid that is not a cor--
rect thing at all.

My contention is that even teday
on economic grounds, especially when
three such eminent men Lave rscom-
mended unanimously that it should go
to Andhra, certainly it should have-
been given to Andhra, unless thers:
was a mutual agreement to the con-:
trary.

Shri Rishang Keishing (Outer Mani- -
pur—Reserved—Sch. Tribes): To be:
the last in everything seems to be the-
lot of mine and the Pewle"hom_l
represent.

Dr. Lanks Sundarams: Though you.
are last, you are first for Manipur.
. )
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Shri Rishang Keishing: We sincere-
ly and hopestly feel that the States
Reorganisation Commission did injus-
tice to those of us who are living in
Part C States, especially, to the peo-
ple of Manipur. Both the hills and
the plaing peoples have been agitat-
ing ever since 1949 for a democratic
«and responsible Govt. in Manipur.
:But that has been denied to us all
:along. We had expected that the
-Joint Select Committee at least would
«do something for us, but that expect-
:ation also has not been fulfilled, So,
"we are now appealing to this House
and to Government for the last time
“that something should be done, so
“that the people of Manipur might
‘have a democratic and responsible
Government in their State as well
:as the people in other Part C States
‘like Tripura and all may have the
-opportunity to shape their own future
‘just like those in the other Part A
iStates of India.

In the name of national unity, do
‘not try to kill every interest of minori-
‘ties. Do not try to pocket all the
minorities into the bigger territorles.
That will be injurious and harmful to
the best interests of the nation. You
should remember that we Maniouris
-are living in strategic frontier areas.
*So, whatever you do to the people of

' Manipur, will have an effect on those
‘people who are living in areas where
there is an anti-national agitation
-going on—I mean the Naga Hills.

The people of Manipur. both the
“hills people and the plains people,
have been agitating in a peaceful,
-democratic and constitutional way to
.assert their democratic right. -But
what have you done to us so far?
"Have you listened to us? Have you
:taken our case into proper consider-
ation? You have not. In the,K Naga
“Hills, the people have taken to vio-
Jlent, undemocratic. and unconstitu-
‘tional methods in order to assert
their rights. You have meted out
to wus the same ruthless treat-
ment that you are now meting
out to the Naga Hills people. When
the agitation was carried on 'n Mani.
pur for a democratic set-up, the police

/

’

" have increased also the

dragged our people for three hundred
or four hundred yards, by pulling
their legs, hair, and so on, and they
even threw our womenfolk into the
ditches; and they beat our people.
Thousands of them were sent to
for no other fault of theirs, but
.ply because they chose to assert
right for a democatic set-up in the
state. )

What you did in Manipur has an
effect on the Naga Hills also. This is
how the Nagas in the Naga Hills are
teasing us now. “You say that you
will adopt peaceful and constitutional
methods. But what have you got? -

\Where is the Assembly in Iunipul-'?

3133

Those of us who
peaceful, democratic
and constitutional way have been
badly put to shame. I request this
House and the Government of India
to consider our case favourably.

- We want to be democratic. - We
want to be constitutional. We want
to be good citizens of this country.
When we act in a constitutional and
democratic way. you should also re-
ciprocate it in the proper manner.
But you have failed to do so.

Now, the Commission and the
Select Committee have increased the
number of territories. Formerly, it
was only Tripura and Manipur which
were called territories. Now, you
have raised the number to five. Bul
do you think that if you merely in-
crease the number of territories, we
shall feel happy, and our grievances
will be redressed” Not at all You
number of
Members who will be returned to the
Lok Sabha as well as the Rajya Sabha.
But that would not help us, judging
by the experience of the past.

I would ask the other territories to
take a lesson from Manipur. Mani-
pur is Centrally administered terri-
tory. It is just hell, it iz hell on
earth. one or two In-
‘stances of what Central administra-
tion has meant in Manipur. In
Tamenglong, about 33 persons died of
starvation. When I tried to raise this
matter' here by way of a question,

Manipur?”
been following
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this officer to their notice. I hope the
Home Minister has taken proper
action against the Govt. and officers
concerned. The administration in
Centrally administered Manipur is run
by those who have been telling lies,
who have been starving people to
death and who have been sending
false reports all the time to the
higher authorities.

Let me give you another instance to
show how Central administration has
been going on in Manipur. A sum of
Rs. 15 lakhs was allotted for the
development of the tribal people last
year. But what happened was that
only a sum of Rs. 3 lakhs was uti-
lised, and mnearly Rs, 12 lakhs got
lapsed. When I put a question here
in this House, the evasive answer I
got was that Rs, 7 lakhs worth of
work had been done. That is the
way in which the tribal people are
progressing in the Centrally adminis-
tered State of Manipur,

I shall now tell you one more thing.
You know, Sir, Manipur is a land of
dances, Dramas and songs. Some per-
sons were having a mike and loud-
speaker, and they were singing and
dancing in the night one day. The
Chlef Commissioner sent a police offi-
cer, I am told to arrest those people
and to seize the mike and loudspesk-
r. And those persons were arrested
because they were dancing and sing-
371 LSD, ’

ing late at night and the Chief Com-
missioner’s sleep had boen disturbed.

This is the way in which Central
administration is going on in Manipur.
The status of territory which you
have awarded us is quite humiliating
and this is the status that will be ac-
corded to my hon. friends from Delhi,
Himachal Pradesh and Bombay, and
this is the administration that those
places will be enjoying.

I would request the Home Minister
to remember that we are alsp Indians.
We want our democratic rights, as
much as other people want them.
Please consider us also ag Indians, and
glve us the right to which we are -
entitled. I hope the Home Minister
will look at this question from this
point of view. Then only, India
will have a peaceful frontier, and
there will be progress everywhere.
Otherwise, all progress would be re-
tarded I have no time to go into
the other matters, but I would again
appeal to the Government of India
and to this House to consider our
case once again and give us a demo-
cratic set-up, so that the people there
may not grumble, and they may also
progress just like those in other parts
of India. /v

In regard to Bombay, I would like
to say that I do nof profess toc know
very much asbout Bombay. But I am
aware of one fact that Bombay
belongs to that part of the country
which is known as Maharashtra.
Therefore, to deny Bombay to Maha-
rashtra is an injustice. There is no
logic in that; In fact, it is illogical te
deny them Bombay. I feel that Bom-
bay should go at once to the Maha-
rashtrian people.  Their. demand for
the inclusion of Bombay in Mahas
rashtra is right. I said on a prior
occasion, many thousands of people are
prepared to go to jail on this issue,
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I congratulate the ex-Finance Minis
fer, becausé here is an exr-bureacrat,
who has shown a better sense of de-
mocracy than his colleagues, He has
understood the democratic aspiration
. of the people better than his col-
leagues. 1 hope Government and this

-

Houlewﬂlleamalouontromhm/

Mr. Depuiy-Speaker: 1 am sorry
that jn spite of my best efforts, there
are about half a dozen names which
could not be reached. I know those
hon. Members must be feeling disap-
pointed, but I can assure them that
I shall ask the office tp have a list
prepared of those names, and when
particular States are taken up, they

will have preference in being called. -

Now, 1 am calling upon the Home

Minister.

Dr. Lanka Sundaram: Before you
call the Home Minister, may I draw
Your attention and that of the House
to a matter of great importance....

Mr, Deputy-Speaker: No interven-
tion could be allowed unless it relates
to the subject which is being dis-
cussed.

Dr. Lanks Sondaram: It is a matter
of great substance affecting the pro-
gress of this Bill which is half way
through the entire gamut of proce-
dure.

A little while ago, a P.T.I. message
was flashed in the Central Hall; it
reads as follows:

“A proposal to refer certain
border disputes arising out of re-
organisation of States to the Vice-
‘President, Dr, Radhakrishnan, for
arbitration is being actively consi-
dered by the Congress Parlla-
mentary Party.

“It is learnt the disputes con-
cern the Maharashtra—Gujerat,
Maharashtra—Karnatak and Kar-
natak—Kerala borders”.
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we are not concerned with it As
to what comes out, that would be
known afterwards.

The Minister of Home Affairs
(Pandit G. B. Pant): Mr. Deputy-
Speaker, since I moved the Motion
for the consideration of the amended
Bill on Btates Reorganisation, as it
has been returned by the Joint Com-
mittee, an interesting discussion has
taken place for nearly 24 hours. I
regret that I have not been able to
attend the House regularly through-
out the debate and for that I apolo-
gise to the hon. Members. I had the

multifarious.
attention not of Parliament
the local legislatures, but almost
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in succession. During the discussion
in the House, emphasis has been laid
on certain matters over which there
is a certain amount of differenece of
opinion. Hon. Members and people
outside are apt to draw an erroneous
inference from the trend of the dis-
cussion here. There are, no doubt,
certain questions still outstanding
which have to be given further
thought. But we should not forget
that the States Reorganisation Bill
deals with matters of considerable

greater, wider and larger than that
which still remains to be tackled.
It is a matter of relief, I think, that
so many ticklish issues have been
settled. There is sometimes a
tendency to draw the picture blacker
than it actually is. We must have a
correct appreciation and assessment
of the situation and of. the results
that have been achieved.

If we take account of the agreed
decisions that have been reached, of
the schemes that had been accepted
and with regard to which there has
been no objection and no protest in
this House, then we will find that as
many as 90 per cent. of the proposals
have been already accepted. That is
a matter which has to be borne in
mind, and we have also to bear,
along with that, the other fact too in
mind, that all this has been attained
in a typically democratic way. I
wonder if any other country had
dealt with any question of such
character or of a different nature in
such a manner.

[Mr. Speaxen in the Chair)

4.06 P.M.

In this very House, we had
occasions to discuss the proposals
made by the States Reorganisation
Commission, We had a marathon
debate over that. Then we had an-
other discussion again for a number of
days when the States Reorganisation
Bill was referred to the Joint Commit-
tee. We are having now this discus-
sion for the third time.
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It is regrettable that in spite of all
the thought that has been given to
the matter and the efforts that have
been made to secure the advice and

anything, the democratic process has
been overdone. Not only here but
also in the Cabinet, we gave consi-
derable thought to this question. I
think the Cabinet considered the pro-
posals on about 14 occasions, and
there too, the problem of Bombay
figured prominently. Those interest-
ed in Bombay naturally gave expres-
sion to their views and they did so
fully and in a manner which indi-
cated their feelings and convictions
over that matter. That is what
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And, every provision in the Bill was
naturally accepted by the Cabinet
with a due sense of responsibility
collectively and, by every member,
separately. That is how this Bill
ultimately took shape and came here.
In the circumstances, I think, there
should be no lurking doubt or sus-
picion that any attempt has been
made to hustle through these matters.
The very process that has been follow-
ed outside would have stood in the
way of any such course being adopted.
I regret that the decisions of the
Cabinet with regard to certain matters
have not appealed and commended
themselves to those who took part
in the discussions. But, that is a
regrettable matter. Still, we feel
that in a democratic set-up we have
to agree to disagree without rancour
and, so far as possible, without leav-
ing any trace of bitterness or anger
behind.

I was sorry to find a suggestion
made that there was animus against
Maharashtra. I would submit that
that is not corect and, if I will just
relate the facts about this, there can
be no doubt, I am convinced, that
this feeling will be completely
eradicated.

Hon. Members are aware that the
States Reorganisation Commission
had recommended a bilingual State
for Bombay. The State was to
consist of the Marathwada districts,
the Maharashtra districts of the
existing State of Bombay, Bombay
itself, Gujerat districts and
Saurashtra. It had also recommended
that Vidarbha should be a separate
independent State not for any limited
time but, so far as the Commission
was concerned, for an indefinite
period This recommendation of the
Commission did not commend itself
to our fellow-countrymen in Maha-
rashtra. In fact, they were repelled
by it. They condemned it and they
would not touch it with a pair of
tongs or of bamboos either. They
had wvery strong feelings. They
simply hated it. So, in spite of our
own views about this propoesal, though

munication by these leaders or was
all this only oral talk?

Pandit G. B. Pant: There have
been communications to some; but
there was no formal communication
addressed to Government as such.
I do not know if Shri More has any
doubts about the correctness of the
statement that I have made.

Shri S. S. More: Because some
of the leaders are challenging this
statement.

Pandit G, B. Pant: I do not
know; there may be some leaders
who were not associated with it. I
do not deny that there may be some;
but, those with whom we have been
closely associated, they seemed to be
agreeable and they were parties to
itt I do not blame them. We ag-
reed as much as they agreed and we
felt that....

Shri C. D. Deshmukh (Kolaba):
I think by colleagues, the hon, Minister
means the members of the Working
Committee of the Congress; by col-
lsguu.hedounotmuneoﬂmuu
of his in Government. ' This parti-
cular decision tlnthehnrduﬂd
to is the decision of the - Working
Committee of the Congress.
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Pandi4 G, B. Past: 1 was certain-
ly not suggesting in any way that
Shri Deshmukh was a party to it. I
think that is what he wanted to

Shri Gadgil (Poona Central):
What was the resolution of the
MPC.C.?

recommended that Telengana should
remain separate for 5 years and
then, by a two-third majority,
it may join Andhra. In the case of
Vidarbha, there was no such recom-
mendation. But, we felt that it was
desirable that Maharashtra should
have a unified State, it should have
a big State and we thought that it
was but proper that we should use
our influence to the extent we could
with the leaders of Vidarbha in or-
der to persuade them to join the rest
of Maharashtra. Vidarbha has quite
a big chunk of territory and lakhs
of people reside in Vidarbha. If
Vidarbha had remained out, Maha-
rashtra would have been somewhat
truncated. So, it was our efforts to
ensure the unification of Vidarbha
and the rest of Maharashtra at the
outset. I think that does not indicate
any animus. That should, if a tha-
ritable view be taken, be regarded
as an earnest of our desire to help
Maharashtra in the realisation of its
aspirations. It was with that object
that we took that step and we had
the three-States formula. Unfortu-

needs of the situation We had al-
ways been anxious to explore all pos-
sibilities which would result in . the
satisfaction of the people of Maha-
rashtra.

So we continued our search and
friends were consulted We were
told by them that a

administered Bombay along with

‘Maharashtra, that is, the whole of

but also with some others who had

devoted their lives to the service of
the country and are even now work-
ing every minute in the midst of
peasants and toilers. They all sug-
gested that Central administration
would be better.

While this talk was going on and
we had almost reached the conclu-
sion that Bombay should be Central-
ly administered, we were told by
Shri Deshmukh that he had been
authorised to state that the leaders
of Maharashtra would now prefer to
have a State for Bombay instead of
Bombay being Centrally administer-
ed. In the light of what he said, we
did not close the gquestion then, but
requested him to invite those mem-
bers to Delhi. We took upon our-
selves also to invite the leaders of
Vidarbha so that the remaining ques-
tion about the unification of Vidarbha
and Maharashtra might also be satis-

factorily settled.
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felt that administration from the
Centre would make it much more
feagible to merge Bombay later in
Maharashtra. So, out of regard for
those wishes, out of regard for the
feelings expressed by them, we
agreed to the proposal for Central
administration of Bombay.

Shri Deshmukh had talks with
them; he was embarrassed because of
what they had told him. But after
all he could only persuade them and
did not succeed in that effort. He
had himself at one time rejected the
Bombay State formula, but later he
felt that it could well be accepted.
But in the circumstances, as they
were not agreeable, we had to ac-
cept the Central administration pro-
posal about Bombay.

Even after we had done so, there
were some murmurings here and
there that Bombay is going to be
Centrally administered, there is no
provision in it that the question will
be reconsidered later, and that means
that: Bombay will remain under Cen-
tral administration for ever and for
good, and that, therefore, something
should be done to remove this misap-
prehension. In order to remove such
misapprehension, and in consultation
with some friends, the Prime Minister
made a statement in Bombay. It
was but appropriate and natural that
the Prime Minister should have done
s0, 1 feel that people would have
regarded it as a deplorable omission
if the head of the State in the exe-
cutive side, who is leading the coun-
try today and who bears the one-
rous burdens not only in this land
but also when he goes outside, hav-
ing visited Bombay, had refrained

tter will be
years, but what about it? After
we may review, but there

ed geographically a part of
rashtra. Then it was said that Bom-
bay would be Centrally administer-
ed. Then it has been said that the
decision would be subject to review
in five years, and while the wishes
of the people of Bombay would be
taken into account, there would be
no rigid form of plebiscite or any-
thing like that, but the consensus
or the general trend of opinion would
be taken into account. Above all,
the mutual relations, the disturban-
ces that have stood in the way of a
calm consideration of the problem
having left seme scars and these scars
having disappeared, the matter
would be considered in a way which
would lead to the fostering of a spi-
rit of goodwill, fellowship and nei-
ghbourly accommodation. It was
thus that the final decisions were rea-
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would be a bigger bilingual State;
with his strong view in the matter
that the hinterland of Bombay should
go with Bombay and also the feeling
that Bombay should not be treated
in a manner different than Madras
or Calcutta, the exigencies and the
inexhorable demands of the situation
have driven him to the conclusion
that, considering the unique position
of Bombay, Bombay should not ke
merged in a unilingual State, if any
other solution of having a bigger
bilingual State is feasible and pos-
sible in the circumstances. If he felt
that this was a problem which called
for further consideration, regardless
of any other unsavoury development
that might have taken place in Bom-
bay in recent months, I do not think
our judgment can be taken to task
or considered to be blameworthy on
that account.

If, in spite of the fact that there is

would lead to the deterioration of
Bombay. In the circumstances, I de
not know why he should have
thought that the Central administra-
tion is altogether condemnable.

He went even further and he has
said that this provision, that after
five years it should be reviewed,
makes the situation worse. Well,
that is beyond my comprehension.
Because, if the provision were there
that it is to continue to be centrally
administered without any provision
as to its being reviewable within a
reasonable period, then the opportu-
nity of having the decision reconsi-
dered and, perhaps, of getting Bom-
bay merged either in the bigger
bilingual or possibly in the Maha-
rashtra State would have been some-
what more remote. So, whatever
has been done, has been done with
the best of intentions and I think
the charge of animous will now be
considered, at least by all dispassio-
nate persons, as having been wiped
out.

There has been, in this connection,
some unnecessary controversy as to
what the Cabinet did and what the
Cabinet did not. The Cabinet did

the Cabinet said so,
tried to have the benefit of the advice
of the Members and it reached
final decisions after having explored
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1949, by Cabinet. The principle
had been accepted before the ques-
tion was put. the basis of the

this regard must now be held ag hav-
ing dispelled.

In the course of the discussion,
certain remarks were made by Shri
Deshmukh. I regret that some of the
observations made by him will, in-
stead of helping the cause he has in
his heart, tend to retard the process.
What we want in Bombay is the

emotional integration of the people

living in Bombay and for that we
have to apply the healing process and
not to do or to say words unwarily,
much less in a calculated and deli-
berate manner, which would lead to
further alienation of the different
communities from each other. I am
afraid that the speech that he made
might well be pressed into service
by those who do not want good rela-
tions to be restored between the differ-
ent communities in Bombay. He
does not seem to have much regard
for the Congress leaders of Bombay
or even for the Ministers there. He
said that so far as the masses go,
there was enough goodwill among
them but the politicians at the top
were creating all the trouble. I won-
der to which class he would himself
belong if his speech were read and
the test:that he prescribed were to
“be applied to it.

Sir, in the course of the speech that
Shri Deshmukh made, he referred to

step to this goal of independence,
Gujarat will ever i

So far as Gujarat and
Maharashtra are concerned, we
would have to do all that we
can to see that a solution that is
acceptable to all is devised and
evolved. We are determined to
do that and we are determined
to succeed in that. And if we
fail, it will not be the failure of
Gujaratis or of Maharashtrians,
but of us all, because we must be
able to serve them, to assure them
that what we wish is the great-
ness of this country, to which
they can contribute more than
anybody else. To that end, we
will do all we can., We will
labour hard. The Gujaratis and
the Maharashtrians complement '
and supplement each others
ties. One has more "of
and, perhaps, the other
discretion. But all bave

4{1



ficant service to that community.

He said that it is possible that
there may be more of valour in one
and more of sagacity in another.
But I did not use the word ‘sagacity’.
I used the word ‘discretion’ and I
myself said that one has more of
velour and the other more of
discretion, but both qualities are
shared by both; in one section there
may be more of one and in the other
more of the other. What can be the
objection to this, I fail to under-
stand. I should say that, if any
other man had used that expression,
I would have said that he had been
guilty of deliberate distortion.

But Shri Deshmukh was not satis-
fied with this. He went further and
he reminded me of my connection
with Maharashtra from where my
ancestors migrated nearly 250 years
ago. I am grateful to him that he
has told this House there is some
little strain of the Maharashtrian
blood in me too. So they should not
suspect. I am one of them and he
has reminded them....

Shri Gadgil: Be with us.

- Pandit G. B. Pant:....of the ances-
tral tie. I am with you and I con-
vert you to the right

Shri Gadgil: I await.
 Pandit G. B. Pant: Well, in the
eircumstances, I am really thankful
%0 him, for I have myself refrained

:
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ready been made. Whatever share,
or the whole of it if that be the
demand of equity, was given to
Maharashtra will be allotted, I hope,
by the Finance Commission, to Maha-
rashtra, because all dispositions
that have been made so far will be
reviewed by the Finance Commis-
sion. So there is no design behind
it and, if there is any, it is only one
that can be helpful to Maharashtra
and not come in the way of i
advancement.

Then he further made another
statement. He said that the Indus-
trial Finance Corporation of Bom-
bay had not been transferred to
Maharashtra but it had been retained



equitable that the Industrial Finance
Corporation of Bombay should re-
main in Bombay. And, along with
that, it was decided that whatever
contribution had been made by the
Bombay State today towards the
funds of this Industrial Finance Cor-
poration, the share of those funds,
the capital investment that was allot-
table to Maharashira would be given
to Maharashtra in cash. I do not
see how one could be more generous
to Maharashtra so far as this Indus-
trial Finance Corporation is con-
cerned. How could there be any
objection to it? All these things
indicate that matters were not
viewed from the right but from an
acute angle! I am not at all sur-
prised. Experts often examine things
very closely, but they are greatly
embarrassed if they get off the rails.
The engine carries big loads so long
as it moves on the rails. Once it
gets off the rails it gets upset and the
whole of the train goes down the
khud, So I

healthy, strong, prosperous, goes to
Maharashtra and continues to pro-
gress and to advance further, it will
be for the benefit and advantage of
India. So, let us do all that is neces-

sary.

Some doubts and fears were ex-
pressed that people may be turned
out of Bombay; that insidious
methods may be adopted towards
that end. Well, I think it will be
the duty of the Centre to see that no
foul play is tolerated and that nothing
is allowed to be done in that way,
that everyone has ample opportunity,
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So, I submit, let us not work oa
imaginary feart’ and apprehensions.
I wonder {f anything more in this
regard has to be said, after what the
Prime Minister had authoritatively
stated yesterday. -

There had been references to a féw
other matters in the course of this
discussion. Some Members also re-
ferred to Punjab. My friend Shri
N. C. Chatterjee is not here. He
has found fault with the regional
formula. If my impression is right,
he was once for the federation of
two sub-States in the Punjab. I
would enquire from him as to which
of the two was really in the interests
of preservation of the integrity and
unity of the Punjab and whether we
do or do not wish that all people in
this country should live in a spirit
of comradeship and that every eiti-
zen should have sufficient opportunity
for constructive work, and that no
man should feel handicapped on
account of any majority roundabout.

Punjab has great traditions. The
people living in Punjab are inheri-
tors of those traditions and they
should readily have accepted, all of
them, the regional formula. It pro-
vides that there will be one Punjab,
one legislature, one Cabinet, one
High Court and one Public Service

I think as I stated at the
that we have already solved most
the problems and I think the little
that is still outstanding will also be
resolved in a satisfactory way. But,
to leave a festering sore is not in the
interest of all of us. Once we start,
we must reach the goal; to leave it
half way is not the manly way of

i It is not even the
prudent way, because ultimately it
costs more than facing the difficulties
today. If we suspend the further
consideration of this Bill, then the
Democles’ sword will be hanging over
the fate not of any particular State,
but of every State and of everyone of
us. So, I feel that unless this
House—all sections, of course—resol-
ves that this should be done,
else can possibly be done, because

o
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Sir, a suggestion was also made
with regard to the establishment of a
boundary commission. I must say
that I am not enamoured of the idea.
We have zonal councils now and the
scope of the zonal councils has been
enlarged; not only the States within
the zone but also other States can
meet together and discuss problems of
common interest. There are two
things which have been specifically
mentioned for the consideration of
the zonal councils—boundary disputes
and safeguards for linguistic minori-
ties. So, I should like to give a little
quiet, a little sense of comfort, relief
and rest to the country. To have this
sort of wrangling continuously does
not seem to me to be in the interest
of the tranquility that we need or
the emotional integration which we
all desire. So, let us hope that when
the new States are formed, the
boundary disputes will be settled by
them. I appealed to my friends in
the Joint Committee belonging to
different States to meet together and
to settle their problems. When, that
did not result in #ny concrete thing
being done, .thén I suggested that they

- might meet  togéther and appoint
comimon arbitrators. 'But, even there
we did not succeed. In the circums-
tances,’I did not like to continue this

Dr. Lanka Sundaram: The question
of an arbitrator was never brought up
before the Joint Committee.”

Pandit G. B. Pant: I appealed to
the Members perhaps informally.

Shri 8. 8. Mere: To Congress Mem-
bers.

Pandit G. B. Pant: Yes; you must
be right I might have done it
informally.

our minds in that spirit; and there is
no reason why we should not settle
these petty differences among our-
selves. But, left to myself, would not
like to continue this period of friction,
wrangling, and in a way, fight against
each other, to be prolonged. Whether
the issues are big or small, if the
tournament continues, then the spirit
that we need will not be achieved or
maintained. It is because of that that
I am submitting this for the conside-
ration of the House.

Mr. Frank Anthony here and in the
Joint Committee drew the attention
of the Memhers to the need for pro-
viding safeguards for linguistic
minorities. We have throughout been
of the view that adequate safeguards
will be provided and that every

unrestricted scope for growth and
development. So, there is no diffe-
rence between him and us. Dr.
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8Shri Beovaraghammy (Peram-
balur): Why the Madras State is not
named as “Tamil Nad” according to
the wishes of Tamilians?

Pandit G. B. Pant: You will have
ample time to put that question later.

1 have dealt with some of the
salient points that were raised in the
course of the debate. I have already
perhaps exceeded the time allotted to
me. I can only appeal to the hon.
Members of this House to view this
problem with that large-heartedness
which alone can raise our country to
a status higher than the one which it
has already achieved. This morning, we
had the privilege of listening to the
account of his travels in foreign
countries that the Prime Minister
gave us. I felt proud and I was
elated for a moment. Let us then
remember how high he has lifted our
country and ourselves; and, let us also
remember that if we have to maintain
those standards, then we have to be
guided not by petty considerations,
but by something big befitting our
great heritage, the great traditions
that we have inherited and the great
ancestors from whom we claim our
descent.

Mr, Speaker: The question is:

“That the Bill to provide for
the reorganisation of the States
of India and for matters connect-
ed therewith, as reported by the

Joint Committee, be taken into

consideration.”

The motion was adopted.
Clauses 2 to 15

Mr. Speaker: The House will
now take up clause-by-clause con-
sideration of the States Reorganisa-
tion Bill. First of all, clauses 2 to 15
of the Bil] be taken up for which
\12 hours have been allotted.

Hon. Members who wish to move
their amendments to this group of
clauses consisting of clauses 2 to 15
may hand over the numbers of their
amendments, specifying the clauses
to which they relate, to the
Secretary at the Table within 15
minutes

S A K. Gopalaa' (Cannanore):

Shrl S. S. More: 1 have not been

‘able to understand the Chair's direc-

tion. Have we to give thc_: numbers
of our amendments regarding clause
2 to 157

Mr. Speaker: Yes; both inclusive.

Shri Gadilingana Gowd (Kurnool):
On a point of clarification, the hon.
Home Minister said that the repre-
sentatives of the States which have
border disputes can sit together and
settle. What about the views of the
States concerned?

Mr. Speaker: The views of the
States are already before the
~overnment. If the hon. Members
ave any doubts, they may clear
them up later on with the hon.
Minister.

Dr. Lanka Sundaram: May I draw
your attention, Sir, and the atten-
tion of the House to one point?
Though the time allocation is for
the group of clauses, I am sure it is
your intention and the intention of
the House to take up each clause by
jtself and dispose of it. Otherwise,
there will be interminable wrangles.
Clause 3 relates’ to Andhra - and
nothing else..» .~ .

all be discussed together. - I ‘shall
put to the House the amendments
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. scparately and each clause separate-
ly. That is assured. I am not going
%o put all the clauses together to
the vote of the House. So far as
discussion is concerned, an hon.
Member will have only one oppor-
tunity to speak. Whatever he wants
to say, he may say, with respect to
all or any of the clauses or amend-
ments.

Dr. Lanka Sundaram: With the
greatest respect to your ruling, S8ir,
I still wish to draw your attention and
the attention of the House to one
fact. Each State is sought to be laid
out in terms of the clauses here. It
is better—I am submitting for your
consideration or reconsideration—that
each State is taken separately as re-
gards the boundaries go and things of
that kind, so that the discussion can
be directed to a point.

Mr. Speaker: Hon. Members will
kindly see that all Members are not
interested in each State. Am I to
ask those hon. Members who come
from Andhra to get up?

Dr. Lanka Sundaram: No, Sir.

Mr. Speaker: What shall I do? The
other Members will not have any
interest. If I have to take up one
clause, dispose of it and then take
up the next clause, why should we
group them? I need not group clauses
2 to 15 at all. Not that I am stand-
ing by any grouping. If that is the
desire of the House, I will not group
the clauses. I wunderstand, except
with respect to one or two items
here and there—they are not many—
there is larger agreement than dis-
agreement upon these matters. With
respect to Bombay, I do not know
what more is to be said by the one
side or the other. The House will
consider the amendments. .

Dr. Lanka Sundaram: There are

." amendments.

© Mr. Speaker:< Let them consider
every one of the amendments. Hon.
membemns” will have one opportunity
to spesk. “Incidentally they may

Mr. Speaker: We have allotted 12
hours. Naturally even if we sit all
the six hours each day, they will go
upto tomorrow also. At any rate, if
the amendments are tabled sufficient-
ly early, they can be taken notice
of by the House.

Shri R. D. Misra: I want to speak
on a point of law before taking up
the clauses.

Mr, Speaker: Order, order. 1 am
not able to follow. Point of love?

Shri R. D. Misra: Law. I want to

Mr. Speaker: Order, order. The
hon. Member, evidently, is new to the
procedure. A point of law is not
necessarily a point of order. 1 will
not allow any point of law merely
to obstruct the proceedings in this
House. H he wants to speak, bhe
will have time.

Shri R. D. Miara: I will speak
on my amendments and I shall
speak on the points of law, -
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Minister meant when he said that no
clause need be held up and if agree-
ments are reached, they may be
subsequently considered. There was
one statement like that I wish to
know what is meant by that

which is likely to ensure out of
them we can say, so far as this
clause is concerned, it may stand over
till tomorrow or the voting will stand
over till seme other day. That is how
I understand it

Shri Raghavachari: What he said
was, no clause need be held over and
if agreements are reached; it may be
reopened.

Mr. Speaker: This is what I have
said. Once it is disposed of, it can-
not be reopened. That is how it
ought to be understood.

Dr. Lanka Sundaram: This group
of clauses is, to my mind, the most
important part of the Bill

Mr. Speaker: Let me also fix the

time. We have fixed 12 hours for -

all the clauses. An hon. Member
will take not more than 15 or 20
minutes,

Some Hon. Members: Fifteen
minutes.

Mr., Speaker: Yes; according to
the length of the debate.

Dr, Lanka Sundaram: I was saying
that this group of clauses under dis-
cussion is perhaps the most impor-
tant group of all the clauses of the
Bill as it has emerged from the Joint

this group of clauses continues and
is disposed of, as far as this House

Joint Committee. I made reference
to it in my Minute of Dissent. I have

- also drawn attention to it generally

a few days ago when I spoke on the
first reading of this Bill

taken together, that Members might.
discuss them together and only one
opportunity is given, I have no diffi-
culty on that point. The point at
issue is that this part, i.e, Part II
of the Bill deals with the boundaries
of the new States, and I regret to say
that not all of us are satisfied that
the boundaries as have been mention-
ed in the Bill as it has emerged from
the Joint Committee will be accept-
able to every one of us. In fact, I
would like, with your permission, to.
move amendment 217 as a token
amendment with reference to Bellary.
I repeat the word “token”. I hope the
House will appreciate that I mean
it sincerely when I say it is a token

this Bill. I have said so before in
the Joint Committee and also on a
previous occasion here in this House
that unless and until you dispose of
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A little while ago, Mr. Speaker,
‘when you were in the Chamber, when
“the hon. Deputy-Speaker was here,
I brought to the attention of the
House, a news item hung up in the
‘Central Hall regarding arbitration.
It was stated that the Cabinet may
-consider this proposal very svon. The
Vice President of India will be pro-
posed as the arbitrator for disposal
of the border disputes between Maha-
vashtra and Gujrat, Maharashtra and
Karnataka, and Karnataka and
Kerala. I posed the question, and I
hoped  the hon. Home Mmister
‘would have thought it #fit to
clear my doubts and the doubts of
several Members in this House: Why
these three or four sets of border
disputes alone are taken up for arbi-
tration purposes? What about the
rest of the country? Where will peo-
ple in other parts of the country go
to? I would very sincerely request
the Home Minister to enlighten us at
least when he replies to the debate
on this group of clauses.

Shri Raghavachari: Are they taken
at all?

Dr. Lanka Sundaram: Are they
taken at all? That is my first ques-
tion.

Pandit G. B. Pant: You need not
attach any importance to it.

Dr. Lanka Sundaram: I wish you
had said so. I am prepared to accept
arbitration from any individual of
eminence, but for the country as a
whole. You cannot deal with this
problem of boundary disputes....

Pandit G. B, Pant: You better for-
get it

Dr. Lanka Sundaram: Thank you.

All the same I come back to the
starting point becayse I will not
have an opportunity again to request
the Home Minister, for this will be
the last time, to reconsider his views

and make sure of the point that States
reorganisation without the solution
of the boundary disputes, and more
so without making a provision sta-
tutorily for the solution of boundary
disputes, will not solve the problem
of the India of tomorrow.

The Home Minister, a few minutes
ago, referred to the possibility of
agreed amendments being moved
The Home Minister will concede the
point that even in the Joint Com-
mittee it is I who on a number of
occasions asked for adjournment of
the discussion so that the amend-
ments may be grouped together.
Here I am prepared to make two
statements about amendments which
after group discussions among the
Members of the Joint Committee
could not be incorporated in the Bill

First about Servancha in Madhya
Pradesh. We had a group discussion
in the Joint Committee and I am pre-
pared to give the names of some of
the Members present: Shri Deogiri-
kar, Shri R. M. Deshmukh, Dr.
Khedkar, myself, Shri Dhage, Dr.
Jaisoorya and so many others. We
could not find a formula available for
incorporation into the text of the Bill
all because the Government’s consent
was also sought to be taken and the
Government’s consent was not avail-
able. That was one of my difficulties
in the Joint Committee. I put it
before the House and particularly
draw the attention of the Home
Minister as to the implication of his
suggestion that combined or unani-
mous amendments may be brought
together by agreement among Mem-
bers of the House. None of us in
this House is authorised to negotiate

tractual rights, so to speak, . be
able to do it. In any case, our Gov-
ernments are very much in the
picture.



1683 States Reorgemisation Bill 31 JULY 1956 States Reorganisation Bill 168,

The other question, a question
which I brought up in the Joint Com-
mittee, a questien which I am venti-
lating here not for gaining a small
point for Andhra but to show the
difficulties, is this. There was com-
plete and unanimous agreement
among the Members from Andhra and
Karnataka in the Joint Committee—-
I am sure my statement will not b.
disputed by anybody who happened
to be on the Joint Committee from
bhoth the areas—regarding Rajula-
banda in Raichur District, a small
project in an area which has got to
come to Andhra in exchange for cer-
tain other things. - Straightaway the
letter of the Chief Minister of Mysore
was brought in, and the letter of the
Chief Minister of Hyderabad was
brought in. There were differences
between the Chief Ministers, with the
result that the so-called agreement
among the Members in the Joint
Committee as regards the disposal of
the particular dispute had to be
JAropped.

Shri Raghavachari: Why did you
agree?

Dr. Lanka Sundaram: I have got
the amendments here, and I have
inoved one as a token amendment.

Pandit Thakur Das Bhargava
(Gurgaon): Why was it dropped?

Dr. Lanka Sundaram: All because
the Governments’ agmeement was
made a condition precedent for in-
corporation in the Bill. That was my
difficulty with the hon. Home Minister
and the Chairman of the Joint Com-
mittee, and I am not saying that in
any passion cr rancour. I say pro-
cedurally it is absolutely necessary for
this House to dispose of amendments
on their merits, and the House can-
not be fettered by the two conditions
laid down by the Home Minister, name-
ly that there must be complete unani-
mity of agreement among the parties
concerned in regard to the dispute,
and secondly there must be the con-
current agreement between the Gov-
ernments of the areas concerned
which are parties to the dispute. I
still hope that as this debate conti-
nues and the clause by clause discus-

371LSD,

sion goes forward something ca nbe
done and will be done io ensure that
this sovereign Parliament s mnot
fettered in its right and obligation to
dispose of amendments as they are
brought forward. And here 1 make
an appeal that the party in power
should not issue a whip, but leave it
to the free vote of the House as to what
should be done in regard to the fixa-
tion of the boundaries of the various
States which are involved in Part I
of this Bill

Speaking of Andhra in particular, I
would like to say in brief that our
boundaries have mnot been properly
fixed for the future Andhra Pradesh
State. We have got boundary dis-
putes with Orissa and Orissa has got
boundary disputes with Andhra on the
same token. We have got boundary dis-
putes with Madhya Pradesh and Mad-
hya Pradesh naturally will throw in
its caveat as far as Andhra goes. We
have disputes with Madras State and
Madras has got certain claims on
Andhra. And again, Andhra and
Karnataka have got difficulties, worse
difficulties. That is why I put in, as
I said, my amendment 217 with refer-
ence to Bellary a8 a token amend-
ment, because I know I would not be
able to bring all the amendments re-
garding the disputes between Andhra
and the rest of the country.

Finallly, only yesterday I received
u number of rfepresentations from
certain areas of Marathwada which
are now sought t> be given to the
future Maharashtra State. The rights
and wrongs of this dispute have got to
be disposed of at a competent level on
the basis of an honourable and endur-
ing settlement for all time, on the
basis of suasion on the basis of dis-
cussion, on the basis of agreement,
but merely to come and say here
“You come to an agreement over it,
I will put it in the text” will not
solve the problem not only for Andhra
but for every other part of the coun-
try also. I know, the case of Kasar-
god is one example. Belgaum i
another example. Abu is a third ex-
ample. T can go on multiplying
examples all over the cduntry. Since
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1 happened to be for four years the
president of the Linguistic States
Conference, 1 have been fairly fami-
liar with some of these border dis-
putes. Each one has to be looked
into. Each one has got to be solved
before this Bill is allowed to go on
the statute book. Otherwise, I claim,
and 1 repeat for the last time, because
I know I may not have a further
opportunity of saying this and putting
forward this argument, that this Bill
will become incomplete, and will
leave a number of unsolved pro-
blems, which will continue to assume
vitriolic positions, even if the Presi-
dent gives his assent to this Bill as
it emerges from this House and the
other House. In other words, now,
for the first time, in five thousand
years of our unrecorded and re-
corded history, when we are at-
tempting what we might call the
task of reorganisation of India on a
predominantly linguistic basis, let us
not fail to make provision for this.
Without fettering the discretion of
the Government of today or
tomorrow, without in any way com-
plicating the procedure, I made a
request to the Chairman of the Joint
Committee, and I repeat that request
here, to make one single provision
available in the Constitution, for the
automatic ceasing of these border dis-
putes and border problems by the
appointment of a boundary Com-
mission. I have argued that point in
the Joint Committee, I have argued it
in my minute of dissent, and I would
like to repeat it here for the last
time. Articles 3 and 4 are there for
the ad hoc appointment of boundary
commissions. There is also another
special provision in the Constitution
for the President to appoint an ad hoc
enquiry committee, so to speak.

But as I ventured to say on the last
occaslon, 1 would repeat it to the hon.
Members of this House that for three
years, the Andhra and Madras Gov-
ernments, belonging to the same
Congress Party sat together, to solve
the problems of border disputes bet-
ween the two States, and even today,

they have no decision. They could
not arrive at a decision, and both of
them have demanded the appointment
of a boundary commission. Since I
spoke last, the Mysure Government
also have demanded, officially, so to
speak, for the appointment of a
boundary commission. I am aware of
similar demands from other parts of
the country also. So, if we make a
provision for that here, we will be
removing this question once and for
all from the ambit of the politicians,
so to speak, and lift it to a higher
plane, and make a procedure avail-
able whereby judicial decisions on a
statutory basis would become avail-
able to the people of every part of the
country which is involved in these
boundary disputes.

I hope that this last appeal will
not go in vain. I am sure the Home
Minister, who is known for his atti-
tude of sweet reasonableness and
quick comprehension of points made,
will not possibly neglect to concede
this demand, which I am sure, every-
one of us in this House, irrespective
of party affiliations, is supporting.
Here, I would like to say that there
are any number of amendments
tabled by the Congress Members on
the Joint Committee on this point.
Even here, we find that eighteen to
nineteen lists of amendments have
been circulated, which clearly show
that all of us are agreed in principle
on this point. I hope that even at
this late stage, the Home Minister
would not reject out of hand a de
mand, which, I -am convinced, has the
unanimous support of almost every
Member of this House, so that when

.the problem of reorganisation of

States is disposed of once and for all,
there may not be festering sores
left, relating to boundary disputes.

Having said this, I would like to
briefly touch one or two other points
relating to the other clauses in Part IT
of the Bill. On the question of Bombay,
I have not spoken so far either in the
Joint Committee or here. I happen-
ed to be, in 1952, the person, who, as
president of the Linguistic States
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Conference, developed this theory of
city-States for multilingual States.
Today, with the passage of time, and
aftér the speeches made in this House
during the last few days, stage has
come when the present passions must
be cxhausted before the question of
the city of Bombay is disposed of one
way or the other. I am entirely in
agreement with the Prime Minister
and the Home Minister on this point.
I am saying it here for the first time
in this long controversy on the future
of the Bombay city, because I feel
that once the healing balm is applied,
there will be a certain positive solu-
tion, which will be capable of satisfy-
ing the honour and self respect of
Maharashtrians, the interests of
Bombay city, and more so, the well-
being of this country.

Part II of this Bill, and particular-
ly, clause 23 of the Bill as it has
emerged from the Joint Committee
deals with......

Mr. Speaker: We are not deallng
with Part II

Shri A. M. Thomas (Ernakulam):
We are dealing only with clause up-
to clause 15.

Dr. Lanka Sundaram: We are deal-
ing with clause up to those relating
to the zonal councils.

Mr. Speaker: But the hon. Member
was referring to the zonal councils. .

Dr. Lanka Sundaram: | am dealing
with the clauses that come before
that.

Until and unless these boundary
problems are properly mapped out in
this debate, and properly sought to be
disposed of through a boundary com-
mission, I regret to say that the pro-
blem of the reorganisation of States
on a predominantly linguistic basis
will not have been solved.

One final word, and I have done. I
would like to pay a tribute to the
Home Minister personally on this
point. There was a time when the
name of the Andhra State was sought
to be substituted by the name of

aq} Uo awjj v SeM AWY], -“peqelsplH
20th of February this year, when a
sort of agreement was sought to be
reached by Congress leaders from
Andhra and Telangana to name
Andhra as Hyderabad. The House
would recall that the day after the
supposed agreement, I stood here and
said that let not Government deny the
Andhras their birth-right to be called
Andhras. I am here to say that but
for the personal intervention of the
Home Minister, you, Sir, if you
would permit me- to say so with
respect, would have been called a
Hyderabadi, and I am glad that such
a disaster has been averted. This
Bill as 1t has emerged from the Joint

"Committee does not give an Andhra

the imprimature of a Hyderubadi, nor
for that matter the imprimature or
an Andhra-Telangana. I am once
again free to confess that I was very -
happy that the Home Minister stood
four square to all the pressure
which was brought to bear upon him
and averted this disaster.

Shri Raghavachar rose—

Mr, Speaker: May I make one
suggestion to the House? Hon.
Members who have not {aken
part, for want of time, in the general
c_.'hscussion may kindly pass on chits,
indicating the States with respect to
which they would like to speak, at
the Table. The office will tabulats
the whole thiig and then give i
to me, and I shall try to accommo-
date them and give them opportuni-
ties.

Shri S. 8. More: I believe all the
amendments regarding which chits
have been forwarded will be taken
to have been moved?

Mr. Speaker: Yes ] shall get
them tabulated and then circulate
them to hon. Members in the Bul-

letin, or I shall announce them to-
morrow.

Shri Raghavachari: I wish to speak
on amendments Nos....

Mr. Speaker: Hon. Members will
try to give opportunities .c those who
have not taken so far.
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Bhri Raghavachari: But I did not
say a word about the details of these
amendments in the ten minutes that
I had. I shall confine myself only
to the details of the amendments.

I intend moving amendments
Nos. 66, 70, 85 and 217. Amend-
ments Nos. 217 and 68 are alternate
amendments to clause 3. Amend-
ment No. 70 is to clause 7 and amend-
ment No. 83 is to clause 14.

Dr. Lanka Sundaram: ] have al-
ready sought permission to move
amendment No. 217.

Shri Raghavachari: In that case
I am supporting it

Mr. Speaker: What is the point in
all these amendments? What are
they intended for? ’

Shri Raghavachari; I shall read them
out.

Mr. Speaker: They need mnot be
read out, but the hon. Member may
give their substance.

Shri Raghavachari: The substance
of amendment No. 66 is that the
three firkas of Bellary, Rupanagudi
and Moka be taken out of the
Mysore State and added on to Andhra.
Amenment No, 217 seeks in the
alternative to provide for the transfer
of three and odd taluks when Tunga-
bhadra is from Mysore to the Andhra
Pradesh. In amendment No. 70,
I am seeking to exclude the terri-
tories referred to in the previous
amendment from the Mysore State.

Mr. Speaker: It is consequential.

Shri Raghavachari: By amend-
ment No. 85, I seek to add these
territories within the Andhra Pra-
desh territories mentioned in Part A
of the First Schedule to the Consti-
tution, contemplated in clause 14.

Before I go on to say something
in detail about these amendments, I
would like to submit one thing, and
that is in regard to the way in which
this matter appears to have been
approached in the Joint Committee.
Generally, we have been prohibited
from referring to the procedure fol-
lowed in the Joint Committee. In so

far as Dr. Lanka Sundaram has re-
ferred to it and even the Home Min-
ister has referred to it, 1 want to
mike my humble submission about
that matter. The procedure that
they adopted in the Joint Committee
was that people belonging to the
separate adjoining States might
come together and agree. But in
fact, the Members of the Joint Com-
mittee were not chosen on behalf of
the States at all. It may be that
there were more people from one
State and no people or less people
from another State. How could these
people come together and have any
agreement?

Shri Gadgil: They were chosen on

party lines.

Shri Raghavacharl: They have not
adopted any special procedure in
selecting the Members of the Com-
mittee. The usual practice is that
parties are asked to send a few
names, and often the names are of
those who were not on other Com-
mittees.  Therefore, the attempt
made in the Joint Committee that
these people may come together and
then decide this matter is not like-
ly to be effective. Naturally it re-
sulted in no particular decision.

However, Dr. Lanka Sundaram
was just now mentioning that when
these people came together agreed
even unanimously, some letter from
the State Government came in the
way and the agreement had to -be
withdrawn. Then I asked Dr. Lanka
Sundaram, “Why did you agree?”.
He said, “All that I could do was to
have appended a Minute of Dissent,
which I have done”. Of course,
naturally it goes on like that Even
now the Home Minister was kind
enough to make another offer, that
all Members of this House belong-
ing to a particular State and the
neighbouring States might agree
about the boundaries. That is an
offer he has very kindly made. I
would welcome it and I would thank
him for it. But even there there is
this difficulty, that unless he offers
some more assistance and details,
we cannot go into it. We have not
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got all the details of population
village-wise or firka-wise. I thunk
most of the Members are inclined
not to have a taluk or a district as
unit but contiguity and some per-
centage of the language of the ad-
joining areas. On tkis basis, cer-
tainly we can all come together. I
feel very hopeful that the Karnatak
Members as well as the Andhra
Members here are more reasonable
and they would certainly be able to
agree on the basis of contiguity and
then some percentage, say, 60 or 65
per cent.

Dr. Rama Rao; 51 per cent.

Shri Raghavachari: Not 51 . per
cent. It is difficult. On the borders
people can talk this language or
thatt Then in the recent census
when the question of States reorga-
nisation was in the air for the last
ten years, a lot of manipulation has
taken place, and so marginal per-
centage is not at all safe. That is
why I say that a higher percentage
is required.

On the basis I have indicated, we
can all agree. But the real difficul-
ty, as I said, would be that the Gov-
ernment will have to provide us
with more details about these
matters. If that is done, we will
certainly make our best efforts to
arrive at some agreement.

As far as the boundary between
Andhra and Karnataka (the preseat
Mysore) is concerned, there is a diffi-
culty. Manifestly Telugu areas
have not been included in Andhra
on the ground that there has been
no local agitation. We are now de-
ciding the boundaries of States on
linguistic basis, not on the basis of
agitation in this or that place.
Surely, has this Government attach-
ed any value to agitation? In
Bombay, there has been agitation, a
war of agitation. Have they done
anything? There has been a lot of
agitation going on in Bellary for the
last four years.

Shri Basappa (Tumkur): What
about the result of the recent bye-
election?

Shri Raghavashari: 1 will come to
that. Please have some patience.

The point is that agitation and
satyagraha has been going on in
Bellary for the last many years—it
is not a few months. And yet has
any notice been taken of that agita-
tion? On the ground that there has
been no local agitation, you do not
want to add to Andhra the Kolar
district. There is the Pavgada taluk.
The greater part of its east is inha-
bited by Telugu-speaking people.
Then there is Madaksira. But one
is Mysore State and another in
Andhra. Both taluks have Telugu-
speaking as well as Kannada-speak-
ing people. 1 for one, both as a

Kannadiga as well as an Andhra,

would very much like that the Kan-
nada portions of these two taluks must
be in Karnatak and the Telugu por-
tions should be in Andhra. That is
the best solution. To say that on
the ground of there being no local
agitation a thing is not done, is not
the correct thing to do.

The unfortunate thing there is—
and I do not wish to be misunder-
stood—as I have already said in my
general remarks, that Karnataka is
the most fortunate in this scheme of
reorganisation and Andhra is the
most unfortunate. " See how many
lakhs of Andhras are there in the
present proposed Karnataka State
and how many lakhs of Kannadigas
are thrown into the Andhra? You
will find that the statement that I
made that Karnataka is the most
fortunate after this reorganisation is
correct.

The old Mysore leaders have a pre=-
judice against Andhra. Whatever
we suggest, they want to stand
against it.

Shri M. S. Guru
(Mysore): No prejudice.

Shri Raghavachari: There was a
lot which we have suffered from
our Tungabhadra project could mot
go on smoothly and the Centre had
to intervene. The Mysore ° leaders
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were uncooperative. So any pro-
posal that we wnade was obstructed.
I am happy that the new Karnataka
is coming into existence. Of course,
the leaders of the new Karnataka too
are passionate about their lan-
guage and I am a bit afraid on that
score. Nevertheless, they have
adopted a saner and sensible rule
that if there is a contiguous area
with a majority population, that por-
tion should be given over to the res-
pective neighbouring State speaking
the same language. Therefore, there
is a little more hope, though not
immediately. As the Home Minis-
ter said, we have to await the re-
port of the Zonal Council or some-
thing else. I suppose my grand-
children may possibly hope of seeing
that fructified, not I in this genera-
tion.

My hon. friend was asking: what
about the recent bye-election? I
ask, did the Congress set up a can-
didate on that issue? No. It dared
not. And now it has turned out to

be a recent election! Did you give’

any challenge? It is true our Min-

ister did that. I think it was the
most indiscreet statement that our
Minister could make when he had

not taken any part or any interest
in the bye-election, saying, “Here is
a bye-election. We shall now see
its result”. Did you do it? Did the

Government challenge us? There-
fore, to refer to the recent bye-
election is nothing but talking of

something that has come from the
air when you have nothing to stand
on earth. Even if you take the
recent elections, the three firkas
had a very big Andhra majority....

Shri Shivamurthi Swami: Except
in Bellary, there was no majority at
all in any firka.

Shri Raghavachari: They had a
majority. I shall give figures. There
is no use simply saying like that.

Sardar Hukam Singh (Kapurtha-
ia-Bhatinda): Let not neighbourly
celations be disturbed.

Shri Raghavachari:
firkas, Rupanagudi, Moka and 'Bel-
lary, they got a majority for An-
dhra; the Andhra candidate got a
majority over the other candidate.
Therefore, even on that basis, it
must go to Andhra.

- There is another project, called
Rajulabanda project, which was re-
ferred to. You know that this is a
project below the Tungabhadra pro-
ject. The Hyderabad Govern-
ment is taking water there. I had
occasion to mention long ago that
from Rajulbanda a channel can be
1aid and there is plenty of water
from the catchment area below the
Tungabhadra bund and above Raju-
labanda, enough to irrigate about

In the ihree

" 63,000 acres which are now under the
_ low-level channel of

Tungabhadra.
The point is that the villages through
which this Rajulabanda channel is
to run the majority of the population
is Andhra. If that portion is given,
the construction of the channel be-
comes smooth and there will be no
trouble and 63,000 acres which are
now included under the lower
Tungabhadra channel can be irri-
gated. The quantity of water assig-
ned for these 63,000 acres can well
be taken from the Tungabhadra dam
itself through the high level chan-
nel to irrigate portions of the arid
and dreary taluks in district from
which I come, Anantapur. There-
fore, all these adjustments can well
be made.

I wish to say that apart from the
amendments we are more concerned
with the attitude adopted by the
hon. Home Minister, if not today,
at least another day, I hope these
representatives will meet together and
come to a decision which is wvery
helpful to economic interests as well
as the interests of the linguistic
States that we are trying to make. I,
therefore, submit my amendments
for the acceptance of this House,—
the three amendments that I have
moved.

Mr. Speaker: I will make one more
suggestion. There are as many as
131 clauses in the Bill. We are now
dealing with the most contentious
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ones, clauses 2 to 15. With respect
to other clauses, the Zonal Councils
etc. there may pot be so much of
controversy. If hon. Members want
me to call them in order of States,
I may call them one for and one
against. The Members of one State
may come together and decide among
themselves. ...

Dr. Rama Rao: How is that possi-
ble?

Mr. Speaker: I am only suggesting
one thing. Members of one State
may join together and sit at one
place and have discussions and, if
they want, they can invite Members
of other States also. Dr. Lanka
Sundaram was suggesting that the
Vice-President may be invited to
settle these disputes. There are 499
Members here out of whom there
may be many in whom both
sides may have confidence.
Wherever there is a difference such
persons who may take a dispas-
sionate view' of things may be asked
to settle. After that, they may go to
the Home Minister and try to get
those agreements endorsed. It is
only a suggestion that I am making;
and it is for hon. Members to take
it.

Shri Gadgil: There is some such
thing with respect to Maharashtra.
We have not only trouble, in right in
the heart of our territory, namely
Bombay, but in the-southern border,
the northern border and the mnorth-
western border also there are disputes.
Whether you would like them to dis-
cuss Bombay and Maharashtra to-
gether or not, I would like to suggest
that such groups may be made so
that all boundary disputes may be
‘rationalised’ in a sense for purposes
of discussion.

Mr. Speaker: Any hon. Member
may speak with respect to any of the
amendments, not only on all four
sides but on all the eight sides.

Shri Gadgil: Thank you.

Mr. Speaker: Let them group theun-
selves as they like where they sit
together for discussion. Some may

be interested in the north, some in
the east and so on.

Dr. Rama Rao: Sir, I want to
speak on my amendments, Noe. 1, §
and 429. First, I will refer to 429
which speaks about the Boundary
Commission. Today the Home Min-
ister has been pleased to suggest
that Members of Parliament of the
various States can meet together and
decide about the boundaries and that
decision will be incorporated. It is
a good thing but a most impracti-
cable and impossible thing to happen
as it is. So, I would suggest the
Home Minister to nominate a non-
controversial Member, that is, &
Member from any non-controversial
State to be in charge of each dispute.

Pandit G. B- Pant: That will not
serve any useful purpose.

Dr., Rama Rao: Who is to convene
the meeting and call these
members? Who are to decide
the question? My suggestion here is
the only practical thing, namely, the
establishment of a Boundary Com-
mission, details of which I shall
read out. Let me give an instance
to the hon. Home Minister. Sironsa
in Chanda District, it is stated,
must go to Andhra and this has
been accepted by the Maharashtrian
members of the Hyderabad State.
Unfortunately this area is in Madhya
Pradesh and there has been some
procedural trouble about it. The
Maharashtrians in that area are
very few, probably 9 or 10 per cent.
Therefore, it is practically a non-
controversial thing, but technically
it has become impossible. There-
fore, this is a sort of challenge to
the Home Minister. Let the concern-
ed Maharashtrian members come
and set about it and give their opi-
nion. I am sure there will be ab-
solutely no objection from the Maha-
rashtrian me:nbers as far as Sironsa
taluk is concerned. The population
is overwhe!mingly Telugu-speak-
ing, and the Maharashtrians have no
objection to it because they are only
9 or 10 per cent. of the population
there.

Then there is another important
consideration. In rthe Hyderabad
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Assembly it was agreed that this
should be included in the new
Andhra State.

Then, the Home Minister knows
about the trouble that there has been
about the Tungabhadra headworks.
If not in the present Five Year Plan,
at least in the near future, we must
have a huge project from Godavari
to Ichampalli, but at present this
has been included in the Madhya
Pradesh Area. Let him call the
Maharashtra members and settle the
question. This is the least contro-
versial of the areas in dispute, but
technically the procedure has become
s0 difficult that its achievement has
become almost impossible just because
there is no Boundary Commission.

I request that my amendment may
be accepted. It reads 'ike this:

“15A. (1) Notwithstanding the
foregoing provisions of this Part,
one or more Boundary Commis-
sions shall be appointed by the
Central Government to go into
various disputes about boundaries
and their inclusions and exclu-
sions from the various States.

(2) The Boundary Commission
or Commissiong chall decide on
the basis of the principles of--

(i) linguistic majority;

(By linguistic majority, I mean
51 per cent majority, and
not 65 or 75 or 85 per coni.
according to the fancies of
any individual. You arve
here marking the new
boundaries. Why should you
not take a simple majority?
It is absurd to have 65 or 75
per cent. majority. It must
be decided on simp'e majo-
rity and 51 per cent. wili
do.)

(ii) village as a unit;

(there is no sanctity about a dis-
trict or a taluk).

(iii) contiguity of area.

(3) Regarding tribal areas
people belonging to the same
tribes should not as far as possi-
ble be arbitrarily divided but
attached to those States where
it is most conducive for their
speedy economic, social and cul-
tural progress.

(4) Decision of the Boundary
Commission shall be binding on
the States concerned and will
have effect as if included in this

Part.”

Therefore, 1 do not see any prac-
tical procedure to settle these boun-

" dary disputes without the establish-

ment of one or more Boundary Com-
missions.

As far as the Home Minister is
concerned, his mind is open. Now,
what is the practical procedure to
settle this boundary issue? Our
friend, Shri Raghavachari, has men-
tioned about Madagasera and Pavada.
Then there is Kolar, Bellary, and
then it goes on to Raichur—then
there is dispute about it between
Karnataka and Andhra. Then again
there is a dispute in Chittoor Dis-
trict. These are all small things and
a Boundary Commission consisting of
judicial officers should be able to
decide such things taking into
account these broad factors. These
things cannot be- settled by a few
members here. If it is possible, let
the Home Minister call for a meeting
of Maharashtrian Members and decide
about Sironsa and other areas.

I support what Shri Raghavachari
said about Rajulabanda area. The
Kannadiga friends have no objection
to that. The purpose of the project
is to irrigate Telugu area and that
must be conceded. Anyway, for all
these things, I insist that a boundary
commission is essential. One of the
greatest failures of this Bill is the
omission of such a boundary com-
mission as there are many disputes.
For instance, the Maharaja of Patna
this morning made a prima facie
good case. I am not going into the
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details of these things. It is for a
judicial officer to go into these de-
tails of each boundary dispute and
settle it

Tike Bengal and Bihar. It is a
separate Bill. But there should be
a boundary commission to decide
every issue.

Mr. Speaker: How long will the
hon. Member take—five minutes?

Dr. Rama Rao: A few minutes
more, Sir. You may. kindly call me
tomorrow.

Mr. Speaker: Then, he may con-
tinue tomorrow.

6.02 r.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesdy.
the 1st August, 1956.

371 L.S.D,
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tion in Naga Hills.

Bl'LL UNDER CONSIDERA
. . 1§67—1700
Furthet ducunlon on the mo-
tion to consider the States
Reaorganisation Bill, as re-
by the Joint Comm-
ittee, was continued. The .
Motion was adopted. Con-
sideration of clauses 2 to 15
was taken up, Considera-
tion of clauses was not con-
cluded.

AGENDA FOR WEDNESDAY
18t AUGUST, 1956—

Clause-by clause considera-
tion of States Reorganisa-
tion Bill, as repom:d by the
Joint Comm.l



